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• LEGISLATIVE ASSEMBLY . 
Thursday, gam MaTch, 1944. 

The' As;emlily met in the Assembly Chamb"r of. the Council aouae at 
Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim) in 
the Chair. 

• MEMBER SWORN: 
. Sir Olaf Kirkpatrick Caroe, K.C.I.E., M.L.A. ~  External Affairs 

Department). . • 

STARRED QUESTIONS AND ANSWERS. 
(a) ORAL ANSWER. 

EX0I8B DuTY ON TOBAcco • 
. 801. -llf. AkhU.OhaDdra Dat.ta: Will the Honourable the Finance Member 

be pleased to state : . . 
(8) the total amount of excise duty levied Rnd collentAd under the TobaQCo 

{Excise Duty) Act, 1943, up to the 31st January, 1948; . 
(b) the Government's estimate of. the yield of the tobacco .excise duty for ' 
~~  • 

, "(c) the total amount of excise duty actually collected on-the stock of cured 
tobacco and on the stock of all tobacco products found in British India on the 
1st of April, 1943; 

(d) the rate oJ:. rates at which the said stocks have been levied; and-
(e) whether that portion of ' the said stocks which ~  of stalks, stems 

and other refuse of tobacco has been assessed at the rate of one anna';' or whether 
the entire stock has been assessed at the rate of eix annas per pound? 

May I point out, Sir" th'at'ill part (a) of. this question, the date 'giyen is 
an obvious 'clerical error. It could not ~  been 31st January, 1945, when thf'l 
duty was not imposed at all. It ought to be 31st January, 1944. 

'!'he Honourable Sir .Jeremy B&IIman: I prElpared my reply on the assump-
tion'that what wall meant was the Slst, January, 1944. 

(a) Rs. 6,70,28,000; " 
(b) Rs, 20·50 crores; 
(c) The greater part' of such stocks of cured tobacc" was stored in bonded 

warehouses Rnd removals for consumption have laken place gradually through 
the year, side by side with clearances of newly cured tobacco; and 1I0me' 
portion of those stocks is still in warehouses. It is impossible therefore to 
1Jtate the duty actull'lly collected on such stocks. No duty was collected on 
the stocks .of ma·lIufactured tobacco products held on the 1st April,as these. 
goods wera not liable to duty; 

(d) The rates prescribed under the Tobacco (Excise Duty) Aot; 
(e) Stalks and stems which had been separated from the leaf at the time 

of assessment and could, be separately weighed were assessed 
at the rate of one anna per pound; those which were still - attached 
to the leaf, and stalk, stem and other refuse of tobacco, whinh were mixed 
~  other' forms of cured tobacco, and could not, therefore, be separatel;y 

weIghed, were assessed at the rntes of duty appropriate to the tobacco to 
which they were attached or with which they were mixed. 

Ex0I8J1 DUTY ON TOBAOCO. 

802. -llr. Akhll Ohandra Datta: (a) Will the Honourabie the Finance M 
ber please state ,if it is B ~ that khakri, 1.huntan and galia which ar ~  
refuse of tobacco are charged at the highest :rates of the Rcheduled excise ~~  

~  ~  ~  ~  andd other refuse of tobacco which are invariR'bly mi'xed 
WI In8 an snu c arge. at A. lower rote than t"e bulk of the "higher qualitv 
of to15acco? If so, what IS the exact procedure followed for asceriJainin. th' 
respective quantities of refuse and ,the dust of the bin and SDU'? g e 

( 1451) • 
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. (C) What has been the effect of the excise duty-on tobaooo OD retail prioel, 
comparing the prices as in February; 194:3 and January, 1944? 4 
(d) Are Government aware that biri and snuff tobacco containtl invariably all' 

admixture of stem, stalk and other refuse of -tobacco? 
(e) Is it not a fact that usually 25 -per cent. of the biri and Inuff tobacco-

consists of stalk, stem and other refuse tobacco? -
(f) If the reply to (e) is in the, affirmative, has the  tax bem leviecl up to· 

now on this basis of the proportion? If not, do ()overnment propose (i) to refund 
~ mnount that has been assessed on the stalk., stems and refuse portions, ~  

(ii) to take steps in future to prevent taxing of stalks, stems and refuse tobacco-
at a rate higher than one anna? • 
The BODourable Stl' Jeremy B.aisman: (a) Tooacco described as khakri or 

khuntan is not -refuse of tobacco, but is tobacco of. the ratooo, or second, 
crop. The term 'galia or gadia is repoited to be applied in Wf3stern India ro 
an irrigated crop grown in fl. particular talulm- and in Eastern Illdill to aD 
inferior quality of flue-cured virginia tobacco. Such tobaccOi I\re assessed at 
the rates of duty appropriate to their mtended U!\c. 
(b) The attention of the Honourable Member is invited to my reply to. 

part (e) of his stnrred question No. 601. ,  -
(c) The effect which the excise duty has had on retail prices of tobacco-

products varies with the nature of the product and the weight of cured tobo.cco , 
contained in it, Thus, if the goods are biriB and the weight of the tobacco-
content is two-thirds of a ~ the increase in price attributable to excise-
duty is four aunas; -if they are hookah tobp.cco and the tobacco content 
amounts to 50 per cegt. the increase of price due, to the excise is half an allmr. 
(d) and (e.). It is not the case that biri and snuff tobacco invariably con-

tain an admixture of ~  stem and other refuse 'of tobacco. Stems, when 
properly treated, can be used in' the manufacture of a number of tobacco pro-
ducts; and _ manufacturers who are not .particular about the reputation of their 
products, or who make inferior grades,l.may, in order to reduce their costs, 
include a certain quantity of low. grade. tobacco. The proportion of inferior 
tobacco so added vQTies from one ~  to another. 
(f) As indicat.ed in my reply to part (e) of the previous question, stalks, 

steIlls and othel" refuse of tobacco are assessed as such when they are exhibited' 
sepArately 1ft the time oj assessment. 
Kr. Akh1l CJhaDdra Datta: AJ; regards chewing tobacco, is it 0. fo.ct that at 

Bombay chewing tobacco is taxed at the higher rate because in the absence-
of any evidence as to whether it is to be used in biriB or snuff or whether it-
is to be used as chewing tobacco, they are to.xed at the same rate?' 
The BODOU1'&ble Sir J&re1I1Y BatsmNl: Sir, the usual principle of to.xation 

is that when an article can be used for either of two purposes.-until it is clelll"' 
which purpose it is going to be psed for, it is liable for duty at the higher rate. 
This tobo.eco is capable of being used for biriB and until it is clear that 'it is-
intended to be. used only as chewing toliacco and not for biriB, it must be-
lillblEl to the higher rate. - . 
Kr. ~  CJh&ndra Datta: Is it a fact that when the chewing tobacco is-

intended for  people who deal exclusively .in chewing tobacco, even that tobac(l() 
is o.lways taxed at the higher rate,· and is it a foot that Bombay merchants-
have been paying the higher rate under protest and xoaking representations. 
'for relief? .  . 
The Honour&ble Sir Jeremy Ballman: My infonpation is that certainly the-

first-statement is not correct. As regards the second I should require scm I)' 
notice. . 

Dr. P. N. Banerji&: With regard tiD the sta..tement made by the H'o'nour-
able t,he Finance Member that it is the -'Principle to tax, at t,he higher rat-f3, 
where is t,his principle laid down? Will he tell me his Iluthonty for sa;ving 
~  . 

The Bonourabl. Sir Jeremy RaIDwl:· I ~  it is a regular fiscal practice. 
For instance, in the (lase of ~  .  .  .  .  . 
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:Dr. P. :R. .anerJea: That ~  be so, but it is not a principle. 

"l"he Hoaourable Sir Jeremy Balamu: It is a practice.· Obviously if you 
do not levy the higher rate then you are opening the door wide to evasion . 

. 111'. AkIIll CJhandra ~  Why not give the benefit of doubt to the mer-
chan·ts instead of to Goyernment. 
-'!'he Honourable Sir Jeremy Bailman: Because it would be 'quite impracti-
cable to ~  t·he law. . 

. SPEOIAL .ALLoWANOB TO BBITISJI JumO:B MAJl.lQlI!'D OnIOBBS IN INDIA. 

80S. *Kr. E. S. Gupta: (a) Will the War Secretary pleBSe state if it. is a 
fact that the Government of India sent. ~  to ~ Majesty's. ~  
for the grant of special allowance .to Bntlsh lUDlor mamed officers In India? If 
so,· does he propose to pl!fCe the whole correspondence on the table of tbe House? 
If not, why not? .• 
. (b) What necessitated the Government of India to make such .proposals? 
(c) How mnny of such British junior married officers are in ~  present? 

(d) What is meant by junior? What is the maximum period of service for 
a Britir.h officer to become senior? 
(e) How many of them are New Zealanders, Africans, Australians, Canadians, 

Scotch and· English? . 
JIr.-O. M. Trivedi: (a) and (b)_ ~  Sir. I ~  draw the attention of 

the Honourable Member to the answer given on the 17th of MaTch to the sh0rt 
notice quest,ion asl{ed by Mr. T.  S. Avinashilingam ChettiAr .• The correl'pon-
dence on the subject is confidentinl Rnd· I regrtlt I am . unable to plar.e it on 
the table. ._ 
'(c) and (e). I am unable to give the information asked for by the Honour--

able MernbAr, 1\8 no dicision hRS been reached. 
(d) The tern. "junior" means below the rank of Major. Providpd his -~  

vice is satisfatcory, the maximum time for a regular officer to become Q-

Major would he 17 years, and I may state thllt in Qct,usl practice nt tho 
preRent moml·nt. the period is much f!horter. 
Mr. LalC!haild Navalral: May I know. from the Honourable Mf·mher whether-

the Government intends to make such a proposal. Jr no proposal has yei 
been rnadp., may I know. if sooh II. ~  is intended to be made? 
Mr. O. II. Trivedi: J wt"uId· refpT the HonourabI,· Mernbp.r to the reply 

given by me nn the 17th Mbrch to the short notice question hy Mr. Avilla-
shiling-am ChE;tt,iar, which Imswers t,he Honourable MeJpher's point. 
IIr. Lalehand Navalral: May I kno,v, 'yes' or 'no', whether a propollal has 

been mnde? . 
Mr. O. K. Trivedi: It wall stated in reply to the short notice .qucstion by 

Mr, Avinashilingom Chettiar that. the Government of India hilS made certain 
proposals. . 
1If· Lalchand :Ravalral: May I know from the Honourable Member 

wh('tber any proposals nrp -being made or that the Government is goiug to 
grant the Rinne RnOWllTIOes to Indian officers? 

• Mr. O. II. Trivedf: The question of the Indian officers iA not on t,he same 
footing IlS .the question of the British Service offieers. 
Kr. Lalchand lfavalral: WhRt is the difference? Th£.y are both married. 
Mr. O. II. Trivedi: The difierence is that the British Service officer's 

~  in ~  are based on ~  ~  he receives in ~  United Kingdom. 
In the ~  ~ ~  as I. ~ 10 answer to the short notice question 
by Mr. A vlnashdml!'am Chett.lar, certam allowances Rre -exempt .from income-
tax:, . whereas in !ndia that is not ~  ~  Again ~ allowances pa:d to 
'BrItish ~  III England nre paId In klDd and there 111 no income-tax 011 
those allow!lnces. As a re!mlt of th!' incidence of income-tax in India the 
British Service officer in India actuillly receives less and in some ~  not 
nppreciahl.y .mo.re thon he woul? receive .in the United Kingdom, nnd it ill Bll 
accepted pnnClple that a Bnf,IRh RerVI!'e officer serving overseas should 
receive moro pay than he receives when 8crving in the Ullit(.d Kingdom 
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Mr. LalChaDcl lfavalraS: Uoes tht. Honourable Member' kno\\' -that t,he 'can-

: iitions as regardR living have increaRed. Will the Honourable Member 
. consider that question? 

IIr. O. II. Trivedi: The.se ~ are not bosed on the increased CO!lt of 
living. , 

Sarclar liang&! 918gb: ~ I know whether tha proposal is to increase the 
- marriage allowllllce or grunt a new !llHrriage allowance? ' 

_Mr. O. II. Trivedi: ~  decision hes been renched yet . 
. :'Sardar lI&I1Ia1 SlDgh: But what is the proposal? :JIr. O. II. 'l'rlvedl: 'l'he' proposal is to ,.ive a very small allowance to 

junior married British service ~ with chlldren. . , 
SardIr llaDgal SlDgh:' May I know whether the Defence ,ConilUlto.tlVe Com-

mittee was consulted? ' 
Mr. O. II. TrivelU: No, Sir. 
Sa.rda.rll&agal Singh: That is good. . . ,.. . 

PoSITION OF PlQU!ONs' WORKING TEJ(P()BABILY IN POSTS OBBATED 'BBFORE WAll 
, vis-a-vis WAll SlmVlOB ~  

8M. *QUi Mnbammad Ahmad Ka.zm.l: (a) Will the Honourable' the Home 
9 Member please state' if it is a fact that the Government have decided that, dur-

ing the course of the waf, iosts that were created even before the war as tem-, 
porary oncs. but the existence of'whi",h has been found to be necessary through-
out. will not be m;tde permanent dOring the course of the war? , 

(b) Is ita fact that when the quest.ion of making these posts permanent 
will be taken up by the Government. 70 per cent. of these posts will be filled 
up hy the cnndidates who return froUl war service and 30 per cent. by the 
cnnclidntcf: who will qllillify for these posts under Departmental eXllIuillations? 

(c) Is it a fact that for the candidates who return from the war Elervice \here 
is to be no 3'ge limit; if so, what will be the",ge limit? 

td) Is it a fact that Government contemplate making room for the new 
entrants by t.orminating the services of these temporary clerks who, have con-
tinuously and efficient.ly worked in the department for ~ large number of years? 

(e) Have Government considered tim advisability of at least giviug these 
~  efficient clerIcs a chance to sit in examination with new hands, bl 

exempting" them from the age limit? 
'l"haHonoarable Sir KeglDald KuweU: (a) The policy of Government is. 

as stated by the Honourable Member, that no' posts should. ordinarily be 
sanctioned on a permanent basis during the war. • 

(b) No orders have been issued' on this point. The orders regarding 
reservation ~ vacancies for war service candidates apply to vacancies in perma-
nent Pqllts. . 

(c) No. The present intention is that only those candidates whose age at 
the time of their undertaking war service' as within the prescribe'd limits for 
a particular service should be considered for permanent appointment in VllCan.-
cies in that service reserved for such candidates. . . '" 

(d) and (e). Do not" &rise in view of the reply gi;'en to part (b). 
Qui lIuhammad Ahmad It&Imi: May I know, as fllr as part (c) 'is con-

eerned that they will b.e considered to have entered within the age limit if 
they.have entered war service in time? 

. The Honourable Sir KegiDald lluwen: Perhaps ~  Honourable Member 
did ~  follow my answer. I.stated ,that the intention is that only those 
candidates whose age at ~  tIme when they entered war service was such 
liS they. would ~  been elIgIble. for appotntment in one of those posts should 
be cons!dered for permanent appomtments reserved for war Rervice candidates. 

QUI .• ~  ~  B:&zm.l: May I know further whether there Wl\S 
!-ny notIficatIOn or at:l CIrcular of the Posts & Telegraphs Department reserv-
Ing 70 per cent of the seats for persons who will returil from warsorvice .... 

The Honourable Sir .. lt.,mald lIazweU: A communique has been issued by 
tire Government of indIa. It does not apply to the Posts &, Telegraphs De-
partment on1y. I would draw the Honourable Member's attention to the 
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press communique issued by the Home Department on the 7th September 
~  . 

Qui Muhammad Ahmad KaIml: Does it make- ~  of 70 per cent. 
for war servi(le oandidates? I • 

'!'he HODourable Sir Reginald Kowell: The sub9tianoe of the communlqu, 
WllS to announce that it was deoided in ~  of. ~  orders ~  ~ 
previously thnt 70 per cent. of the vacanCIes In [&'11 services· under the ~-

. istrative control.of t.he Central Government,. not filled on a pemlanent baSIS 
during the wllr should be reserved for candida. with war servioe, ~  
the remaining 30 per oent. should he filled after the wtn' from among candi-
dates who held them temporarily during the war. 

Qui Kuhammad Ahmad ltazml: So far as my question to parts (d) Hnd (e) 
are concerned, when the Government is going to take 70 per cent. will they 
not give H. ohal1ce to the persons who are holding the posts temporarily to 
compete with t.he persons with war servioe and oonsider 'their age limit; from 
the time when they actually entered service? 
. '!'he Honourable Sir RegiDald Kowell: The Honourable Member's qnes-

-tion related only to posts which were created even before the war Rnd were-
still temporary then Rnd remained temporary: whereas the orders of the Gov-
ernment of India relate only to vaoancies in permanently sanctioned postti. 

INsUlU.NCJl OoJrlPAMJlS APPLYING ~ B.UfIIlIrG OJ' ~ 9A.PITAL. 
te06, ·Mr. Ka.tlaah Bih&rl La1l: (0) Win the Honourable the FinmlCle Mem-

ber be plelll'\ed to SIIY how many Insurance Companies hove applied for sanction 
to raise the share capital since the llew Insurance Act came into force? Whht 
is their number, province-wise? 

(b) .Did any Insurance Company apply from Bihar for sanotion to raise the 
share .C!trpital? . 

The HOIlO111'able Sir Jeremy Balsman: The records of the Examiner of 
Capital Issues are not maintitined on a regional basis and I regret that -the 
information asked for could not be supplied without an undue expenditure of 
time and labour. 

INSJlCUBJTY IN CERTAIN 1'Iu.ms ON NORTH WIISTJlBN RAILWA.Y. 
. t808. ·Sardar Bet SlDgh: (a)' Will tte Honourable the Home Member 
please state if Government have been informed of the condition!\ of insecurity' 
that prevail in some trains of the North Western Railway near about Kundian 
'Railway Station? 

(b) 'Js he aWAre that bands of ~  characters consisting.M 25 or 80 
persons whose ring.leaders aTe Amir Abdulla Khan Pathan of village Mochh, 
MiRTlWaIi District, Rnbnawaz Khan PRthan of Mianwali, Ghulam Mo}uullIllnd 
Darkhar of village Piplan, Mianwali District, get into trains without tickets, 
anned with faUtl weapons, and rob and assault the Railway pallseng1!rs where 
the Railway Police and Railway staff are helpless? . 

(c) Is the Honourable Member aware that several cases of Rssflult and loot-
ing have taken. place during the IllSt three months? DoeR the Honourable-
Member propOllt.' to take effeotive steps immediately to restore lAW and order in 

• the trains ~ 
'l"he HODOIll'&l* Sil ReglDald lluweU: (a) No. 
(b) No. 
(c) A few minor oases of assault have been registered. The Provincial 

authorities will doubtless take whatever action is' neoessary. 

UNSTARRED QUESTIONS AND ANSWERS. 
M. GoO O. BUNCH CLlmKs 8JlBVING UNDJlB CmlIII' ADlIINIS'l'BATlVlII ~ 

WAR DBPARTJIrIlINT. 
1&1. Sardar Sant Singh: (u.) Will the War Secretary kindly statoe whether 

it is a fact that M. G. O. Branch Clerks serving in'the office of the Chief 
. Administrat.ive Officer, War Dapartment, have not been 'permanently removed 
from the M. G. O. Branch roll? 

t Answer to thi. quetltion laid on the table, the qU8lltioner being abeent. 
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(b) If so, why are the M. G. O. Branch clerks of the ·office -of the Chief 
Administ·ative Officer being allowed to supersede their seniors on the M. G. O. 
roll in the matter oi promotiolJ to gazetted posts in the office of the Chief 

~ Officer? 
• 

(c) Is it a fact that many C3ses of supersession have so far taken place on 
the M; G. O. roU'in respect of promotion to gazetted 'posts in the M. G. O. 
Bto.nch? If so," what are the reasons therefor? 
Kr. O. K. 'l"rivedi: (a) ~  are I1S stated by the Honourable Member. 
(b) There has been no supersession as promotions to gazetted appointments 

are made by selection. Also, any  temporary promotion an individual may 
receive whilst on deputation'does not entail the supersession of individuals in 
bis parent office.. " . 
. (c) The answer to the first part is in tbe negative. The latter part does not, 
therefore, arise. 

0IvILIu GAZE'rl'D OJTIOBBS IN DBnNOE FoBOlllS. • 

1&8. Bhal Parma Rand: Will the War Secretary kindly state the number 
of posts of Civilian Gazetted Officers together with the scales of pay of the 
various groups that have so far been sanctioned for the Air, Naval and Land 
Forces (Headquartert: and elsewhere), and how the same have been filled up, 

~ -  out of· the. Hindus, Muslims, . .Anglo-Indians, Indian Chris-
tiRnl'.. Sikhs. etc., ill the following" tabular form; . 

No. Anglo· Indian Poete. of Mualima. 8ikha. Oth .... 
Hind ... ·Indiana. Chriatiaa.e. 

Aw. 
k 900-1,150 ... 
Be. 400-600. 
Be. 200-400. , 

NGtJal. 
RI.900-1,150. 
Be. 400-600. 

-, Be. 200-400. , 
Lond I'orcu. 

I t 
~ OrdDaDce , , 

F..otori.. and De· I I g:te). ,. 

-'I 
1100-1,160. 

I 
Be. 400--600. 
Re.200-400. 

i ' .. 

Mr. O. Il. ~  On the assumption that the Honourable Member refers 
to the Civilian Gazetted Officers recently recruited in the Master' General of the 
Ordnance Services, the grades of puy and the number of posts community-wise, 
are given in the statement laid on the table. 

Slalement. 

IDdiaJi 
Rate. of pay Designation Hindu. Muslima Anglo.Inc:Ua.Ds Chris· Sikhs Oth8l'll Total ' 

tiau 

Be. 200 (bed) AaaiBtant Group 
Offioer (under' 

238 12 4 355 tra.iDing) .74 4. 23 

Be. 340·20·500 Allllistant Group 
. Offioer (on 

2 16. " M9 appt.) 1811 37- 5 

Be. 350-215-350 Aaaiatant Ins. 
(E.B.)·80-700 ~  ~  '. 

24 2 1 1 2 1 81 
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DBTBNUS iN ~  

159. JIl. T. S. AmybUln,am OheUlar: Wi:1 the Honourable the Home. 
~  plaa'le state: 

(a) the number of detenus in Ind:u now; 
(b) the number of detenus r.eleased in the course of this year; .and 
(c) whether any restrictions have been imposed on any of them; if SO, of 

'What sorts, and on how many? .. 
The Hoaoarable Sir :Reginald .uweU: (a) There were 7,384 persolls in 

ocietelltion on Februa.ry lat, 1944, the latest date for which figures arc availtrblos. 
(b) 293 such persoIlS were ~  during January, 1944. 
(c) I have DO information with regard to pel sons released from detention by 

Provincial Governments. So far as the Central Government or Chief Commis-
~  are concerned, the only ~  is that of a mun released in - ~  

. 'Who has heen e:tterned from ~ Province 8Qd prohibited from returning without 
"the permission of the Superintendent of Police, Ajmer-Merwara or an officer 
authorised by him in this' behalf. 

RBvIBw OJ'. CAsBS OJ' DeBus. 
160. Kr. T. S. AvtDaabtJIn,am Ohe\tlar: Will the Honourable the Home 

.1Ir·mber please ata.te: 
(a) whether judges have been appointed in all the Provinces to review lhe 

-eases of detenus; , 
(b) whethe:- the judges have made their recommendations; and if-so, how 

':many they hav9 recommended to release; 
(c) whethlU' the cases of internees under the Defence of India Act are liable 

to be reviewed under the ordinance; and 
(d) whether the recommendation -of the judges are final, or whether the 

.oovernments concerned cun yet use their discretion over the recommendations? 
The Honourable Sir :RegiJWd KuweU: (8) No. . 
(b) I have no information. _ 
(c) Th.e provisions of Sections 7 to 9 of the Ordinance apply only to orders of 

.aetention made, or deemed to have been made; under Section 8 (1) (b), • 
(d) The decision whether ,a sec.urity prisoner shall be released ~ remain ~ 

.detention rests in all cases wlth the Government concerned. 
STDLING AT INDu's CBBDIT. 

161. Jlr. T. S. A.vlDa8h lUngam Ohettlar: Will the Honourable t!e Finallce 
lIember please state: " . 

(a)lthe amount of sterling ~  in India's credit up-to-date from the 
'beginning of the war; .. , 

(b) how much has been spent up-to-date in liquidating the sterling debts 
and purchase of Ra'ilway lines; and . -

(c) the amouut· to the credit of India up-to-date? 
The Honourable Sir Jeremy Ra1aman: I place on the tllblea statement show-

lug the position at the end of February 1944. 

StGtemem. 

Croreis of ns. 
(1) Sterling _eta held by the Reserve Bank of India Auguat 1939 64 
(2) Sterling purchaaed by the Reaerve Bank September 1939 to 

February 1944 . . ; • • . .• 803 
(3) Sterliny payments by Hia Majesty'. Government in reapeot of reoo-

verable war expenditure 881 
(') Sterling ell:pended 19 debt repatriation, purchase of Railways, etc. • "0 
(8) Other sterling ezpeoditure 109 
(8) Sterling holdings of the Reserve Bank at the end of February ID" 899 
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GoLD SOLD IN Ilmu n· BBI'1'J8B UD' AlIBBIOAli GoVDlQdllml. 

la. Mr. T. S. Avtu&hn,uPm Ohettlar: Will the Honourable the Finance 
Member please state: . 

(a) the extent of gold sold in India by His Majesty's Government and, the 
Government of the United States of-America in India; 

(b) what the purchasing ~  and the selling price of gold have been and 
the percentage that the profits work to ('ost price; and 

(c) the profi+;H that each of the Governments have approximately made in 
those sales? ' 

'!'he ~ ~ Jeremy Jl.a.t&inan: (a), (b) and (c). The Honourable 
Member's attention'lll drawn to the l'eplies, I gave to Mr. Neogy's unstarredl 
question No. 47 on the 17th February 1944 and to the remarks I made on the· 
subject in the course of my reply to the general discussion.on the :Budget. 

CLAssInOATION "OF AOORBDITED PREss COBRESPONDENTS WITH THE 
GOVEtNMENT OF INDIA.. 

168. Kr. Muhammad Azhar Ali: Will the Honourable MeIpber for Informa-
tion and Broadcul'ting please state: -

(a) if it is a fad that the Accredited Press Correspondents with the Gov-
ornment of Indi: are grouped into two classes; and , 

(b) whether i: is proposed to lay a list showing them grouped into' tW() 
clal'lses? , . 

The Honourable Sir Sulten Ahmed: (a) Yes. 
(b) The list is given below: . 

(:orrelfpondcllts wlro are accorded Oategar1l (A) privI1ege •• 
Mr. S. N. Bhatnagar, Mr .. Durga Das, Mr. A. S. Iyengar, Mr .. G. V. ~~ 

Mr. A. N. Kumar, Mr. B. Shlva Rao, Mr. M. 'Roy, Mr. J. N. SahUl, Mr, S, A. Sastn, 
Sir U.hanal.h Sen, Mr. K. C. Sen Gupta, Mr. P. D. Sharma, Mr. Sri Krishna, Mr. Hilal 
Ahmed Zubairi, Mr. Z. A. Bulerl, Mr. DharlUJlpal Gupta, Mr. P. N. Bajpai, Mr.J. K. 
Cowley, Mr. Mohd. Umar, Dr. P. S. Lokanathan, Mr. D. O. Kulkarni, Dr. Lanka 
Sundaram; Mr. C. L. Buri, Mr. J. N.' Shukla, Mr. Dharam Yash Dev and MI". Syed 
Mohammad·. 

Carrelfponden" who are accorded Oateg.oT1I (B) pri'Vile!le8. 
'Mr. S. N. Chopra, Mr. Mohammad Jafri, Mr. R. Madhavan Nair, Mr. ~ 

Mr. A. C. Khosla, Mr. Indra Prakash, Mr. Somiria .Venkiah, and Mr. C. C. Joseph·. 
·Provisionally accredited. 
The Jist is slibject to altel'ations, at a periodical review, in the' light of any 

change in the professional status and assignment of the accredited correspondents. 
PREsS CORRESPONDBNT ADVISORY ColOrlITTD. 

1M. !b. Kuhammld Amar All: Will the Honourable Member for Informa· 
tion an. Broadcasting please state: 

(a) the Constitution of the Press Correspondent AdVisory Committee; 
(b) the names of its members; , 
(9) how they are appointed on the Committee, i.e., by -selection, by nomi-

nation or by election; and . . 
(d) whether any Sub-Comm:ttee is ~  under it; if so, who its members: 

are and what its function is? 
The Honourable Slr'Sultan Ahmed: (8) Constitution of the Presses Corres-

pondents' Advisory Committee: '. 
The Honourable the Information Member-Chairman. 
Members: • 
Three lepresentatives of the Press ~  
Three Foreign Press Correspondents. 
Seven Accredited Press Correspondents. 
Secretary, Information and Broadcast.l1g Department. 
Joint Secretary, Information and Broadcasting Department, 
Principal Information Officer. 
Chief Press Adviser. 
'(Under Secretary, Information and Broadcasting Department, Ilcta as Secre-

tary of the Committee.) , 
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(b) Mr. G. S. Bozman, Mr. p. N. Thapar. Mr. Durga Das, Mr. P, D. Sharma, 
Mr. A. S. Iyengar, Mr. J. Ho:buru. Mr. P. Grover, :Mr. Mllrtin, Her:ihy. Sir 
Ushanath Sen, Mr. B. Shivs. Itto. Mr. Mohd. Jafri, Mr. P. N. Bajpai. Mr. j.. A. 
Bulen, :i\lr. A. N. Kumar. Mr. Sri Krishna. Mr. J. Natarajan, Mr. B.. J_ 
Kirohner. . 

(c) The Press Association were asked to .nd ~ representatives.· ~  
rest were nominated by JIonourable Member, Information and BroaclnSl.stlOg: 
Department. . • 

(d) Yes. Following are the names of t.ho mpmbers' 
Mr. P. N. Thapar. I.C.S.-Ohairman. 
Mr. A .. S. Iyengar 1 
Sir Ushanath Sen 
Mr. Sri Krishna 1 M b 
M Z A S I · ~ em era. r. . . u erl, , 
Mr. J. Natarajan J. . 
Mr. B. J. Kirchner . . 
(Under Secretary, Information and Broadcasting Department. acts as Secre-

tary of the Sub-Committee.) 
'l'he Sub-Commit.t.ee decided applications from newspaper or nt'WS agency 

representative for accredition to the Government of Indra. 
CLAS8IFIOATION OF AOOREDITED PREss CORRESPONDENTS WITH THE GOVERNME1iT" 

OF INDIA. • 
180. Kr. Kuh&mmad Ashar .All: Will the Honourable Member for Informa-

ti('n and Broadcaeting please state: . . 
(a) the number of protests received against the classification of Accredited'. 

Press Correspondel:tF; at Headquarters; alld 
(b) whether thf. Editors of Newspapers and News agencies were &onsulted 

before their ~  at the Headquarters were classified? 
The Honourable Sir Sultan Ahmed: (a) 8. 
(b) ~  this was not ~  necessary. 

RULES RE CONDITIONS OF SERVIOE OF NON. GAZETTED . RAILWAY SERVANTS •. 

166. Mr. Kuhammad .Ashar Ali: Will the Honourable the Home Member-
pJpase refer to the reply given t·o un8tarred question No. 60, Rsked on the 28rd' 
February. 1944. regarding rules made IInoer dnuse (a) of Sub-Sect.ion (2) of 
Section 241 of the Government of India A •• ]935. and state: . 

(a) the date ODd the ~  of the resolutions of the Cf\ntraJ Government 
adopting the rule,; regulating the conditions of service of Non·Gazetted Railway 
Servants I1S found in the publication called the State Railway Establ:shment 
Code; and , 

(b) the dates of the Gazette of India in which those rules are given publicity 
QS j" the C8se in other rules? The HOIIDUl'abie Sir Reginald Mqwell: The question should have been 
addressed to the Honourable Member for Railways. 
NON·PAYHlIINT OF RANK-PAY TO OERTAIN PERSONNEL AT TRANSPORTATION' 

TB.uNING CENTRE, JULLUNDUR CANTONMENT. 
167 JIlt. Muhammad Ashar Ali: Will the War Secretary plellli'e f;tate : 
(R) if it ie u fact. that great discontent is prevailing amongo;t the personnel' 

of No.1. Company Hendqnurters. Depot Battalion of ~  TranRpClrtat,jull' 
Training Centre. Jullundur Cantonment. for non-payment, of pRy of the rank!:' 
in which they are enrolled; if not. what the correct 'fact is; and . 

(b) whethl'r· Govl'rnment now propose to pay the personnel of that Depot-
Bllttalion the nay of the rank in which t.he." are emolled; if not, why not? 
. ~  M. TrIvedi: I am collecting the information and will lay it on the table' 
In due course. 

PERSONNEL OF THE SPEOIAL POLIOE ESTABLISlDfENT •• 
168. Mr. Muhammad Ashar Ali: Will the War Secretm-y plellRe state : 
(a) the strength. iu eAch catell'ory. community-wise. of the personnel of th& 

Special Police Establishment (Ordinance No. 22 of 1948); 
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l b) the name 

those personnel: 

LEGISLATIVE ASSEMBLY ~  19(4 
of the station which hils been formed into Headquarters of 

(c) the nllmbe.r of cases made over to the. for inve!;tigations in each 
'since their establishment; and . 

year 

(d) the result of their ~  .. 
. Kr. O. II. Trivedi: (a) to ~ A statement is laid on the table: 

Poet Hindus Muslima Sikhs ChriItiana Total 

1. Deputy Inspector General of 
PoJioe . 1 . .. ~ ·1 

:!. Lap) AdviBenl •.• 2 !. 
~  Superintendents of PoliCe • . 1 1 2 
4. Deputy Superintendents of Police 2 8 ·1 1 7 
·6.· Inspectors of PoU'oe .. 13 7 1 1 22-
... 8ub.Inspectors of Polioe -" 5 7 1 1 13 
..,. Head Constables 16 10 2 1 28 
=8. Foot Constables , .4,0 34, 2 1 77 

Total 78 63 7 4, 152 

(6) Names of StatiOD8 where the Special Polioe Establishment have Headquarter •. 
Lahore (Head Office); Delhi; Rawalpindi; Peshawar; Calcutta; Bombly; Madras; 

BAngalore; Quetta; Karachi and Jubbulpore. -
(c) and (d) Number of 08188 inyestigated. with results; -

• Period. 

1 

:From the inoeption of the De· 
-partment in July IMI to 31st 
December IMI. • • 

:Prom 1st JanU&1'7 194,3 to 31st 
December 194,3. • • 

:Prom 181; January 194,4 to date 

Total • 
, 

Total Under 
~  Pending 

for trial 
No.pf investi· Dropped. depart. /P1 
~  gatioD.' . mental courts. 

action. , 
2 3 4, 5 6 

174, 2 lJl 34, 23 

255- 54 II 4,2 85 
37 37 

466 93 32 76 . 108 

Aoquit. 
ted. 

7 

22 

12 

34 

CASES INVETIGATlilD BY SPECIAL POLIOlil ESTABLI8JD[KNT. 

Convio. 
ted. 

8 

72 

51 

123 

169. IIr. :Muhammad Azh&r All: Will the War Secretary please luy Oil the 
table of this House 8" list of cases under Ordinance- No. 29 of 1943 as amended 
from time to tiule, which the Special Police Establishment initiated itself (i.e., 
not being made over by the Central Government in accordance with the pro· 

'Vision of Ordinance No. 22 of 1948). and the result of their investigation? 
JIr. C. :II. Trivedi: As rega.rds the first part of the question, all the oases 

·enumerated in the First Schedule to the Criminal Law Amendment Ordinance, 
1943 (Ordinance XXIX of 1943) as amended and added to by the Criminal Law 
Amendment (Second Amending) Ordinance. 1943 (Ordinance XL of 1943) and_ 
-the Criminal Law Amendment (Amending Orainance), 1944 (Ordinance VI of 
1944). were initiated by the Special Police Establishment (War Department). 
with the exception of cases Nos. 14 and 86 in Part I and case No. _ 42 in Part II 
.or the First Schedule. 

As regards the latter part. the Special Police were able to collect sufficient 
evidence to establish a prima facie case against the accused in every case referred 
to above. There are some cases in which the investigations by the Special Polic.e 
did not -furnish adequate material for prosecution, but it is presumed' that the 
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Honourable -Member has not these cases in mind. It is further presumed that 
the Honourable Member is not asking for information r<.>garding ths result of the 
trial ot the cuses by the Speflial Tribunals. 

TOUBS ObNDUCTlIID BY PUBLIC RELATIONS DIRECTORATE. 
170. ][t. Muhammad Azhar Ali: ~  the WILf :::iecretsry please state: 
(a) the number of tours conducted by thtl Public Relations Directorate. 

General Headquarters, during the preceding three years; 
(b) whether the Accredited Press Correspondents at the HeadquurtP.rs Wf<re 

invited to those tours; and .. 
(0) whether the Accredited Press Correspondents were paid the expenses of 

tour; if so, at what rate? . 
Mr. O. ·K. Trivedi: (a) Eight. . 
(b) Accredited press correspondents at Headquarters were invited to. six· 

tours, out of which they joined five and declined to go on ~ sixth one to the 
Burma fropt, owing to the Central LegislatU!e being in Session at the time. 

(c) Yes, Sir. Expenses, such as one first ~  railway fare to and from loCl&-
tions visited and reasonable expenses for incidentals on the journey, and tlie 
cost of board and lodging (excluding entertainmen\), were .bome by Government. 

. PaooZDUBE FOB REDUSS OF GBIBV ANOES OF INDIAN ~ • 
.171. Kr. Muhammad "mar Ali: Will the War Secretary please state tha 

procedure for submissiot;l of applications by personnel of Indian Units for the 
redress of their grievances regarding pay and conditions of service, 

.. Mr. O. M. TrIvedJ.: There is no speeial provision for the submisston of peti-
tions relating to pay and conditions of service, hut the general procedure for the 

~  of all complaints and petitions maae by V.'Q.Os and Indian Other' 
Hanks is laid down in Regulations for the Army in India-Instruction 800, a 
copy of which is laid on the table. '" .. 

Regulatio,., for the Army in InditJ-ln.truction :190. . 
390. Complaints and petitions of Inoian ranks. If a V.a.O., I.O.R.o or non·combatant. 

delil'lBll. to make a representa'tion. he will, in t.he fir8t. instance, make it pe1'8on&lly to hil 
immediate superior who will, after enquiry. either disp08e of it himself, if he is competent.-
to do 10, or report to the next Inpenor 'authority. The next .iiperior authority and each-
Inperior authority to whom the caRe is reported will act similatly until diapoaal by a 
competent authorit.v is reached. Mattars of a purelv private or personal nature lD&y be 
represented direct. to the company commander or equivalent authority. 
PLACING SADDAR BAZAR. JUJ4,UNDUB CANTONDNT. OUT OF BOUNDS FOR INDIA.N 

PERSONNEL OF DEFENCE SERVIOES. 
112. Mr. Muhammad Ashar.AU: Will the War Secretary please state if it is 

8 fact that the Saddar Bazar, Jullundur Cantonment. ha-s been placed out of 
bounds for the Indian Personnel of Defence Services? If so, by whom, and· 
from which date? 

Kr. O. II. Trivedi: The· aren in question was pluced. out- of bounds by . the 
. local military nut·hol'itieR from thf' 17th of December, 1943, to the 24th of. Janu-
ary, 1944, on account of an epidemic of small-pox. . . .. 

. PLACING CERTAIN B.A.BBA.OKS OUT OF BOUNDS FOR PERSONNEL OF TRANSPORTATION 
TBA.lNrNGCBNTBB, JULLUNDUR. • 

173. Mr. ~  Azhar.AU: W;llethe War Sp.f'retary plesse stattl if it is 
a fact that the Barracks of No. 2 Transportation Training Centre, Julll1ndur 
Cs.ntonment, have been placed "out of Bounds" for" the personnel of thnt Centre 
by the DepOli Battalion Commanders? If so, why? 

Mr. O. M. 'rrlvedi: I am collecting the information and will lay it on ~ 
table in due course. 

MOTIONS FOR ADJOURNMENT. 
COMPUJ.SION ON LANDLORDS TO CONTRIBUTE TO NATIONA·I. ~  CERTIFICATES 

IN SHAHABAD, BIHAR. 
Mr. President (The Honourable Sir Abdur Rahim): I have received a notice 

from Mr. Ramo.yan Prasad to adjourn the business of the House to dlscuss a 
definite and urgent matter of public importance, namely, the order of the District; 
Magistate of Shahabad in Bihar compelling landlords to contribute' to the 



1"2 LEGlu,ATIVB A8SBKBLY [231m1 1\'(.4..', ~ 
National Savings Certificates in' varying proportions. to the land re"1l'en.ue . they pay 

· and the failure of the Government of India to intervene effectively in the matte!: 
to put a stop to such practice. ~ . . 

1 should likt: to know from the Government Member whether the facts stated! 
are correct. 

'!'he Honourable Sir ~  It.&ism1LD (Finance Member): I am not aWBl"e of 
any order. , 

('fhe Secretary of the Assembly pointed out to the Honourable the Pre.ident 
that the Mover was,not present in the House.) 

Kr. President (The Honourable Sir Abdur Rahim):. The Mover is not hete-
The motion for adjournment therefore falls through. 

STARVATION DUE TO INADEQUATE .AJmA.NGEMENTS FOR ~  01' 
FOODGBA.lNS IN BUNTWAL, SOUTH JtANABA. DISTBIOT. 

JIr. PresideDt (The Honourable Sir Abdur Rahim): I have rece,ived a notice-
hom Sri' K. D. J illuraju H I'gele asking fOJ: ltluye to' move for tbe ac!joul'llluent of 

• the business of the House to consider a. matter of urgent public importance. 
namely, sturvatiOli of 6,000 people since Ii w('ek in Buntwul, South Kanara Dis-
trict, due to failure" of Government of ~  in making adequate arrangementS' 
~  distribution of foodgrains. 

I belie"e the Honourable Member tried to move this very matter on a previous. 
occasion. ' . 

Sri K. B. J'iuaraja Hegde (West Cosst and Nilgiris: Non-Muhammadan Ru-
ral): This was not the matter. That was an order passed by the Civil SUPlllies 
Commissioner of Madras refusing to send rice to the district. Now the people 
are starving. 

IIr. President (The Honourable Sir Abdur Rahim): Does not the failure of 
· the GoverllllDent in this regard ~ to that order? 

Sri K. B. Jinaraja Hegde: The present case is the faHure of the Ceniral 
Government to make. adequate arrangements for food for the· district. I 
rtlceived a: wire yesterday and I immediately gave notice of th;1\ motion: 

Mr. Presidedt (The Honourable Sir Aqdur Rahim): Has the Honourable 
Member in eharge anything to say? 

The Honourable Sir Jwala Prasad Srivastava (Food Memher): The subject. 
matter of the motion concerns primarily the Government of Madras since il> -
relates to t.he internal distrihution of foodstuffs. 

IIr. President (The HOl/ourable Sir Abdur Itahim): Can he say whether 
the facts stated here Rre correct? 

The Honourable Sir Jwala Prasad Srivastava: No, Sir. The facts aile not 
correct. But I was first stating that the subject matter of the motion is not 
the concern of the Government- of India. The Provincial Government have 
undertaken to distribute Ioodtltuffs in ·theh· own areas and' we are not aware 
that they ha.ve failed in that. Weare told that the Director of Civil Supplies 

· visited the South Kanara district ouly a few days ago. 
Mr. Preaident (The Honourable Sir Abdur Rahim): The place mentioned 

in the llotice is Buntwal. 
The Honourable Sir Jwala PraM<l Srivastava: ~  is in South Kanal'a; " 

He fouud the situation there quite all ~  
Dr. P. B. Banerjea (Calcutta. I::)uburbs: - ~  urpan): 

Nonsense . 
.., Mr. GoviDd V. Dtlhmukh (Nagpur Division: Non-Muhammadau): When 
was the last visit? 

The Honourable Sir Jwala Prasad. Srivastava: A few days ago. 
Dr. P. B. Ban8ljea: Such s're your reportsl 
IIr. Govind V. Deshmukh: What do you mean by a !ew days? 
The Honoura.ble ·Sir Jwala Prasad. Srivastava: That istlle infonnaHon 

which we got over the telephone from Madras last night. The inloml!ltion 
that we ~ in. our possession is that flormally the South Kanara district 'is 
self-sufficient. 

Sri K. B. J'lDaraja He,dt: It is not. 
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'The lIOBour&ble Sir lwala J'raaad Srlvutav&: The ~  ~ ~  exports nor 

imports rice. Last year it had a small surplus ~  ~  year ?wmg to adverse 
weather conditions the Madras Govemment considered that ,It would have a 
.small· deficit, and on recent review have decided to ,make an allotment to 
:South Kanara of 1,000 tons in each of the months of February, ~ ~  alld 
April. In addition, 1;000 tons of wheat is being allotted to the dlstrwt. As 
already stated by me the Director of Civ" Supplies of the ~ ~  Government 
had been there lately to conduct an exammatlOn of the conditIOns on the. spot. 
~  Madras Government will take, no doubt. necessary steps on receipt of 
ihis report, if thEre be any report necessitating the same: ~ seems ~
'fore to be no ~  whatever for the House tc adJourn ltself over thls 
-nJatter. , 
Mr. Pruident (The Honourable Sir Abdur, 'Rah1m): Upon the facts os 

'stated by the Honourable the Food Member I hold that TlO case has b.een made 
.out for adjourning the business of the Assembly ~  order to discuss thiS ma.tter: 

BAN ON PAKISTAN DAY MEETING AT LrrCKNOW. 

Xi. President (The Honourable 'Sir Abdur Rahim): The next uotice is 
~  Seth Yusuf Abdoola Haroon. He hos given notice of his intention to 
wove the adjournment of the Assembly for discllssing 8 definite"matter of. 
'urgent public importance, 'i'lnnwly, t.1lf', order of the District MagistrAte, 
Lucknow, forbidding the holding of meet.ing in connection. with Pakistan Day 
which is being observed to-day. This information has appearea in to-day's 
Dawn.· • 
I Hhould like to know ",hether the Honourable the Home Member has got 

any information on the point. First flf all. under what law was the order 
-passed? 
The Honourable Sir Reginald Marwen (Home Member): I have no 

information at all and I gather that the Honourable Member is relying only 
-on a newspaper report which, I submit, is not sufficient basis for rlisoussion 
on an adjournment motion in this Assembly. But I can' say that the Gov-
-eI'nment of India have not issued any orders whatever with regard to the 
'Observance of Pakistan Day or the prevenMon of any celebration of that Day. 
If any act.ion of this kind has been taken by the District Magistrate of 
Lucknow, it must be based entirely on the requirements of the local public 
order situation, of which he and the Provincial Government must be the sole 
judges. ". 
Mr. President (The Honourable Sir Abdur ~  Under what law hal! . 

this order been passed? • 
Seth Yusuf Abdoola Haroon (Sind: Muhammadan Rural): It is not lnwwn 

under what law it was pas8ed. The Lucknow Broadcasting Station broad-
(lasted last night that thiR rmlcr had. been promulgnted at ;Lucknow, but it did 
not state under whftt law it had heen pasl'led. 
The Honourable Sir Reginald Maxwell: It mllv be nn order under section 

144. • - . 

Mr. President (The Honr.urable Sir Abdur Rahim): This" very paper SA.ys 
thllt the order hll!l been passed und,er section 144. The order having boen 
passed under section 144 in exercise of his powers by the District Magistrate, 
I must hold that this motion is ollot in order. 

Mr. President (The Honourable 'Sir Abdur Rahim): The next notice is 
from Maulvi Syed Murtuza Sahib Bahadur, but he is not in his place. 

MESSAGE FROM THE COUNCIL 01<' STATE. 
Secretary of the Assembly: Sir, the following Message has been received 

from /;he Council of State: 
"I am directed to inform you that the Council of State at. ita meeting held on 22nd 

March 1944, agreed without any amendment to' the Bill furl her to amend the Indian 
~  Shipping Ac't, 1923, which wu pUled by the Legislative Auembly on the 2nd 

March, 1944. '  _ 



'ELECTION OF MEMBERS TO ~ S'l'ANDING FIlSANCE,COMMITTEE. 
Mr. PreIldeU (The Honourable Sir Abdur Rahim): I have to inform ,the 

Assembly that the following Members . have been elected to the Standing' 
Ji'inance Committee: (1)' Dr. Sir Zia Uddin Ahmad, (2) Mr. Govind V: 
Deshmukh, (3) Sir Cowasjee Jehangir, (4) Mr. E. L. C. Gwilt, (5) Mr. S. C. 
Ohatterji, (6) Seth Sunder Lall Daga, (7) ~  Nawab . Sir Ahmad Nawuz. 
Khan, (8) Mr. T. T. Krishnamachari, (9) Mr. H. A. Sathar H. Essak Sait" 
(10) Mr. T. Cllapman-Mortimer, (11) .Rai Bahadu!:, Seth Bhagchand Soni, 
(12) Mr. Muhammad Muazzam Sahib 13ahadur, (13) Mr. Umar Aly Shuh, and 
(14) Mr. Muhammad Hussain Choudbury. 

ELECTION OF ~  TO THE STANDING', FINANCE QOMMITTEE 
. , FOR RAlLWAYS., 

Kr. Preakl8ll\ (The Honourable Sir Abdur Rahim): I have also to inform the 
Assembly that the following Members have been elected to the' Standing 
~  Committee for Railways: (1) Sir Muhammad Yamiu Khan, {2) Sir F. 

E. James, (3) Pandit Lakshmi Kanta Maitra, (4) Rao Bahadur N. Siva Raj, 
(5) Khan BahOOur Mian' ~ Kadir Mqhammad Shahban, (6), Mr. Saiyid 
Haider Imam, (7) Mr. Muhammad Nauman, (8) Mr. Muhammad Muazzam 
Sahib BahOOur, (9) Mr. Kailash Bihari Lall, , (10) 'Sir Abdul Halim Ghuznavi, -
and (11) Me.ulana ,Zafar Ali Khan. 

ELECTION OF MEMBERS TO THE STANDING COMMITTEE ,FOR 
THE LABOUR DEPARTMENT. 

'JIr. Presld.nt (The Honourable Sir Abdur Rahhn): I have also to inform 
the Assembly that upto 12 noon on Tuesday, the 21st March, 1944, the time-
fixed for receiving nominations for the t:;tanding Committee for the Depart. 
ment of Labour, eight nominations were received. Subsequently three candi-
dates withdrew their candidature. As the number of remaining candidates is. 
equal to't.he number of vacancies, I declare the following members t.o be duly 
elected, nanl.ely: (1) Mr. C. C. Miller, (2) Mr. N. M. Joshi, (3) Mr. Pinre-
I.all Kureel, (4) Mr. Amarendra Nath ,Chattopadhyaya, and (5) Mr. Muham-
mad Nauman. . 

THE INPIAN FINANCE BILL-contd. 
Kr. PreI1deJlt (The Honourable Sir Abdur ,Rahim): The House will noW' 

resume consideration of the Indian Finance Bill. Sir' Muhammad Yamin 
Khan. -, 

Sir Kuha.mm&4 Yamin lD1aD (Agra Division: Muhammadan' Rural): Sir, 
, I was dealing with the Commerce Department !lnd I want to finish !t ill 0l;tB' 
minute. 'Vhen I gave examples of a 'few ~ yesterday, I did so, m 
order that I need not detain the House with a recital of the large number of 
articles ~  have not been controlled and which' are required for daily pur-
poses. I want that the Honourable ~  and his department should be 
vigilant and see that the prices are properly controlled. H the prices are not 
properly controlled then it will be considered by this House that the Govern· 
ment are not only not l'.arrying on their duties properly but that they f.re 
really inefficient and cannot ditlcbarge their duties at all. I am sorry that the 
Honourable the Commerce Member doeR not t],ink fit-even whel') I 'am deal-
ing with his department, he wants to have a talk with certain officials, aud I 
find that he is not listening to a word cif what I have so far spolten. I am 
sorry that We thinks that J WI\S wRRting the time of the House· when I was 
drawing his attention. I am not ~  to reneat what I have said. I will 
taIte H thltt the departD1eT;lt, is reany .very inefficiEmtly worked heCBllse he dill 
not think it proper even to listen to me when I wos A'peaking about his 
department. ' 

Now, Sir, I will take up the one ;pointto which I like to refer .... 
( 1464 )' 



;, ~ ~ ~ ~ ~  =, rou_ --

~  1" ~~ -  THB INDIAN FINANCB !dLL I.e&. 
• ~ .... ~  ~ ..i("l ~ , • 

',," ~  Sir.. ,UiJul Huque (Member, for Commerce and 
~ ,and Civil Supplies): I was hearing the Honourable Member aU the 

~  ':.,\ 
.. ~  

.·air ~  Yamin Khan: No, you were talking to Sir 'George Spence. 
If the· Honourable Member was hearing me all the time, will he tell me what: 
~  

ft8 BOIlouable Sir •. A.zisul Huque: It is very difficult for me to control. 
if some Member comes and asks me an urgent question fo! about 10 seconds . 
. 1 am surprised to hear the Honourable Member's remarks, after giving .him, 
$Uthe attention which I did Elnd getting all the papers; I ~ to Sir George' 
Spence for about 10 seconds ahd if my friend is so impatient it is very difficuli, 
for me to say anything. 
Sir Kuh&mmld ~ Khan: I definitely said that I would take only one' 

minute "ith the Honourable Member's department· arid he ought to have 
told the other Member who came to talk to him":"Please sE.are me for one' 
minute. lIe had no business to start talking on any other po1bt, when I told 
him thllt 1 would take only one. minute with his department. 

I will now· deal with one complaint which has been, received by me £rom, 
several "sources and that is about the War Casualties Depart"ment which 2S in 
, Simla. This is really causing great hardship to lot of people. Those of our' 
relations who have gOl1f' ()Ut to right in Europe and other places we do not get. 
information in proper time about them and great anxiety is caused to us. 
'fhe parents and relations of the .boys whl> ha."e gone out to fight are anxious,' 
to know their whereabouts as qUIckly as pOSSible and they should De prop€,l'ly' 
informed. There are very few people .who can get information except thro'ugh, 
the Casualties Department. 1 have got in my hand a letter about II: relation. 
of a friend of mine who is a Member of this HousE'. The son of this Member 
was fighting in Europe. He was a prisoner of war in .the hands of the· 
Halians and the Government informed the Honourable Member that the son 
had come out from the ~  of thp Italians, after the revolution -in Italy and' 
the parents tried to get into touch with the person, After some time. they 
came to know that no connection could be made with the boy and sODle time-
later the boy wrote a letter from a German camp of prisoners to a {rien(l in 
,England and that letter was receJived in ~  and this telegraphic letter' 
had' been sent by tbat friend of tbe family on the, 28rd February. This in·, 
formation about the boy being ~ prisoner of war in the hands of the Germans 
was received in England on the 23rd February but the War Department here • 
did not inform tht: parents till the 11th March. I have got in my hand the 
original telegram dated the 10th or 11th March-it ~  marked both wayf,l and' 
they informed the parents that the boy is found to be still a prisoner of war-
in the hands of the Gennans. You call imagine that the War Departnient 
did not pass on this information for more than a fortnight to the parents who, 
got the information from different sources. 1 want to bring it to the notice. 
of my friends who sit on the Defence Consultative Committee. This shows, 
how ,much work the Consultative Committee has discharged in securing infor-
mation about the -boyg who are fighting in this war and how much attentlion'is 
paid to the feelings of their parents and relations. These matt.ers never 

~  before the ~  Committee and they do not kriow what is hal)-
penmg. I want thl!! CasualtIes Depari,ment to he transferred from, Simla t.o' 
Delhi so that the parents and relations of the boys who are fightin,::r th£> war' 
may get Snformation as quickly 'lis possible about ,their . ~  The. 
matter should not be delayed like this, as 1 ean prove by the original domi-
ment which I have got in my possession. 
Now, '1 want t.o impress upon the HOUl:;e that the DefenC'l' of TntliaR.l1ll'B 

were framed a long time ago. A debate has already taken place in t.his' 
House and 1 do not want to traverse the same /lI"ounrl ngain. It is an imme-
diate necessity that these rules should he revised 'by a ~  of Mem-
bers of this House who can safel!'llard the ri'lh'ts of the people who nrc being 
affected by the application of these rules., No rule should be made without. 
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the consent of this House. The Defence Rules are being administered in a 
way calculat.ed to terrorise the people and they should· be modified 10 such a 

• manner that a ntagistrate, even if he be a silly ~  may ~  ~ far 
his powers can go. These rules were passed hasilily 10 1939. Dunng the last 
five years, experience has ~  that these rules s\lould D:0t be allowed to 
continue in the form in whIch they were fraPled at that time. I have got 

information that the Honourabe Mr. Hossain- Imam was not the only one 
-who got the orders from the S. D. O. about these - subscriptions to the war 
loan. A similar notice was sent to mallY zamtindars of the division who were 
aij asked to contribute money and they were asked to appear before him. I· 

, • think it IS the height of folly for any Member of the Government to misuse 
his power \\·hich is given by law, for the purpose of keeping law and order. 
This is making the GnverJJ.ment very unpopular in the country. ~ The country 
111 getting fed up with the "resent Government on account of· these follies 
which art: being .ommitted, by th(· m;nor officials, to which the' Government 
does not j)8Y Rny attention. I think it is an immed'iate necessity tlaat these 
rules should be placed before a committee of this House and the rules should 
be revised before the sesRion is over. 

The HOlIse has passed by a huge majority the cut motion which·1 had 
moved about effecting economy and the· Honourable the Finance Member 
must feel himflelf bound by the vote 0: this House. Wbatever may be the' 
reason, it is 8 vote of the House and if any Honourable Member belonging to 
this House wants to show any respect' to the very House to which he belongs, 
then the only course for him is to follow what the vote has decided. ,Other-
wise, it will be said that although he is a Member of the House, he does not 

'Show liny regard to the wishes of the House. This will be a novel idea :.>f 
the democracy not to follow the decision of the majority ~  the House. You 
will be setting a very bnd example to the country and the country will not 
know what lesson it should take from those British people who are the 
pioneers of democracy in the present .day world. If you insist 011 the instituo 
tion of democracy, then this decis'ion of the ~ ill binding on you. The 
Honourable Member said in his speech that no Finance Member can oppose 
the motion which was moved by me. Still." he gets' up on the question of the 
Standing Finance Committee and says that he is pre}7ared to place more 
records before them. The Honourable Member ought to have known thnt it 
was not the intention of ~  House to entnlst this work to the Standing 
Finance Committee. What the House wanted was that because we have no 
~  to go into the details of the present Budget because our' attention 
is concentrated on, the token cuts here and there, therefore the budget must 
be scrutinised by a Committee of ,the :fIouse who should sit from day to day 
and see whether any economy can be ,effect,ed. I think it is possible for this 
Committee to effect a retrenchment of 2 per cent. in a budget of 300 crores of 
rupees. , If the..'Y can do that, they will be able to save 6 crores of rnpees. 
And if there is 'another 100 crore required by Government, they will be able 
to ~  an economy of another 2 crores. In this way, 8 crores of rllTleeS can 
be savAd and then there will be no need for anv fmther ·taxltt,ion. There are 
'Some Honourahle MemberE/ who thillk that becaHse this is a war time Finance 
Bill, it should be treated as something sacred and should not be touchod alld 
should be p8!ised. I am riot of that view and I do not ~ t,o that cate-
~  : If the Finance B'ill is to fill up a gap which cannot be filled up ot.her-

Wise, It must be passed, but if an economy cah be effectt'id and if the expPIHli-
~  call be .curtnllerl. ~  ~  -is ~  necessity for imposing any fmthf'r t,"xa-

. ~  > .In thu, connectIon, I WIll brmg to the notice of t.he HOlll'e 1h!l views 
~  were ~  by the Leader of the European Oroup on hphn)f of tIle 

European Group m 1940 when only 8 crorE'fI of ~ were reQllired for the 
purpo£?e or the war. Speaking On the ExcesR Profits. Tax Bill Mr. Aikman, 
~ then Leader of the European Group said this' -
•• A pO.int I would like to make relaf4!d to ~ rate of ~ that is BOup;h t to b' d 

In the vIew of many people this rate .is very high and before expreuing our ~ ~ ~ 
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~  my Group will require to be satillfied not merely that 80 .much. money is required to 
balance the budget of 1940·41, but also that in the matter of control of expenditure and 
.more egpecially the control of war·time expenditure, the Government are taking every 
precaution to enllUl'e that there i& a minimum of waste. Tax'payer., in fact, want to 
.be sa'tieRed that, in theae times when they are called upon to make" large sacrifices, the 

~  economy is being observed and that they are getting full value' for their money." 

Sir, it wus the sume view which was put in &nd endorsed by this House 
While speaking on the General Budget he again laid emphal:lis on Uris and 
:said: 
"It cannot be forgotten that 'there comes a point when, if the tax impo8ed on any 

·oommodity becomes uaduly heavy, the law of diminishing return will begin to operate. In 
.the case of motor spirit, the level of 'taxation now imposed must be dangerously near that 
limit and in the caSe of the new sugar duties, it must be remembered that the Bugar industry 
.has to bear not ~  heavy central taxation but also taxation by Provincial Governments." 

Then, further· on-he says because he was interested mostly in the petrol: 
"Members q.f this House and our constituents in the COWltry (the.e are· 1>ery i"'Jlurtant 
~ becaU8e he wa. not ,peaking only on behDlf of the liJ-uropetm Gto-up but on behalf of tM 

~~ ~  of. t!'-e European Group) are ~  especially a.t this time when expenditure 
.1&. mevltably Plsmg, to ensure that a atrlct watch 1& mamtamed over all expenditure. I 
wllh to lIlake the very strongeet plea for the re'e.-tablishment of control by a Committee of' 
;this House." 

Sir Henry Richardson (Nominllttod Non-Olficial): Wlll the Honourable Mem-
.ber read the next sentence? .  . 
Sir Muhammad Yamin Khan: He said that it may be an Estimate Com-

mittee. That is a different matter but he did say that the expenditure,' must 
he controlled by a comulittee of thil:l House. I do not mind the nature of flhe 
.committee. I am only concerned with this that he' wanted a committee. 
The llonourable Sir Jeremy Raiaman (Finance Member): ~ also suggestud 

that the Standing Finance Committee could go through this. 
Sir Muhammad Yamin lthan: The Standing !<'inance Committee cannot ~  

;through the expenditure of the present year. They caQnot effect any economy 
.in the present expenditure which the Honourable Member has suggested. 
The Honourable Sir Jeremy Raiaman: Under theexistiIJ-g constitution they 

oeannot, but I indicated that I was prepared to' discuss with them the scope of 
their function. 
Sir :Muhammad Yamin Khan: I want a committee which will go through the 

.Budget and effect economy according to the motioll passed by this lI.ouse. 
We decided not to throw out the .whole Budget on the condition that the Hon-
'Ourable J1ember will not fiout the opinion of this House. We insist on this 
and we are convinced that there is a mismanagement in the spending Depart-
ments who arc simply squandering away the money of the taxpayer. We 
think that there is scope for economy and, therefore, there will be no necessity 
lor further taxation. I know the Honourable Member is helpless because he 
cannot go and examine the allnas and pies, but the very function of this Com-
mittee will' be to do this sort of work and to see whether the money is belllg 
.spent properly by every Department. I cannot understand how any ~ 
lnan can say that he cannot effect any economy even of one or two per cent 
in his huge establishment, unless of course he is convinced that even annas and 
pies are spent in a proper manner. I have shown by citing instan1;les that 
there is lot of corruption going on, a lot of money is being taken from the t:lX-
payers' pockets and put into the pockets of these corrupt officials who : ake 
brihes and spend money for unnecessary purposes. ·These comlpt officials 
purchnfle articles for Government at high prices. I. therefore, submit that' 
the taxpayer should be ~  Bnd these corrupt officials hrought to hook. Roth 
the things should be done. 
Mr. President (The Honourable. Sir Abdur Rahim): This question was 

debated at length for a whole day. The Honourable Member cannot go on 
repenting it over and over again-_ 
Sir J[uhammad Yamin lDlan: We will throw off this Finance Bill in order 

io show that economy is possible and can be given effeot, to. 
Sir the next Department to which I wish to refer is the Civil Defence 

Department. This Department is one of the glaring examples of how monp,y 
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could be wasted without any thought over the. conseq,.uences. Tpe H;onourable 
~ ~ ~ ~  t.hat more ~  a crore was wasted in Delhi and other. Pro-
vinces m ~  trenches -"'hlCb ~ found to be absolutely useless and harm. 
ful and whICh were breedmg mosqUltos. The health of Delhi was greatly 
affected. . 
~  ~ ~ Sir ~  B.aiama.n: Will the Honourable Member say 

that ,It was qUlte ImpossIble that there could have been air raids over Delhi?' 
• ~  Kuhammad Yamin ][han: I ~  thnt His Excenency the Viceroy Raid. 
m hIS speech ~  .weare not a pamcky people; We do not become panick.v. 
So, I. do not thInk It was ~  for th.e Government (·ither to become panicky 
and dIg trenches at that time. It was lust possible that one pr two air raids 
co!lld. have t:aken place. Of course, for the past two years, ~  was no air 
raId m Delhi though the Japanese. are fighting on Indian soil as 'ij!e newspaper-
report says today. I do npt think they dare undertake this raid over Delhi' in 
view of the precautions that have been taken. These trenl\hes hRve beEm demo-
lished and the pits filled with earth. ' All this was waste of public money, 

The Honourable Sir Jeremy :&aiIma.n: Wise after the event, . 
Sir ](uhammBd Ya.mb1 Khan: It is not after the event., It is before ilia 

event even .took place., It shows how the money is squandered for unnecessary 
purposes. We have to see carefully whether'similar wasteful expenditure wail 
incurred in· other places. • 
. The HOII.ourable Sir Jeremy Raiam.a.n: Is that tbe kind of assistance we-
shall get?' . 

Sir Muhammad Yamin Khan: ~  Honourable friend is welcome to becoli16 
panicky. I am not panicky. 

Now, Sir, I wiU refer briefly to the deanless allowance that was announced 
by Sir Gurunath Bewoor the other day. He made ~  of this dearness aUo,v-
ance, and he said that' the lowest paid employee of Government Will get ,,!l 
increase of dearness allowance from Rs, 11 to Rs. 14." That means an increase 
of Hs. 3, May I ask whether this increase will be 'effective in any way ::tiLer 
this. Finance Bill is passed? The poor employee will have to pay more than 
Rs. 3 a month for his t,ea, for his betelnut and for his other ~  of life 
in view of the high cost of all the things on account of the heavy tax impolled 
by this Finance Bill. So, this so called ~  of Rs. 3 in dearness allowance 
does not cover the high cost of the a.rticles. - . 

,'l'he Honourable Sir -Jeremy Ralsma.n: Even. in five years, it will' not :lost 
Rs. 3 on the average incidence. , 

Sir Muhammad Yamin Khan: My Honourable friend is thoroughly mistaken 
in thinking so. Poor people, their' wives and other members of their family 
cons1Ime ,u lot of P(tn and betelnuts every day, I, therefore, think that this 
small increase in dearness allowance will not materially improve his position, 
after this Finance Bill is passed. l,t is no use giving by one hand and taking 
it away from the other 'hand. . 

The next point I wish to refcr is the wa.y in which the Government have 
been treating this House, especially t,his side of the House. Sir, the House 
passed last time a motion for adjournment, of the House protesting against. 
the sending of a delegation to England. In spite of the vote of t?e ~ a 

• delegation was sent. The ~  the Leader ~  the House whtle ~ 
in support of sending the delegatIon ~ ~  pOlnt t?at the meml?ers. of the 
delegation were told not t,o spealcon pohtlCS and he paid a lot of complIments 
to their ext>erience and' nbility. I do not know whether the Honourable the 
Lender of the HOllRe spoke from his personal experience about these people, 
Our experience ~ ~  different, and, theref?re, this ~  was very ~  
from the rery begmnmg that the delegates wlll go and mIsrepresent thIS HOU;J03, 
ancl the:v did mi!;represent t,he views of this House. The Honourablfl the Lender 
n£ the H011Re assured 118 that these delegl\te.i=I :will not spea.k .on politics, but 
these genHemen did Rpeak on ~  in ~ ~  they did ~  !he 
HOllse and the whole country In the worst pOSSIble manner. They dId '.:;he 
greatest, ho.nn· to this COu'1ltry by indulging in all kinds of tnlk in England ana 
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telling the British. public that India. as a whole was opposed to war eifOrLS. 
'l'his  )vas the point which they made. Mr. Uhillsuddin went to the extent .)f 
sayiug that if a National Government was formed, that Uovernmellt may uot 
take any interest· in the war efforts. 1 do not know ll..ow. he CUlHe to :,)..Ill> 
conclusion. I may tell the House that if really II. National GoverllIlICut is 
formed, and if all the parties are Tepresented on that Government and if they 
take seriously the reint! of office in their hands. they ure bound t.o fight our" 
enemies and in the best possible way and with the maximum of efforts. With 
the ~  at our .doors, 110 National Government. CUll afford to ~ 
idle. That is an impossibility. Only t,hose people who have no backing in' thB 
country will be half hea.rted in war effort. 1t was the greatest misrepresenta-. 
tiOll which these two gentlemen. Mr. Ghiasuddin -and Mr. Bhole illade in 
England that India.-was not serious about war effort. In spite of what the 
Honourable the Leader of the ,House said they did,the greatest disservice 00 
this country and to. the British Empire: I do not know· what the other two 
delp.gates have been talking in America, because we have not got. any report (If 
their activities; probably their activities were not b1'9ught to the notice of the 
public. Sir, on this one grollnd of the Government tlouting the verdict of the 
House, we cannot support the Government. The Government go on floutiug 
the opinion of this House every dRY, . 
I would now make a passing reference to the appeal which the Honourable 

the Leader of the House made ~ other day to me. I said they should resign 
and make room for people who hllve got the' backing of the country and who 
can take charge of the Government. He aqvised me by ~-  that I should 
not ask him to resign. but that I should ask. the Congress to come to terms 
with the Muslim League first. Sir, mlly I remind my Honourable friend that 
already I have brought the Muslim League and the Congress ~  much 
nearer to each other, in thRt· both have ('orne to this House to demonatrate to 
the world that they bave no confidence in the present Government 01 the 
country and its administmtion. This position has been conclusively nemons· 
trated and proved. 
The Honourable Sir SUltan Ahmed (Leader of the House): N:or ·huve the 

Congress got confidence in you. 
Sir Mubammad Yamin Khan: We have got confidence in ~ other jnd 

that is shown by our /lcting together in this manner to demonstrate that we have 
.. got no confidence in the Government. And this-.step which ha§ brought them 
..• together has also brought them nearer to unity. My Honourable friend. Sir 

12 N Frederick James, said the other day t,hat it seemed to him novel thitt 
OON. these two Parties should come together.· But up till 1940 could my 

Honourable friend ever think that England and Russia would come together? 
Did they not hate each other and do they love each other even now? Still 
thcy have joined and are fighting on the same side as Allies and friend a ,lnd 
England pays all sorts of compliments to Russia. ·There· are circumstntlcclR 
which bring people nearer although separated by other mea.ns. In this caSe it 
is the actions and misdee.ds of Go.vernment which have brought these two 
Parties together. 
The Honourable Sir leremy ltaisman: Then you should be grateful to liS. 
Sir ~  Yamin Khan: Yes, I am grateful for the wrongs you have 

done hecouse they have helped us t·o join hands. Government exploited us 
and created differences among us to exploit us, and people now realise that 
these differences have been engineered for the purpose of keeping 11S nport. 
(Int,errupt,ion "from ~  Jamnadas Mehta.) I hope my Honourable friend, 
-Mr, .TnmnlldRs Mehtn, will also realise tt, some time if not now. 

Mr. lamnadas II. Mehta (Botnbll;v Central Division: Non.Muhammailnn 
Rural): So you know it now. 
Sir J(uhammad Yamin JOtan: YC!!, I know it; r hope my Honourable .:Mend 

also will know it. . 
lKr. lamnadas X. Mehta: T knew it twenty YeArs .1\1:\'0. 
str Muhammad Yamin Khan: That, Sir, is my reply toO wnnt the Len.iler. 1'£ 

the Houee said the other da..y. 
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.!. WIll leave ~ 'JUt'Bt.1011b 01 ,wider politics to be dealt wjth by ~  
~ and ~ Wlt,It matters whIch l'elate t.o this House ).tseli. 1 must Slii 

that. this House IS llot In'opel'!Y treated by Uovel'mnc"nL and no regard is ~  
to ~  expresl:letl' by 11llge ll"l11jorities of this House. This is not democracy 
as IS broadcast to the world. We I1re not working towards dominion status 
.as England proclaiIus but townrds complete autocrucy. 

I ~ ~  a few days lIgo that when they found that there may be unity 
~ t?is ~  Government IIturted another stunt through what I may call their 

lDlSSIOnanes, open or st:cret servants, that ·the nominated Members must form 
.a group against us. And this propaganda started in the last Session against 
the. Muslim League by certain nominated Members: This wus brought to my 
~  ~ that had been resented and some Members were led to believe many 

thmgs whIch were not true. Today also up till nbw. since the Cl!JIIgress PmrtI1 
refused to· send their representatives to the Committees, we hali come t,o liD 
agreement which was really a kind of convention working for the h\9t. four year ... 
In the Standing Finance Committee for Railways our Party sent four . . . 

Kr. President ~  ~  Sir Abdur Rahim): The action O!' tlte' !loll-
ourable Member's Party is well known to tpe HouRe, and the question of how 
,one Party is operating in the House is not relevant to the Finance Bm. 

~  JluIhammld Yamin Khan: I am stating what Government have Jon-e 
tnis time. Government excited another nominated Member to be put; rn' . . . 

The BODIOurable Sir Sultan'Ahmed: There is absolutely no foundation for' 
this; Government have done nothing of the· kind. -

Sir Muhammad Yamin Khan: The Government Whip does it. Their inten· 
tion was tp oust Sir Abdul Halim Ghuznavi and they succeeded in OUBt.ing 
Murtuza Saheb' Bahadur .'. . 

Mr. Prealdent (The Honourable Sir Abdur Rahim): That is a matter whi.ch 
should not be discussed here. 

Sir Muhammad Yamin Khan: Our Party· will take action at the proper'time' 
and the proper place and give a reply to Government on ~ point. 

My next point is that at present India needs a lot of scientists. They. wa.:n.t 
a lot of people who are trained in the professions and they get training fOI' a. 
long time and the salaries which Government pay to ~  seientists and 
medical men is not a sufficient inducement tQ them. When 'people sit for the • 
LC.S. and come out successful they get high salaries and they know' they· ean 
reach up to Re. 10,000 which is the salars of a Govern?r. . But ~ ~ ~  
are treated hadly· and because the people have no VOICe m determmm8 theIr 
salfl!ies they arc' raid low salarieR. J think, Sir, it is not fair that these people 
who receive such high education should,not be given enough to manage a decent 
living. lt is high time thflt the Government of India shouM tllKe notice of 
:this matter nnel they should tal{fl steps to give tempting salaries to these men 
'so that it will be nninrlllcement to them to take to this line. At present you 
are paying these men, trained in ~  less.. than what Assistants and Clerks 
,are ~  in the Government Secretnnnt. 

Finally I have to say that under the present. circnmstances We cannot 
'Support this Bill and .we do not think that. there is ~  necessity for .supporl!ng 
thiR Bill. We think that money can ~ found out eaSIly from the ~  whIch 
can he effected and, therefore, I oppose the consideration of this Bill. 

',Kr. 0 .•. 'l'rlvedi (Secretary, War Deps,rtment): Sir, I should. like to ~  
mv speech by thanking my Honourable f:iend, Sir Frederiek James-l am sorrv 
he is not here owing to indispootion-for hie wat'm appreciation of the magnifi-
cent part which India's Fighting Services have played and are playing in several 
theatres of wa'r. The iJ:mumerable deeds of valour and gallan4jry of our sailors, 
Boldiers and airmen. have raised the status of our countrl in the eyes of tho 
world., and indeed no words of mine can adequately expreslll tbe deep d6bt ·)f 
~  which India and other' United Nations owe to the Armed Forces of 
India. 
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My Honourable friend" Sir ~  'James, paid a tribute to the war effort 

of the Aligarh University. I desire to associate myself with that tribute. The 
Aligarh University has been of assistance to the Fighting Services in several 
ways: It has provided a large number of officers for the three Services. It 
was at the Aligarh University that we started the first ,Air Training Corps aud 
learnt seme lessons by trial and error: in ~  m,V gallant and learned ~ 
Dr. Sir Zia Uddin Ahmad, 118S, with great enthusiasm, started severltl expel'I-
mental schemes to assist the war effort. Not all the schemes have been 
equally succ6S1!ful, but both the University and ourselves have lellnlt a goocl 
deal from these experimeuts. We hRve given the University financial assistance 
on more than ''One occasion and have provided it with two aircraft and tw("o 
motor lorries. Over a year ago, he asked for a grant of Rs. 5,000 for a 
temporary sfled to house the t'Yo aircraft provided by us. .We sanctioned the 
amount very readily. Shortly aiterwards I happened to meet my Honourable 
friend. He thanked me for the grant and added with a smile that in his letter 
for the grant of Rs. 5,000, he had omitted by mistake to add ~  nought aCId 
that he had really intended to ask for Rs. 50,000. We were unable to sap.ction. 
this amount, but this is by the way. I am only quoting, this instance to show 
that there is no more insistent begger for fun4s than my Honourable friend, 
Sit Zia Uddin Ahmad, . 

My Honourable friend, Sir Frederick James, next referred to the distinc-
tion between combatant and non-combatant units in the matter of disability 
pentiionl! aud intltanced the case of Pioneer Units in the harbour of Tripoli, who. 
were doing as risky work as men of combatant units.' 'I'here is something to be 
said for the view that in a total war ~ is really no distinction between. 
combatant and non-combatant units. ~  is not, however; quite simple .. 
A distinction can certainly be drawn ~  certain classes of non-combatant 
units and comba.tant units, but I would like to say that the question of classifyilOg. 
tbe Auxiliary Pioneer units ae 't!ombatant' will be taken up. 

My Honourable friend next referred .to the question of providing a right of' 
appeal to an ~  body in pension eases. He mentioned that. the 
Parliament had passed the Pensions Appeal Tribunals Act to provide for the 
esta.blishment of Trjbunals in the United Kingdom to hear appeals against the 
decisions of"'the Nfilllstcr of ~  and sug=esku sometime ago that we should 
follow suit. J am glad to he able to inform' the House thnt the Government of 
India, with the approval of the Secretary of State, have now deeided to set ~ 
independent Tribunals in India to deal with appeals in pension ('ases. The 
necessary steps for the establishment of Appea,l Tribunals in India arc now under 
consideratiort. ' . 

My Honourable friend, Sir Frederick JameS', paid a tribute to the ~  
authorities for their endeavours to prevent waste. ~  am sure they will appl'c-
oiate this tribtlte, and I can assure the House that the military authorities win 
continue in their efforts to ~  all avoidable waste, No one is keener in 
this than His Excellency the Commander-in-Chie.f.' 

My Honourable friend nt!xt turned his attention to the Ill:dian '.Air }<'orce. 
Squadrons of the Indian Air Force have now gone into action in the operations. 
against the Japanese, and our Indian pilots have ~  themselves very well 
indeed. 'I'he record will, I um sure, fill all of us with pride and it will also· 
demonstrate,. if any demonstration is needed, that given the 'opportunity, the-
right type of the youth of India is second to none in the world. We nre stilL 
not obtaining as many'pilots as we require for the ten squadrons of the Indian 
Air l<'orce. This is a matter which is causing us aome COllcern, as the failure to-
obtain the 'full number required may jeopardise the complete fulfilment of the· 
ten squadron programme and our participation in the Empire Air TrainiuJ: 
Scheme. We 'have spared no effort to /Zive the maximum. publicity to ~  
Indian Air Force. We have also inst.ituted Air Training Corps at eight univer-
sities, namely Madras, Calqutta', Allahabad, Aliqarh, Punjab, NII!!pur, HyderA-
bad. and Travlincore. We have Rlso sRnctioned an Air Training. Corps for the 
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Boinbay University. The primary ~  of the Air Training Corps is t') 

provide pre-enery training for prospective candidates for pilots' Commissions. 
1'he .elaA at eaQh University is limited 'to 50 candidates (md each course lasts 
for three months.. If the classes are filled to capacity, we shall be training 
about. 1,400 college students each year. The results will, we hope, be reflected 
.n improved recruitment. Already recruitment shows some sigDs ot improve-
ment. We have also organised recruiting parties of Indian Air Force offirers to 
go round colleges and Universities, and we hope .to be able to elriiablish some 
.machinery. whereby .regular contacts throughout ~  .year may be maintained 
between the rect:uiting authorities and the educational institutions I)f'. the 
eountry. We want the flower of Indian youth to join the Indian Air Force anrl 
our ambition is to have an Indian Air Force second to none. I elime'stlv hope 
that our ambitioR would be fulfilled. . . 

My Honourable 'friend dwelt at great length with the RoyttJ. Indian Navy 
His feeling appeared to me to be that, Although the noyal Indian 'Navy was the 
~  service, it was regarded as' the Cinderella of the Services. ~ hasten to 

Assure the House that this is not so. It is rertainlv not the way in' which the 
Army or the Air Force regards the Royal' Indian Navy. The achievements nf 

. this small, but gTowing and highly efficient nav:v, during this war are only to'! 
well known to all 'of us to need a mention here. . . 

My Honourable friend narrated a long list of what he com.idered to be the 
grievances of the R{)yal Indian Navy: for e:xatllple, he referred to the family 
pension of Rs. 8 of a Chief Petty Officer who hecomes 9. casualty: The statui'! 
of the Chief Petty Officer is not really' anaiogous to that of' the Viceroy's 
Commissioned Officer .. of tl).e [ndian Army. The pension of the Chief Pett.'! 
Ofticer is the same -as that of a Havildar, with whom he is officially poaded. 
(he whole question oi the upgrading of the status of the Chief Petty Officer 
is It difficult qne, raising as it does both financial and administrative issues. - I 
cannot promise that the status will be raised, but I undertake that the ~  
will be examined with care and sympathy. 

My Honourable friend next mentioned that,.unlike the Royal Navy, seamen 
of the Hoyal Indian Navy are not given instructional allowances'- This is 
correct. I understand that a proposal to introduce the ~  Navy practice in 
the Royal Indian Navy was made some year!; ~  but was !Jot pursu,ed. The 
matter will be examined again. It is also a fact that junior ratings doing senior 
ratings' work do not receive the pay of the senior appointment. This matter, 
too, was raised once, but not pursued. It will be ~  

As regards married quarters for Royal Indian Navy ratings, it was not tho 
policy before the war to provide married quarters for the Royal Indian Navy 

• ratings. 1 will not ~  to argue. whether that l)olioy was right or _wrong. 
At ~ rate, it is obvio.usly not easy in war conditions to provide such accom-
modatIOn. The question of .policy in this matter wil1, however, ~ reconsidered. 

As regards long service awards, it is 0. fact that the ~ .Indian Navy 
,practice is illiberal as compared with the practice of the Royal Navy. The 
Jwyal Indian Navy, however, follows ·the Indian Army practice in this matter, 
and all I can say at the present stage is that we shall consider favourably alaY 

, proposals for increasing the number of these awards. 
In the concluding portion of his speech,· in 80 Iar all it concerned the depart-

mentwhich J have the hOllour to represent in this House .. 'my HonoJU'able 
friend gave the House his views on the policy to be followed in regard to tha 
post-war size of the Defence' Forces of India. He. visualised rather a smaller 
Army, a larger Navy and a; very much larger Air Force. These matterS' are vt!ry 
much in the minds of the highest military authorities in Il'I'dia. It is a truism 
to say that ideas and plans for the detence of India cannot remain static . 

. They must va.ry according to circumstances, a,nd I can Bssure the House that 
those who are responsible for ~ the past-war size of the Defence Furces 
of India will take into full account all relevant factors. I am not sure whether 
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the observation. of .my Honourable friend that ~ defence policy of India ~ 
.governed by th& mentality of the Bengal Lancer was correct at any time. I 
will not argue with him on that point. All I will say is ·that it is certainly not 
<correct at the present time, and that the sea and the air will receive an equr.l, 
attention as the land, if. not more,in plans for the future. He ma.y r6t1t 
.assured that the land outlook-and after all there must be a land outlook-will 
be fully up to date and will ~  dominate onduly s'6a, and air. My Honourabla 
lriend looked forward to the day whim ~ officer of the Royal Indian Navy would 
fill the post of the Commander-in-Chief of the Forces in India. He has often, 
though not aiways, proved to be a true prophet, and I am sure that the Arm;\ 
would not be wanting in welcoming such a aevelopment when it takes place. 

My Honourable friend, Sir Vithal Chandavarkar, referred to the disparity 
hetween the . pay of the members of the Auxiliary F'orce (India) Rnd the 
members of the urban unita of the Indian Territorial Force. As he informt:d the 
House, we ~  already substituted British ranks for Indian ranks in I.he 
Bombay Urban Infantry.; We ·have also raised the allowances of the' Urban 
lniantry during the period spent iu camp. The request for levelling up thE; 
pay of the members of the Urban Infantry to that drawn by the members of 
the A. Y. -(1.) was n!jected some years ago" If. I may speak frankly; the few 
Urban Units in India are not even in a state of . reasonable efficiency. 'l'he 
.numbers in the units fall short ~  the sanctioned strength, there is marked lack 
-of enthusiasm, and the whole question to my mind resolves itself into one of 
devising means to promote greater efficiency oi these units. If, a'S contended 
by my Honourable friend, merely raising the pay duriug training or embodiment 
would lead to greater efficiency, I for one would support this increase. I much 
.regret, that, owing to other more urgent pre-occupations, we have not been 
.able to devote attention to this question of improving the Urban Units, but I 
,promise my Honourable friend that we shaH take it up fairly soon. . 

My Hbnourable friend asked why th.ere should be two separate forces like 
the Territorial Foree and. the Auxiliary l<'orce. 1 do not wish to go into past 
history, because I do not consider that to be a profitable task. I can assure 
him that one of the questions which will receive consideration in connection 
with .thepost-war army is whether there is any necessity of maintaining two 
separate forces'. I myself should not be surprised if the final devdopment took 
the form of one Territorial Force governed by a single Act. 

My Honourable friend next referred to cadet courses in ~  schools in.. 
India and asked why similar courses should not be introduced in Indian High 
schools. As far as is known here, the Army does not provide any instructors or 
equipment for any cadet· course in private schools in India. It is possible that 
sometimes arrangements are made with 10c8,1 militarj authorities for schools tt) 
get SOIDe very limited assistance, but of the details of such assistance, if any, 
I have not been able to obta.in information within such a short time. I will. 
however, make an enquiry into the whole question. I fully s1!.are the anxiety of 
the Honourable Member to adopt s'uch steps as are possible to make educational 
institutions better fitted to ineet the needs of the Defence Forces. . 

1 regret, t:>ir, i: was not in my seat when my Honourable friend, Mr: Lawtlon, 
referred to the ~  of the drivers of military vehicles- in Calcutta in 
colliding with tramcars and in classifying the public into .two classes, ~  
the 'quick' and the 'dead'. Both the.19cal military authorities and ourselvetl 
are fully aware that room ~  for considerable improvement in the driving of 
eervice vehicles; the matter is one which receives coftstant attention, and the 

~ military authorities have recently taken certain measures which will, we 
. hope, lead to appreciable improvement. Contin,!ous joint pa.trols of Army, 
R. A. F. and U .. S. Provost have been established ill Calcutta. Additional 
tmffic signs have been erected. Speed limit orders of the Army ... the, R. A. F. 
and the U.· S. Forces have been unified. India Army orders have. iSBut:d 
stressing the need for careful driving by military perllOnnel. .orders ~  111110 
issued that cases of reckless'driving by I. O. Rs. where death or ibjury to . 
civilians is'' involved will be tried by civil courts. Very careful instruction in 
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driving is given at the Motor Transport training ~  and if any Honourable 
Member feels that this instruction is not very thorough, I shall be' glad to. 
arrange for II: visit by him to some of these training centres. The Bengal 
Government wrote to us some time ago that already, there was appreciable, 
improvement in the situation at "Calcutta. 'I have every hope that matters will 
improve still further. The. G. O. C.-in-C., Ell.lltern Command. is taking & 

~  interest in ~ matter and His Excellency the Commander-in-Chief ~  
directed that the question should be discussed in all its aspects at the next 
JIleeting of the Army Commanders' Conference. As regards the eompensation: 
p&.id to the Calcutta Tramways, I myself am somewhat surprised that t.he· 
Tramways have received only the princely 8um of Rs. 45 when it !s alleged that. 
the damage is to the order of Re., 12,000. Thf' position is that ~  up ta-

'Rs. 1,000 are settled. by Anny Commanders. Claims -above that ~  in 
• any individual case require the '!lanction of the Government of India. ~ I havfl 

no doubt that the Calcutta Tramways. are well able to look after their own 
intere.5'ts in this matter. I hope my Honourable friend will btl satisfied that 

. we are doing all that is possible in the matter of 'measures to finsure careflll 
driving of milita'ry vehicles. • 

With theBe words, Sir, T "onclude. 
)rU. AkJul Oh&Ddr& Datta (Chittagong and Rajshahi Divisions: Non-l\1uham-

lHaUIUl Hura!): till', in dlliicul>smg the .r'mnace Hl.ll, oue sOIlletimes leel,.. 
iUCillWJ to travel1rom China to .t'eru. I shaH, however, confine myself to two 
thIllo!>' l·.irstly, /I, rtlview of the 'administration for the year 1\:143, . and, secondly. 
the LuxatlOll proposals of the }t'inance Bill. 

Now, tfu, as regards the review of the year .1943, the year has been ~ 
{'ventful one. I propose t.o discuss the ~  and the administration of 
the Oo¥ernment during that yedr and the outstanding facts and features of the- ' 
year's administration lD the shape of a. balance sheet, or to be morl accurate· 
in the shape of u profit Ilnd loss account, showing what from the people's poin.t 
of view they have gained apd lost in 'the year. As regards the profits, I musil 
admit that so far as the defence of India is concerned, we were more prepared. 
in 1943 than. we were in 1942. Whether we were adequately prepared or- not, 
that is another question, but ir. must be admitted that· preparations for the 
defence of India now have been better than before. But· 1 am afraid that that 
is the only item of profit that can be shown in my profit and loss account. The 
rtll't of the profit side is blank. . 

I shall now speak of the losses from the point Qf view of the people. :Kow. 
Sir, the losses are really ~  and staggering. I shall sumnlarlse, Sir, 
as briefly as I can, some of thoE6 matters in which the cotffltry has suffered 
!I)1(l lost in 1943. }<'irst of course, comes the loss of human life from starvation. 
Pl:ople have died not ~  hundreds, not in thougands, not even by lakhs, but 
by maIly lllllny lakhs, due to starvation. Although it is the acknowledged, 
principle of this Government of India as of all other Governmente-itis'the 
primary duty of the Government to save every single life and ~  allow even 
the poorest man in the remotest countryside to die of starvation. From that 
point of view I.do. not know wh:lt the Government feeling is on this question. 
Theri comes the loss of human lives from disease. Then comes the loss of 
cattle, which means loss of agricultural production, which menns lOBS of 
milk, loss of butter, loss of ghee, that is, loss of food. The next item of los8 
is the loss of trade, specially export trade which is being allowed to be captured 
by foreigners .. Time permitting, I shall develop this point. The next item of 
jOllft is the loss of great opportunity during the wa:v to build up new industries 
I\Jld to expand old industries. Then comes another grievance, imp'ort of 
foreign troops into India and export of Indian troops out of India.-a most 
unnatural arrangement. on the ver:v rnce of it--due obviously to the distr.ust of 
~ very people who have saved the situation in many theatres of war, in differ-

E>nt countries. The next entry in my profit and los8 account is this. Brushing 
:ll'ide indigenous talent and indigenous knowledge and import Of ~ 
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t'Xperts, who lllay or Ulay 110t know anything of the subject, and . many .. of 
whom have been tried and foulldrwanting. Of course, the gre8test dIsqualifica-
tion herein India is to. be an Indian. Even the fairest ~ in India, my 
v"ung man over there who is fairer than the white occupants of the Treasury 
~ -  won't 'improve IJip. position. 

Dr. P. If. Ban .. jea (Ca.lcutta Suburbs: Non-Muha.mmadan Urban): 
Colour I 

Xi . .AJdlil Ohandra Datta: 'rhe next item is high prices oi all necessaries. 
of life, higher than in ally belligerent country, and higher than' really warranted 
by the wa.r situation: My next rontry is ~ ~ ~ ~ professional independence 
or lawyers, not only' of . lawyers but of the JudICial mdependence all over the. 
country, even the· highest judiciliory' feeling absolutely helpless and paralysed 
nnder the Defence of India Rules, the executive dominating the judiciary. The 
next item is corruption in many departments, the loss of purity of administra-· 
tiolJ, and the consequent dellloralisa.tion is even Ulore devastating than the. 
actual- waste of money. Extravagant expefuiiture ill many departments I shall 
not dilate on. The next item is that law h,&S been ~  by ~  
and- the Legislature' has ~  supplanted by the Executive. The next is c?n-
t,inuance of political deadlock. The Government has been throughoutregrettmg 
the deadl(xlk but insisted that it is for the popular leaders to tul{e tbe initiative-
fur putting 8n end to the deadlock. But the Honourahle the Home Member 
haR recently denied the factum of political deadlock, and appeals like .a. 
sdteolmaster to the dictionary for its ordinary meaning. Next comes' detention 
of n very large number of patriots of India without trial for an indefinite 
period and without sufficient personal allowance or family allowance. The 
~  entry is very important, the gagging of the ~ by censorship, censorship 

rE'gulations being governed not only by military considerations but for political 
~  Another valuable right has been lost, namely, t.he right of freedom of 

association, there being. ban 011 meeting, processions and so on, ban on lnde-
pl'Ddence Day meetings and Pakistan Day meetings. Then my next item is 
tht- Indianislltion of the Executive Council which has been demonstrnted to be 
a mere camouflage, if not f' fraud as has been characterised bv Nawabzada 
Muhammad Liaqullt Ali Khan. His description I cannot improve u,1>0n. HE: 
suid that the records are the same but only the gramophone is different. I 
cannot conceive of It better description of the expanded Executive Council. The 
most unfortunate thing of this year is the ~  between the Govern-
ment anu the people. It was never so complete as ill 1948. The next is the 
surrender of civil administration to the military even in the administration of' 
the famine relief. Again, surrender to and abdication in favour of Americl}ns-
I am told thui; even .station ~  and signallers in Assam are Ampricans, 
not to speak of the higher officials controlling the policy of the railway· adminis-
tra.tion in Assam and Bengal. There)s another grievance. PeopJe have been 
ousted from their homes and bw,iness places even where ~ arrange-
ments could be made ~ -  inconvenience to tbe military people. I may say 
1 lUll one of the victims myself. I have been practically turned out of Comilla 
which is my home and plaee of business. All my houses, not only residential 
houses but .all the houses I own have been taken away by the military with 
the result that I cannot go to Comilla at all. Even education hus suffered dur-
ing this year. Schools, colleges, bonrding houses, have also been requisitioned 
and dislocated, when actually these things could have been very well avoided. 
That is my profit aJ.)d loss account. 'rhis also lIIay be called a charge Rheet. 

Let me say a few words .about the present food situation in Bengal. It is 
sometimes asserted by some people that there has been an improvement in the-
position. I want to say this that there hns heen really no substantial improve-
ment. Rice was selling at RII. 40, 50, and 60: it has certainly gone down to 
Rs. 20 or·25. I believe the prevlliling price of rice is Rs. 20 in ~  now, 
but it must be remembered t.hat .Rs. 20 is four times or nve times the pre-war· 
level of prices. And it cannot be overlooked that ·people aTe still (lying ot 
RtR·rvation. That is a fact which cannot bfl controverU!d. Still they are dying_ 
Therefore, there is no reason for optimism, much less for complacency on thO" 
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purt of the Government. The. case of the Government of India as regards the 
1000 ~  now in .Bengal was explained the other day in ·another place. 
Now, I have carefully examined that case aud my contention is that there is 
absolutely no reBson for optimism. I shall give my ~  (An Honourabl' 
Member: "Where is the 1<'000 Member? tHe is not here. ") They never oare 
to attend. We have always crjed in the wilderneSs and this time also I ahall 

~ in the wilderness. I say that the attitude and Qutlook of the Government 
<of India ,with regard to the 1004 situation is pot the proper one. My reasons 
are these. First of all, as regards supply, the Aman procurement scheme has 
[(',iled. Not even 25 per cent. 01 the surplus rice has been brought out of the 
oCultivators' possession. This is about the· supply. It is admitted that public 
.confidence has not yet been restored. 1'hat psychological element' is the most 
4mportant thing. After supply, comes' the question of distribution. The problem 
.j;:; essentially one of distribution. As regards distrihution it is admitted tha;t 
the . transport postion is very unsntisfactory yet. Rice is lying. in railway 
:stui,ions in huge quantities. There is no arrangement for moving the grains to 
tho proper· quartel'S'. There WIlS Olle means of cOllveyance-:-that is by country 
boats. That has been made impossible now, because the ~  boats have 
heen destroyed or taken 'away in pursuance of the denial policy of a panicky 

~  In fact, it has been . admitted in so many words in the other 
place only last week that the situation in· regard to internal transport is still 
.:unsatisfactory. I.say that the" Government's optimism hn.s no foundatitln, 
becauile as a matter of fact the real position in the country is not known at all. 
'fhere are no sufficient data. Stutistics have not yet improved. ~  it ha:'s 
been admitted the other day by the Government that 80 far as agricultural 
statistics are concerned: we are ill the' same position as ~  No improve. 
IfJent .has been made in spite of the recommendations of the ~  Grains Policy 
.committee, who emphasised thlit the stati8tW8 are essential for the ·formulation 
.of a successful food policy. 'fhe reporting agencies have not been at all improv-
.ed. HC'\\' can you provide for a situation which YOIl do not know? A r",lse Bense 
.<>f security is the worst enemy you can think of and the false sense of security 
.of the Government of India and of the Government of Bengal was responsible 
for the rJmine in Bengal IUflt year. The wonder is that the Government will 
not learn even after the bitter experiences of last year that to be forewarned, is 
to be forearmed. . Famine has partially gone but it has left its ~  behind. 
With ~  to that, rehabilitation is necessary but I was surprised to hear 
from the Government Member the other day that so far as Bengal is concerned, 
die l'ehabilitation scheme has not yet got the financial sanction of the Govern-
ment of India. Even sanction hus not been given to that scheme. That being 
the position, the question now is-\Y'hat is the remedy? The food problem is 
tht' most important problem in India· now. It is not a question of political 
.progress; it is not 8 question of economic emancipation. It is a question whe-
ther the people will live or die. With regru:d to the food problem, there are some 
funslamental truths which must always be kept in view. The first and fore-
most is that India is not self-sufficient in the lDatter of food .. The second thing 
js that we have got it ~  the lllghest authority that not only during the time of 
lamine but enn in ordinary times, there is under·nourishment of one-third of 
the entire population. 'rhe ~  of rice deticit is not mainly a war 'pro-
bleIl!. It is u problem for QU times and, therefore, the only l:Iatisfactory .solutlOn 

- -<>f the food problem. which . has been emphasized by the I<'ood Committee, is 
increased production in the couutry itself. 'rhe question now is how to increase 

~  l.'hat is the most Important question. On this ·question various 
l'Ecomlnendations were made by the' Pood Grains Committee. My grievance is 
that those recommendations have not been seriously considered, by the Gov-
. .ernment who have not seriously lind honestly applied th'eir mind to them. I shall 
~ ~ one illustration. One of the most ~  ~ ~ is that 
more land should be brought UJl.der cultivation. What IS the pOSItion about 
-this question? The Honourable Member for Education, Health and Lands 
.said in another place last week that even figures. are not available as to whether 
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.any land which was uncultivated before has been brought under cult.vatioD 
now. as the result of the 'Grow More Food' Catllpaign. Nothing can btl more 
l1Ilfortunate than this. It provt!s the absolute ~  of the authorities 
ooncerned ili this most vital matter, Time will not permit me to deal with the 
various other recommendations of the Food Grains l>olicy ~  which 
have not been carried out by the Goeyrllment, not 'even the one relating to the 
'Central Food Grains Reserve Fuud. As regards the fQod problem, I want to 
make a special plea for Bengal. The problem is acutest in BengaL That 
province is now the supply.and operational·base against .Japan. JUit at the 
preHent moment; the enemy i!' ut our d('or anti lleug(1J is the bose anu, there-
fore, it is not only the duty of the- Government of India but it is the duty of 
the United Nations to see ,that tbere is no want of food ill Bengal. III fact, one 
'Of thp recommendations_ of ,the :Food Grains Committee was that the Govern-
ment of India should urge on the United Nntioris to see ,that Bengal gets its 
:lood. " 

Now, ,Sir, I want to say Ii word about the export trnde. .My Honourable 
friend, 1\o1r, Krishnamnchuri, has nlready dealt with ,the matter very exhaustively, 
"fhe facts are that so far as the-export trane ili1 C'onC'ernf'n. the n, K. C, C, is 
(JUt. here to capture and monopolise the export trade of India; I shall not go 
into the matter at length except to" place one or two facts before the House, 
One, fact that I wish to place hE:'fore the House is that the shipping spflce is 
allotted by authorities in London and Washington with the 'inevitable result 
.,that preferential treatment is given to people of the United Kingdom arid t.holle 
of America for the simple renson thllt blood is thiC\ker than water. Now. I am 
told that when a ship arrives in nnIndian port, one finds that the shipping 
'Space has alread'y ,been reserved for -~  even before the' ship arrived at 
.an Indian port, Not only in the matt-er of spncebut even in the matter of 
purehase preferential trt'atment is givt:.n to non-Indians, I am told tbllt the 
U, K, C, C. purchased last year tea in India at 14 onn9.S per lb, whereas tho 
Indians had .to pay Rs. 1-4-0 to Hg, 2 per lb. 

• ~  regards the industrial dewlopm!lllt of India, we have got the resources 
and the raw material, But the admitted fact is that Illdia is industriallv very 
hackward, In view of these two facts, it is essential that' there 
should be an industrial .research. Now, Sir, under the auspices of the National 
Institute of Seience a conference was held in Delhi the other day, It has 
been urged by Sir J. C. Ghose, the eminent great scieritist, that ~  should be 

'an annual grant of 25 crores of rupees for the promotion' of industrial 
research. What is the response from the Honourahle the Finance Member? 
He has given 10 lakhs for thtl development of glass industry. He has also 
promised a grant of OUe crore of mpees by a post-dated cheque and an uncertain 
cheque, the proceeds of which will be paid not n<;lw but in four or five years 
after tne cessation of the hostilities, After making that magnificent grant, the 
Honourable the ~  Member cannot restrain himself. But he congratu-
lates himself h"y saying: 

"Thi. step would, I am Bure, be regarded ,as the practical expression of Government'. 
lB801ve to promote the development of India's industry," 
.. ComInent is unnecessary. I shall only say that this is ' adding insult to 
mJury. 

Now, Sir, I wish to say a few w..ords about the taxation proposals. On 
tobacco a duty was levied for the first time last year, rfhe }'inallce Member 
now proposes further increnscoi the tobacco duty, 'Pobacco dust was b6ing 
sold at Rs, 1-8-0 to Rs. 2 per mllund and t,he taxation last 'year WIlS Re. 5-2-6 
per maund. It was more than 300 per cent, ,over the price prevailing at the 
time. As regards khutan the price 'vas Rs, 10 per mound and the duty imposed 
was 'Hs. 31, that is, SOD per cent, over the price, The present proposal of 
increment is from 300 per cent to 000 per cent, I do not know if anythina more 
monstrous than this can be done. Biri tobacco used to be Bold at ,Rs." 28 'Jr 
Rs. 30 permaund Ilnd the, duty imposp.d was Rs. 31 per mauft"d, That is 

~  100 per ~  -It is now proposed to raise it ,to 150 per cent. 
Sir, this duty has been levied after cogitation of 80 years. For 80 years there 
was investigation and no Finance Member ventured to levy this ~  There 
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were so many difficulties which were considered to be insurmountable. Fur 
t:IU years they went on illvesligatiug but no duty was imposed in view of the. 
local conditions in the country. But Sir Jeremy Raisman is bold Bnd brave if. 
lIot desperate, he has proceeded undaunted. ~ only did he ~  this d!Jty. last. 
year, but only after a year he proposes to increase it in some C8StlS by 600 per' 
cent. because the duty of one ~ is proposed to be raised to 3 annas and the· 
duty of 6 annas is now proposed to be raised to 9 annas. • 

Now,. Sir, what are OU1' grievances with' regard to this tObacco duty? My 
first complaint is it is a tax on Ilgricultural income which this Legislature has· 
DO right to tax. Wh-en the Bill 'was passed last year,' the Honourable the 
Fin811ce Member gave 'us this assurance: . . 

"I do not regard this dut.y in the nature of a tBoX on BogriculturBol prodl¥:tion Bond. will' 
certainly Bodminister it in a manner which will not constit.ute it a tax Up<lll agriculture,. 
which will be levied at. a ct¥'f.ain 8tage in the trade of tobacco." 

That was the assurance given. My grievance is that that assurance has' 
not been\honoured. We were toid that so far as the grower is concerned, there' 
will be no financial burden upon him. Some. restrictions may. be put on him. 
but there will be no financial burden on' him.' Tha.t assurance, as J said, has. 
been dishonoured in actual practice. It is dishonoured' in two .ways. In the· 
first place, it has been dishonoured by the rules that have been framed. It is. 
now an Act of 1944. The words in the charging section are a11 right; they, are' 
in keeping with the words of the Com;titution Act. But the sting is in the tail. 

A rule has been framed under the Ac.t. Rule 19 says that as soon 
1 ~  as tobacco has been cured ~ is in a fit state for sale, duty sqalf 

bf, chargeable. Now, Sir, the g."ower is himself in many cases the curer. MY 
!,;l1bmisRion iR, this is. agricnltllral income on which tax is proposed to be levied 

. under Rule 19. I should not be told that the Act is already there and that r 
have no right to challenl!e it in this House. T know it. What I am challenging-
now is not the Act. I do not know with what object the words used .' in the' 
charging section of t.he Tobacco Act ·have been substituted now by the words 
'produced or manufactured '. These are words of entry No. 45 of the Federal' 
List. But what I complain of is against the rule. Rule 19 says that wherever.-· 
the pl"Oduct is cured and is in a fit state for ~  the duty shall become charge-
able. Now, Sir, I submit that rule 19 mukes the duty -a tax on agricultul"al 
in'come, so for as the ~  are concerned and therefore this rule is ultT.a 
!.lITC8 of this Legislatllre. What is an agricultural income?' Agricultural income' 
has been defined in the Constitution .Act as an income whichcome!:l within the· 
definition of the Income-tax Act. Now, Sir. "agricultural income" is definedi 
in Fection 2 ~  the Income-'1'ax Act as-
. "any ineome derived from such .land by the performance by a cultivator or recdver of" 
rent·in·kind of any process ordinarily ~  by a cultivator or receiver of ~ -  
to nmuer tILe produce I'aised 01" rec(,lved hy him itt to be takt'n to market or; (Ill) the sa.le 
b... n cultivator or receiver of rent-in·kind of the produce raised or received by him, in. 
respect of wliich 110 procc88 bas been performed otlLer than a process of the nature described 
.in Bub-clause (ii)." 

So, Sir, according to the definition of a "curer" which includes a grower 
coupled with the definition of ~ 'curing" which includes all these processes which 
ore mentioned in the lncoiue-tux Act, tobacco duty 80 far as grower is con· 
ct:rned becomes under rule 19 0 t·ax on agricultural income inatmlUch 08 he-
performs ull the processes which are ordinarily employed by a cultivator in 
order to make his product fit to bc taken to market. Therefore, Sir, obviously 
rute 1') of the Exr,ise Hulcs milita,tes .against the Income-tax Act, and the 
Constitution Act of 1935. Therefore it is ultra vircs and it has obviously 
bE',co,nle a tax on agricultural income. This is a very serious question and unless 
rEdress is given by the Honourable the Finance Member, we shall huve to take 
\lp this mutter before the Federal Court. So 'far about the rule itself. The 
tax. is made more oppressive in the actual administration by the excise staff. 
What they do if! to mis;nterpret the rules. They manipulate in such 8 way 
that what is taxable at the lowe!1t rate is taxed at the highest rate. For in-
stanc.e, when stulks fmel sterne; nre mixed up in birj or·.snuff, even that portion 
is . taxed at the same ra te aa the higher quality of tobacco. The result is that . 
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the benefit of the provision -for lower tax in the case of stalks and stems is utter-
1)' lost to the grower and the trader. As regards chewing tobacco what happens 
is this. The merchants in Bombay import tobacco from Gujl\l'at and other 
places. Tobacco is used for both purposes, for being mixeq up in bin and 
snuff and also used as chewing tobacco. When that is the position,' the dealers 
dealing exclusively in chewing tobacco keep their account books separate and 
it can be easily found out how much is used as ~  tobacco. The excise 
officials in their zeal tax that portion of tobacro I\lso which is used for ehe,,,· 
ing at the.lligher rate of biri and snuff. I am told that the people in .!30mb·l:-' 
have been paying this higher rate under protest, and in spite of representationll 
to the Government of India they have been given no relief. Not onlf this. 
When the Bill was passed, we were assured by the Honourable the Finance 
Member as follows: 

"Numerous difficulties will doubtle •• be enco.untered. in the operation of the s>:stem ~  
it mav have, from time to time, and perhaps In .partlc!llar areas, to- be. alterrd III certain 
details of ita working; but while lOme of ~  difficulties. may be ~~  we do not 
regard t.hem 88 insuperable; and we ~ ~  that, given close superviSion ~  careful 
~  which we ~  arranged to pl'Ovlde, ~  system can be madfJ au effiCient ~  

-instrument which wilt lmpoae no check. on productlon nor be burdenBOn?e to. the trade.. . 
Now, Sir, we had an illustratIOn the other day of the kmd of supervllnon 

given. Because wnen the increased rates were anI!0unced' on the 29th 
'February evening, people who had already paid the duty ~ the 29th or 
'28th, obtained their clearance and stored their goods in duty paid godoWDs 
were charged enhanced rates for their goods· a.lthough these rates hRd not yet 
~  into force Il'nd dut.y had already been paid. These officers also went.W 
·the length of sealing the duty-paid godowns so as to prevent the removal .)f 
-the goodq by the merchants. That h8'Ppened even in the case of 
'8 big company llke Moolji Sicks and Company who paid ns much 
'8S 15 lakhs of rupees as duty last year. Even in the case of 8 
Tespectable firm like that, h8'Ving already received the duty from 
them and allowed clearnnce, they were n-sked to pay enhancid mtt's which 
did not yet come into .force. That happened also in the case of IlTlother COIn-runy, ~ LntH Abdoolla. This is not an isolated instance; it hllPpened 
m Iplmy parts of India; it happened in the Central Provinces, in Calcutta Rnd 
even here at Delhi under the very nose of the Finance Member. That is the 
tlort of ndministration of -this tobacco duty. lt is, therefore Q matter for 
eOI1Rideration of t,he Finnnce Member whether he should prot:leed with the pro-
posal for enhancement of this duty. . 

There is nnother point about this tobacco dut.y. It is 11 duty on the poorest 
people. T appes-l to the Finance Member to consider whether t.hflre is any 
single mannal labourer in the country j;o whom smoking is. not .as llACCElsury 
as his food itself. With thiR t.nx on tohRC!,!O he htrS to pay four or ,five t.imes 
t·be price for it that he used to pay before. This duty on tohacco is there: 
fore objectionable on "Ulrtt ~~  also. It tuxes t,h(' rieh Rnd the poor alike 
without'regard to the capacity of the people to pay. 

As regards t,he other tnxes I do nq.t wish to discuss them at lenO'th at this 
stage; I will deal with t.hem on a later occasion, if t.hat stage is'" reached . 

. 'Sir. I am opposed to thA proposal of tAX on tea., coffee and hetelnuts. As 
~  ~ ~  I come from that part of ~ countt:Y ~  they are grown 
In large quantities. I know how extremely difficult It wlll be to administer 
the realisation of this duty. In my own house there are hundreds 0f trees· 
how will you realise the duty? Some are plucked in an unripe condition and 
there are people who take unripe betelnutB. I say the administration of 
this duty will be - far more difficult than the administration of ~  du.ty on 
tobacco. As regards the tax on tel\;, apart from the merits of the duty IlS 
regllrds incidence, what is the price of a pound of tea sold now in the internal 
market? ~ is 4, 5, or 6 ~  And the proposed taxation is 2' annas per 
pound. It Isext.remely exorbItant, and on these grounds I oppose the Finance 
Bill. 

The, Assembly then adjourned for Lunch till Half Past Two of the Clock. 
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The Assembly re-assembled after Lunch at BaH Past Two of the Clock. 
Mr. Deputy ~  (Mr. Akhil Chandra Dat.ta) .in the Chair. 

Shrimati X. Radh& Bai Subbarayan (Madura Ilnd Ramnad cum Tinnevelly: 
Non-Muhammadan Rural): Mr. Deputy PreBident, Sir. Watching the proceed. 
ings of this House during this Session with, an attentive ear, it is obvious Hurt 
the British ~ is characterised by a marvellous gift for creating TlWnsters £Q1" 
their own ends and then I;t.nrting wars t,o destroy them when t.hey become 
recalcitrant. They created,Hitler and when he defied them they busied them-
selves with a war to destroy him demilnding from their subject India.' a. largEt 
share of ihe sacrifice ill iheir nohle work. They created the Jap\ )mprriultst 
and when he joined hands with his brother Hitler they determined to fight him 
rmd again stave India had to offer htl1' blood nnd money to save hel"l!flf !t11d 
the country frotll the hands of this brute alp,.,. But their latest crcnf,ion is 
within our own shores an elusive demon' who glories in the name of 'infls-, 
tion'. And now to fight this monsoor also the )ndia.n people have to suffer. 
In order to llChieve victory their hardships and their miseries have to be 

~  ao it follows! Sir, that in the British pursuit of creuting ana 
. destroymg monsters, IndIa ,has to be trampled down and bled. But it ~ aU 

done on principle nnd for the good of India. This is the impression that, one 
gets if one t,hinks honestly and believes in calling a spade, a spade. 

High ~  itself if! liable to be alarming and along with ~  it. 
becomes frightening, but the measures that have been suggested by different 
authorities for ~ inflation, I think, will bewildet, even expert£,. 'fhe 
Honourable the Finance Member very kindly in simple language tells U!,l that 
whatever brings money to the Government is anti-inflationary. He and his 
colleague, my' Honourable friend the War Transport Member, are, therefore, 
agreed that they should save people from the temptation of dropping money 
into the coffers· of Railways especially as they have purchased t.wo more 
RailwllYs. The Honse must have heard that the Governor of Madras has 8 
great plan. He has increased the sales tax and in order to enable the people 
to drink le8s of the double-taxed tea and coffee and to for!:Iet all the l1ie;tress 
that is caused by the taxes he hIlS ordered that moTe toddy and arrack !"hbpS 
should be opened. But the mORt novel idea struck the Honourable the 
Finance Member himself. When he was driving along in his stately car, the 
little flag on it telling everybody that he is going to "Exterminate Congress, ,. 
hie: greedy eye happened to fall on the humble supan of the poor woman on 
the road-side. He at once decidf\d dlat he would fight inflation by pla.cing 
the sttpari ont of the reach of that poor woman by raising it to 'the status 
of a taxable commodity. But to crown all his measures is the bankrupt's 
remedy of Prize Bonds. How desperate must indeed· be the condition of 
the Government to raise re-venue by taxing the poor woman's 8upan ann by 
exploiting the human weakness of gambling with the dazzle of lottery I N<wer 
in the .llistory of India-chequered though it be-has 'any Government dreamt 
:of sl1ch measures. ' It was 'left to ,the present Finance Member to create 
startling rreeedei1ts. ~  Bin Tughlak must, be t.urning iIi his grn-ve 
with envy that hi' ~ been surpassed aHer so mauy centuries. 

'The Honourable t,he Finauce Member admits t,hat inflation' cannot be cured 
without the co-operation of the people-I hope I am correct in inte1'pretiIlg 
the Honourable' MembE'r's statement. Does he honestly believe t,]lUt this 

~  i'ill rouse the - ~  ~ ~  ~  peasants, pro-
fesRional men, every mnn, womfln and chlld-to hne ~  behmd t.he nOVelrn-
ment find save the country from all the economic epi<.leinics that the Govern-
ment !have let loose in the country? I was wondering whether, my H,mour-
ahle friend, Sir Frederick James, was supporting the Government in the hope 
that the Grand Trunk Express would ~  more efficient as it would be run 
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entirely on State Railways .. But he told us that he and his Group support 
the present Government· of India because they are also a group of individuals 
who are determined to prosecute the war t{) the maximum of their ability. 
The Honourablt: the Leader of thE' European Group exhorted· the Government 
to become proficient in the art of salesmanship, not that anyone  can doubt 
the born gift for commercial .success of a. nation of shopkeepers. But the 
presence .of ten little Indian boys amollg· them might have caused him some 
anxietl'. The question, however, before this House is whether a successful 
salesman can make an efficient and honest statesman even to win tho war" 
May I ask the European Group whether they really believe that this Budget 
will achieve the purpose for which they are supporting the Government? Will. 
it create that confidence in the masses about their well-being that iR. naces-
s8l"y to make them line up behind the -Government to win the war? 'I'hey ~  
li:now that it will do nothing of' the sort. But they will put the blame on the 
Oongress ~  their failure 88 they do for their inability to arouse enthusiasm 
for their ridiculous prize bonds. This Bill is, in the opinion of anybody who 
can think seriously without being captivated by· the gramour of the Om"em-
ment Benches, t·he Bill of_a bankrupt Govr-rnment which hall 1000tcollfidence-' 
in itself and does not enjoy the confidence of the ·people which, It trie!; t.o 
govern.. It is Il. Bill which would be fitting for an enemy of the' Government 
of the country to present to the country. The most sinister of Tojo'll agents 
could not make 8. better propagandist in tho country to ruin the efforts of 
the Government to win this war -than this. Bill· aoes. 

The reason for this Bill defenr.ing its avowed purpose is the -policy lying 
behir)d it. It. is not the economic or the financial crisis that is wor,ving the. 
Governmellt. It is the political situation that they are concerusd about. It 
is their determination to refuse the Indian nationalist .demand for frsedom 
to fight for thoir cQuritry and' to save their country'from falling into the hands 
of brut·al ~  It is the deadlock policy which seems to be pt.'rpetllll.ted 
now with the 'st'fll of t,he new Vicerov. It is the l·l,flex of the diatribes 
against the ~ of the people by ·Amery· in England and his ngentR in 
India. It is the refltlx of the policy typified by the Honourahle the Home 
Member under t.he-Defence of India Rules. The treatment of that stalwnrt 
champion of freedom, my le-ader, Mrs. Sarojini Naidu, proves that the pl)licy 
of Government iEl to prevent unity of the people, to d.el.yfreedom and to 
continue repression. It is apiece with the arrest of Congress leaders in 
August \,942 by which the Government deliberately precipitated the crisis: 
They were afraid that the efforts of Congress-League. unity would be success-
full,  . as a united Inelia is a nightmnre to the British. Even the other day 
we could 'f',¥ U!lcasiness in the European Group when they smelt the smf1.11 
beginnings (If it in this House. They therefore ~ to. !lcourge the Con-
gress and kiok the Muslim League and try their best to sow dissension between 
the CongresR and the League. The;y do not wnnt any co-operutioJ] from the 
people as long 8S thpy hllve a few individuals who will allow the I)ld ways of . 
elqJloit .... tion to be (':m.tinued ruthlessly and who -will be thp.ir mouthpiece when 
necessary to ·ahuRt" the national leaders of the c<?untry. ' 

It is exploitation, Sir, which mllkes them draw n hellvy screen over Llll'ir 
administration. Close scrutiny might lead t·o exposure which might shoe1( the 
~  and throw them out of. their seats. A particularly' heavy purdah has 
bcen placed ugainst Defence, which has become a much more of a .touch-lUe-
not and ..see-m'e-not !'Iubject than it WR'S befor& the. '\1I'ar. The Government has 
been silent for instance, about Indinnizatioll Of the Army, and it is not clear 
why thp ~  should continue ('0 hnve 8 ~  section of ~ Brit.ish 
ill the Indian Army .e\·en when 2.000,000 IndiaNS have been drafted into -the 
Illdian Army. and there are, moreover, British and American'regitnents station-
ed ~  for' ~  purposes. There is no information about the ~ made 
in the ~  of the officer ranb!. I believe a commith'e was appointcd 
to examine this qUf'stion and instead of speeding up the work of this Committee 
when war began, they put it into cold storage. My Honourable friend, here. 
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tells 1l1e thnt t.he Indian Ofliecrs are '->Illy, 1(l·5 per cent. Is ihis hOlY Lhe 
(Jovermnent ure goinsf to develop a Natiollal Army in lndia '? 

'fhe Govcr11lnt,nt Ilre prolific in their vcrbal ~ of appreniutioll of 
the skill and courage of Indians on battlefields but no positive proofs have 
they yet shown of their sincel'it,Y. When Indians in the" At:my have proved 
themselves capable of fighting s\lccessfully even on' unfamiliar ground and 
'R"ninRt a highly ~  and well-equipped enemy, 9urdy thE' British c;mnot 
plend that t.hey are obliged to keep foreign armies here 011 tlJe flcore of effici-
encv and experiencE'. Alf1o, as you, Sir, pointed out this nlominq, what is 
thE" reo Ron ,for Cl'ending our troops abroad Rnd bringing in fl)reign troops to 
d(·fend our shorE'!!? Apart from th!' t'xtra expenditure ~  in this ~  
why should our own people he denied the precious privilege of dt.fending their 
own country a1ld building up high military traditions in their own ~ 1. think, 
Sir, th<1 House will agree with me ~  the reply of the Honourable thE: Finance 
:Member on this point \VIIS halting, vague Rnd weak, and I think we can 
SUITnise more foom his reply than he would like us to know. Are the Gov-
ernment afrnid to have an Indian Army in this country, without counter-
balancing it with British regiments? The British authorities have declared 
that India will have freedom after the war is over. If they are really' in 
earnest about it, they must now develop a national anny. My Honourable 
friends, Dr. Ambedkar, Sir Itamaswami Mudaliar, Sir Sultan Ahmed and Sir 
oCowasjee Jehangir will remember that at the Round Table Conference,; the 
mBin argument that was put forward for insisting that defence and external 
affairs should be reserved subjects, was, that India. had no national anny. I 
should like to know if my honourable friends in the Government have assured 
themselves that this same old arg1.lnient of t.he 1mcient Round Table Confer-
ences wiIi not be troUed out when the time comes 'for implementing the pledges 
t,hat are now being given about independence, especially since they believe 
those pledges. 

Another subject on which the Governn;lent of India seem to be silent is 
.' ~  of .social security in India. The British Government, who, we are told, 
~  con3ucting a great world war, seem to be able to give time and thought 
to ~ details of their policy on what is known lIS the Beveridge Plan for 
80ciar security in, England. But the Government of India have not yet indi-
eated whether they have in view any scheme for social security wtrlich will 
be welcomed by the people. Past, experience makes us sunnise that the 

'reasons for absence of this information is that the so-called post;war recons-
truction planning is a joint effort of the British Government and ;their agents 
here to ,aecelernte the exploitation of this country in order to ensure 'social 
ReclIrity In England. The working classes in England are awake now and they 
disturb thf> peace of mind of that little group of' people who are behind the 
Government £\s the 200 families in France were behind the Daladier OO'l,er11-
ment. That vigorous writer, DouglAS Reed, refers to them as "anonymous" 
or "Anon", and T think they correspond to that small exclusive ~  
here called the EI!ropenn Chamber of Commerce. In order to pursue their 
Common policy, which, in the words of the same writer, is, "come. war, comA 
peaee, Mmt1 victory 01' defeat, I 8,ha11 get my monl'y". . . ' . 

, 
Kr. T. Ohapman-Mortimer ~  European): No excess ~  

~ ~  E. :R.adha Bal. Subba.rayan: These two groups are obliged to pacify 
the workmg classes of their country and this, of course,' must be done at the 
expense of .their subject people, whom they can" easily silence and crush. But 
hhere are SIgnS that the British people in general, including prominent parlia-
mentarians .like Sir Richard ~  are gravely concerned about the state 
,Qf affairs in the. world. ~ has ~ that they do at· heart realise to 
,what extent th81r Government IS responSible for the mis;,ries of this ' world 
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and certainly for the sufferings of the people of this country. Searching ques-
tions such as these are being asked at meetings and in the press. The follow-
ing appeared ,in the Spectator, dated the April 9th, 1948, nearly a yesr ~  
. "Sir, on re&ding yOlU' article under 'thill head certain quellt.ionll spring to ,?ne's mind, 

indeed, the leader in the New, ~  of April 2, 'suggestl that they may .cbllturb mote 
Britiahen (not to mention Americana) than roo appear to think. Here are some:_ 

1. II it Bn'tiah to publiah and to diacUis 1D PariiaJMnt an indictment of a man 1D confin .. 
ment with Do opportooit;y of facing hie accul8rs of anawering the chargee.? . . 

Z. Ie it cricket to judge (and condemn) a maD on excerpts taken from hll ~  !'Dd 
'Writinp on varioua occuionl and relating to different circumstancell! Equally, ia 1t rllrb.' 
to condemn a man on aD alsertion lerv.ed from the conditional clausea which goftrn it f" 

The Honourable the Finance Member states with vehemence that Members 
of this House should not criticise an officer who is nut present here to defend 
himself. And yet, he and his colleagues malign the . trusted leaders of the 
people and level charges against them while- they keep them in strict confine-. 
ment without trial I What is the real reason for this? They know that their 
-accusations are abscLntely false and are used in an attempt to delude the 
world, but a Government, which understand the mysteries of the philosophy 
()f the ostrich, . do not realise that they delude nobody but themselves. The 
-effect of such a policy is the ,reverse of their purpose, as is shown by this 
'letter and by the recent elections in England: 

"3. Can Indian leaderl fairl;y be exp.ected to put up any promising propoaJ if they are 
Dot only preven't.ed from intercourae With thollie who are confined on accoun' of their met. 
inftueocl.', but are allo refUied ao interwiew by the Viceroy!" . 

It would be interesting not only to this country but also to their ~  
eountry if the Members .of Government reply to these questions: 

"4. Cao Britilherl feel comfortable about a lituation in which our finneet frienda are 
"the autocratic Princel, and our opponentl-righ'tly or ~  thOle who are struggling 
for. the full freedom now which we have taugnt them t4l love these last hundred yeara! 

5. JII l.botalJll in India, carried out. by Ind.iaol ·al the;y believed for. freedom'a sake. 
di&reot in kind or iot,ention from aabutage in European countries overrun by Germany! 

6. Ia not' the Chriltian Church in India right and reasonable in urging that, wit.h • 
-.jew to future good relations between Britain and Iodia, Chri.tian atatemenahip coDli.ta 
in .eekinlt a way of negotiation rather than in. litting down before a political deadlock and 
just ge'ttmg 00 with the war!" . 

This letter is signed by G. E. Hickman Johnsop, "White Shack", 12 
Oakley Road, Worlingham, Surrey; it is not an anomymous letter. 

I shall just refer to the last qQestion. Christianity· has become such a 
-convenit:nt creed for the British Government that if Jesus Christ should come 
back to earth today he would not believe that he gave it to them. The best 
-exponent of it is the champion of Christianity, Lord Halifax, who was formerly 
busy with the Munich Patlt, and is now occupied in refloating the sunken ship 
-of British Imperial Federation. 

The Honourable the Fina.nce Member in his isolation from the people i. 
--quite content even if he cannot' get the support of the people, as long as he can 
grab their money and men to fight his country's war. If mere men, money and 
-arms are sufficient, the mighty British Empire snould have won the war long 
:ago. But what has the world seen during the last five years? 

.Kr. T. Ohapman-Jlortlmer: We have won it now. 
AD ·Honoarable Kember: Never mind. 
Shrimatt E. B.&clha Bal Subbarayizl: I know it is' painful to ~ .•. 

{Interruption.) Even if it is not painful to you, it is painful to me, because I 
expected bigger things from the British in thiS' W01'. 

Mr. P. 1. Grlftl"tbJ (Assam: European): Thank. you. 
Shrimatt K. ltadha B&l Subbarayan: Instead. of g03tting enraged when 

reminded of Dwikirk, Malaya and Burma, tbey should benefit by the les80". 
from those failures. There would be no need to re';'w their memory "bou. 
them if they sbould_slt!)W any sign that they have taken these lessons to heart. 
But their rage is an ·effort to wppress their consciousness that they are pursuing 
a wrong policy in India. They de. 80 because of their implicit faith in their 
luok and their capacity to blunder through it all to victory. It matters not to 
them if in this long process ~ through towards victory, millions 6f 
young men are slaughtered on the battlt!field or become wrecks in the prisoner 
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of war camps, if whole territ.Jries are ravaged by' their enemies, and men, womeD 
and children die in millions through ~  and disease in 'their subjeJ!. 

~  ~  ~  is ~  in ~  and the press by tb 
~  In IndIa. When 10 the angUlsh of our hearts at the misery and suffering 
m our '-Iountry we warn them sternly to change their policy they accuse us (J£ 
being inspired by racial and party raneour because some' of our people 81'e 
imprisoued. They magnanimously admit that "existence under present 
derrivations for these people is not pleasant". Perseeution and imprisonment 
of subject people in the opinion of our rulers amount only to unpleasant 
deprivations I Is it generosity or racial contempt for these subiect peoples that. 
makes the British- gibe at their victims? Where are Mabadw, SatYlimurti, 
Johri, Mata Kasturba,' and hundreds of others whom they incarcerated? Do 
they eDst?· Is it sympathy or vindictiveness, that makes the British refer so 
lIghtly to them? 
, The British in India in their luxurious mansions in an exclusive world of 

pleasure, exclaim surprise that India is lucky that five years of history's wors\ 
war has left her comparatively scatheless. Sir,· the whole world has been 

. deeply moved by the famine and its terrible ~  in India. But· 
evicIently the British in this country who dpeak or write in this manner are flot 
perturbed by them since their vision hardly ever descends on the ~  and the-
depressed. Are not the sufferings of millions of people and desolation of their 
homes, tar worse when caused by the, ineftlcienay and' callousness of their own 
.Government than when the destruction is due to bombing by enemy during .. 
war? The fact is that they are conscious_ that their Government in Indi. 
have declared war on the people of India by iD)prisoning ~  tr.,sted leader .... 

Another charge against us is that we do not sympathise with the Britons in 
a • our midst in their anxiety about their loved ones who are eithE:r 

P. • maimed or lost on the batllefield or through bombings. The hum8lJ 
heart is the same all the world over. .Neither race, creed nor coiour can affect 
it. We in India do deeply sympathise with the people not only of Englaud. 
bllt also of the enemy countries, for aU their wlerings, for the desolation of 
their homes, for thE' gaps in their homes which perhaps will never be filled and 
for the homes that they may never recover. It i... only when the heart ~ 
~  by Imperialism and racial arrogance that it fails to beat with 

Iympathy for the sufferings of the people outside their, ,own race in a subject 
country. Thill seotion of the British' forget that Indian homeS' and hearts are. 
also saddened with heaTY.&miety and sorrow for their loved otK!lS away at the 
battlefront, although reference bas been colistantly made to the great pJlort that 
Indian trOOPI have played in North Afriua and Italy. Perhaps they forget that 
these -troops are not mere instruments for fightinJ!' battles to maintain Britain's. 
supremacy in the world, but are huma!). beingv who are loved and cherished by 
their parents and their kith and kin. Perhaps the Indian Government too' de) 
not realise this and imagine that the Casualties Section of the Defence Depart-
ment to which my Honourable friena, Sir Yamin Khan, referred this morning, is, 
a - ~  one and keep it on the distant heights of Simla. 

It has become a habit with the British to give us the pompous warning tha. 
tbe Congress alienates the progressive-minded Britons and thrusts them into 
the arma of reactionariea which may have big political consequences and lose us 
tbe"preeious Indo-British amity. Who are these progressive-minded Britons: 
wbo do not appreciate the demand of the Indian 'people for freedom which tb 
'British themaelves proclaim they' are fillhting for? This weapon has bee". 
waved too often and 'does not ~  even the most ignorant. The tragedies ct-
Malaya and Burma stare us in the face. Into whose arma have these people 
fallen and who thruat them there? A Britisher, a responsible writer and 
thinker. Mr. laD Morrison, the representative of the Times in Malaya writes· 
\he followiRg: 

"The Briti.h 10 it .... u univeraallv held amonglt AaiMica. had ratted out of Penanlt· 
had thought of ... viug 110 akine but. t.heir OWII, and left. t.he A.iatica to their fate at. the· 
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banda of the Japan. al if they didn't sive " d&IDD what happened to them, had .. 
PC told the Ali.tici that they ~  leaving but. had ~  ~  it ." hard .. ~-
could. I do ,know that three IeDlor membera of the Malayan Civil Service felt the da.-
pC8 10 deeply that, after Penang had i.ctually been occupied by the ~ ~  the, 
petitioned the Governpr to be allowed to proceed to Penang &I an act of relltltutlon to tb.e 
native populace." - . 
In April, 1942-1 am very sorry to have to refer to these things-the people 

of my province ~  how the instinct of self-preservation helps the Britiab 
to vanish from a subject territory without even the enemy appearing on the 
scene or firing a single shot. The whole GovernmenJ; disappeared out of the 
city into the interior on the mere rumour that enePlY ships were off the ooas'. 
The Honourable the Finance Member states in his 'Budget speech that my 
country is . prone to rumour and panic I Mr. Morrison in the same beak observes: 
"Penang was a major acandal. But. the outcry which it provoked Wal, not wit.honut lOme 

uaeful result.8. It. brou¥ht. hDDie to tb8 Brit.ilh officiala and residenta their lenae of nl 
ponsibility to thOle native people. whom they purported to govern and wit.h whom-the, 
lived and worked." _  . .. 
Perhaps thill able writer is not aoquamted with the British officiais and 

residents in India. I am reading from a book called 'Malayan Postscript' ~ 

Ian Morrison. I thought the Members of the government of India would have 
read it. 

AD BOilourable Xember: They have pros<ll'ibed if. They are .most ignorant. 
Kr. Abdul Qaqum (North-West Frontier Province: General): They refuse 

to learn. . 
Shr1ma" -It. Badha B&1 Subb&r&yaa.:. The· American War ~  

Alfred Wagg, in his book "A Million Die$1", while· discussing the causes of the 
fall of Burma states that the opinion of impartial observers was that to the 
ordinary Burmese, Government lDeant taxation for which they got very little in 
return and that the Government of ~  failed to earn the respect and 
gratitude of the people by conferring material benefitS' on them. What is the 
Government of India doing today? Far from conferring material benefits, they 
are making existence itself inoreasingly difficult to the people in general. In 
Briton, in spite of all the privations of war, the Government provide weak 
children, expecting and nursing mothers who are very poor, milk" eggs, cod 
liver oil and orange juice free. Here in India, the Government with tt-n 
Indians in it, not only fails to supply such people in India with (\ven minimum 
sustenance, but is very happy along with its supporterS' to tax even the very 
little that was within their reach. The Honourable Members of the European 
Group are so greatly moved by the sufferings of Bengal that they ask for senVOUI 
help for Bengal--from the Central Revenues to. which they themselves would 
rather not contribute their rightful share of their cool profits. What remark-
able sympthy I . 

Malaya and Burma were comparatively normal when they suddenly 
collapsed; but India is in a terribly sad state now. I dread to contemplate the 
oonaequences of the British polioy in India, which takes no heed of warningS· 
of the conditions in this country. Cheap gibes such as those of British non-
ofticial8 and the Members of the Government and their supporteJ'B a'gainst the 
Congress, the Nationalists or the League can blind no one but themselves to the 
gravity of the situation. If the dreaded worst happens. because of the isolation, 
Ignorance and ineffioienoy of this Government, it is not the Congress which will 
go infio the wilderness for 'refuge from the enemy. Congr8'lls is not afraid of 
suffering. and will fight for freedom, and attempt to save the country, and even 
die in the attempt. With our . .sacrifice we will save our country. This is our 
land and we have no place for retreat. We .hall tight the invader to our lad 
drop of blood. . 
Bil', the cut motion on Monday last was to e%press no-eonftdence in the 

Government and not in the Congress. I waited ~  through all the diatiribpi 
that were hurled again'St the Congress by the spokesman of the Govemment, 
to hear some little argument to justify their continuation in office but the ~ 

Clefence that wa'a put forward was from the !European Benches and what I 
weak .me it was! NODe could evAn try to convince tbnt the e2panli()n of tla. 
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~  Council was right and had benefitted the country. Abuse of the 
Congress does not-prove that the Government is in the ~  and that its policy 
has been in the- interests of the country. The Congre6'll Party is responsible 110r. 
-to the Government but to the 2eople of the countr'y. If the Government really 
believe that we are un.worthy to voiee the feelings 'of the people, then they have 

~ to ad.opt the ~  and honest course, namely, to ask the people to give 
:thelr venbct on the lB$ues ~  are before the country. l.'hey dare not do it • 
. They killed our Deputy Leader, Mr. Satyamurti. What was the result in .the 
bye-election in spite of the restrictions that they put on the Congress candidMte 

-and his supPorters and all the facilities that they provided to his opponent? 
A million lIpeeohes from Congrenmen, whether they be insille the House or 

t>utside, even thoseinsinua'ted and quoted out of context by the Government 
""gainst leaders like Mahatma Gandhi and Mr. Jawaharlal Nehru, would not 
touse- popular resentment and bitterness against the British people as the 
policy of the Government itself and the stafements of their -spokesmen do. 
The outbursts from the Government Benches remind one of the reports of 
speeches ·of Hitler and Goebbels against th.e Jews. But. even Hitler spares the 
Jews the intense pain of seeing some of their own clan being the gramophones of 
their p'ersecutors. My Honourable friend, Sir Frederick James, I am sorry he 
is not nere, remarked in thiS' House that some words of encouragement should 
go out to the Indian defence services from all parties of this House. Does he, 
'And his Group honestly believe that the, speeches of the Honourable Members· 
On the Government Benches last week would cheer up. any Indian, especially 
tndians who offer to sacrifice their liveS' for the freedom of their country and 
the world? Do they honestly believe that such speeches will hearten' the 
parents of these youths or will encourage other pnrents to send their youths to 
join the army? \ 

The expansion of the Executive Council with ten Indians calculated to throw 
a popular element in the Government has really created more leaks in an already 
leaky boat and they cannot succesS'fuUy plug them with abuse of nationalists. 
They splash their oars wildly and the big noise that they he a'!' they mistake for 
progress and ~  they are pushing the boat ahead, but they do not know 
the simple ar:t of rowing. Their boat remains stagnant and leaks frightfull]. 
It is bound to sink from its own rottennesS'. Is the fate of this great country 
with 450 millions to depend on such a Council when a brutal and powerful 
enet;Jly has actually entered her door and a ~  popula.tion is inside 1 
Watching the tragedy of Burma, Alfred Wagg remarks: . 

"The real meaning of war and the real iNa"l at Itak.e were never put to the Burme .. 
by their own leader.. When, therefore, the ~  came along. WIth their ~~ 
promises of Independence, they had found frwtful ground on whIch to work. Brltiah 
propaganda was poor, h.esistant and negative... . 

Have my Honourable friend. Sir Frederick James, and his Group, who are 
impatient to win the war, given any thought to ~  from the fall of Burma? 
They may point out taat they have not only theIr Honourable colleague from 
Assam but alS'O some Indians to present their cass to the Indian people. But 
they forget that unfortunately their erstwhile friends the Japanese hav followed 
their example and they also have Indians to speak for' them. Considering the 
whole position now in the country, there is. no doubt that it is only a national 
government ,on whom the people can rely for ~  every pie of .the revenues 
of this country in the interests of India· and Indta alone, t?8t will rouse. the 
people to line up behind the Government and save their country. Past 
grievance", real or imaginary, entertained b:v political parties inside .thill House 
and outside, or by the Government ·must all be forgotten by all ~  because 
the t8'Bk that lies ahead of us is a stupendous one and it wants the united effort 
of all the people who are living in ·this country. . _ 

1 am convinced that I shall be fa.iling in my duty to myself all a citizen 
of this 'land, to my constituency and to my country if I support th.is ~  and 

. thereby increase the distress and danger to the people and relegate to a dlsfBnti 
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date the freedom, peace and happiness of my country. I ~ .my Honourable 

. friend , Mr. Jamnadas Mehta, who I am sorry is not here, thatlt IS because I am 
convinced that no Government which haS' not the people behind them CJm save 
our country frQm the fate that we all dread, that 1: cannot support the Bill. I 
hope he will see and understand this point of View. It is beca'Use ~ want to 
prevent our country from being ravaged by any enemy and because we want to 
end the war 'Successfully and as speedily as possible and avoid unnecessary 
bloodshed that -I request them to remember the message of Pandit Jawaharlal 
Nehru. He said:. . 

"That the way to fight a war i. not the lackadaiaical way of the Viceroy'. Houe aDd 
the Government of India. If there ia a National Government, everybody will have to !,ork 
or get out. It is not an evening drel. war. It il work, work, work. Thole who lit to 
dinner in evening dre.. at 8-15 are not going to win thia 1I'ar." . 

Later on, he said: 
"If today a National Government of India. Mid, 'We are going to arm the Indian pe()pJe. 

We may not have the belt of modern arm., aeroplan .. ,' tanka; but ,we are going to arm 
'them with luch guna aa we C&Il make', think how the world aituation will change; what 
reaction it;will have on Germany and ~ and alao in the Allied COlIutri..... . 

Thia is from the statement that he made to the Press Conference 800nafter 
the failUre of what is known as the Cripps Mission. I trust all the Honourable 
Members will remember what he has said and do the right thing with regan! 
to this Bill. " 

- Sir, I oppose the Bill. 
ft. BOIlourabl. J)r ••• B. Kh&re (Member for Indians Overseas): Mr. Deputv 

President, Shakespeare has said: ",A.,ll the world is a stage and each one of ~  
must play the part assigned to him by the All World Director." It was not long 
ago when I was a member of the Opposition Benches and used to criticise the 
budget in the self· same terms as they are doing today. Perhaps I was doing .. 
bit better than they are doing. I used to call this Indian Finance Bill the Indiltn '" 
Fleecing Bill. I used to call this -occasion as the occasion for Shradh for the 
departed glory of Mother India. I then belonged to the party, if I may say so, 
of irresponsible Oppositionists. - By the word 'irresponsible' I do not want to 
convey any bad meaning. According to me, the word 'irresponsible' is a very 
respectable word. ,My idea of the word 'irresponsible' is this. "When a person 
belongs to a party or parties which, under the constitution, can never hope· to 
take upon himself or themselves the 'responsibility of administration, then he 
naturally becomes irresponsible ~  he can never hope to gain the 
responsibility. So, if they -have got their grievance and if they make criticisms 

. which show their grievances, I can understand them. I am not irritated at all, 
I can even go so f!lr as to say that I can appreciate them. So, from that Party 
of "irresponsible opposition"-the word 'irresponsible' meaning what I defined 
just now-I have migr:lted to the. Party or to the Bench of . . . . ' 

JIr. S&m.l Vencatachelam Ohetty (Madras: Indian Commerce): Another set of 
irresponsible Members. 

'.rILe BoDour&ble Dr ••• B. DIn: I have migrated to the Bench, if I may 
Bay 80, of irremovable executive, and I must play my part. Surely, if you 
attach any bad meaning to the word 'irresponsible', I will join issue with you, 
but if you give it the respected and the dib'llified meaning which I gave, then [ 
will agree with you. We are not responsible in this sense that we are responsible 
to the Legislature. I frankly admit that we have been aptlOinted by HiA 
Majesty the King and we have come here with open eyes knowing full well aU 
the limitations under which we fnnction. If \'78 have done so. I do not see why 
my Honourable friends oplJOilite should make a grievance of our action and blame 
us and curse us with all the invectives at their command. , 

We are functioning· here under the Aet of 1919. and if we are doing 80 on 
the promptings of our inner voice, I do not know why there should be any cause 
for our fTiends opposite to.cavil at 11S or cnrse us. If I miRtnke not. the 
proJ,!!"nmme of my Honourable friends opposite is the programme. as ~  by 
their bosses which asked them "to do or die". That phrase is now well known, 
every one knows it and remembers it. Sir! what do I find today? ~ H(;mour-
able friends opposite are dying on those comfortable cushions. This is joking . 

. Jokes apart, ~ their inner voice prompted them to come back here after t989 and 
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~  these Benchea in utter disregard of the mandate given to them by their 
bosses, they are entitled to do 80 as the promptings of their inner voice. U our 
inner voice prompts us under. the conditions in which we find our country to 
.come here and do our bit according to our own lights, ~ are we guilty? 

1Ir. Sami V&Ilc&tachelam Ohetty: Cheerio I Go on I 
. The HODoUJI.ble Dr. X. B. KhNe: The fact of the matter is that criticisms 

levelled at l!s are due in a sense to the feeling of frustration which has run riot 
in the whole country. I admit that. But if a searching analysis is made of 
the causes that led to it and the policy so far followed, I mean the political polic," 
of my friends opposite coming from their bosses, one can easily say with relevancy 
that the sense of frustration from which they suffer is more or less due to causel 
which WGle the result of their own actions. 

Sir, on 8rd SeJ?tember.' ~  the day on which war was declared, I happened 
to address a public meetmg m Nagpur. I ~  an old Congressman myself, . of 
course, of the protestant variety and I know all. the resolutions against the war 
passed by the Congress .• I \\'as a party to them and yet on that day, 8rd 
September, 1989, I publicly declared that in spite of all our differences with 
Great Britain--and they are many, and we cannot forget them-we must try our 
best to do our utmost to take part in thi.s war' and do all we can to bring it to a 
victorious conclusion. I had said at that time that this war will be the gravest 
of all wars, that new techniques will be employed and India 'a frontter;a, both on 
the north-west and north-east will be in danger. This was said on 8rd Septem-
ber, 1989. I openly said at that public meeting that in spite of all my previous 
reaotions, it would be in the interest of India and it would be to the advantage of 
India to wholeheartedly support in the war efforts in spite of all our differel!ces 
with Britain. We may square them out afterwards .. I said so after giving my 
most anxious consideration to the situation as it then existed and I do not regret • 
baving said so. This ~  been my attitude, right or wrong, and it was prompted 
by my inner voice all along. 
. In spite .of all that, in ~  1939, the Ministries which were functioning 
JD the ProvlDces were made to reSIgn. As BOOn ~  the war was declared it was 
openly said by so many Congress bosses that although they passed resolutions 
Of an anti-war character, and they were still there on paper, yet they said that 
in this war, "of what avail will fre.edom be to India, if France and England go 
down and if Westminster and Paris are bombed their heart will begin to bleed". 
They also said that from an inttlmational point of view, they must support this 
war. Sir, if there is anything like intellectual honesty, then those pronounce-
ments should have been followed to the very letter. I do not want to go into 
all the details that transpired afterwards. They are publib knowledge. I only 
Ilay that that policy should have been followed in pursuance of intellectual 
honesty. But the Ministers were made to rE\8ign and then all sorts of things 
bappened and ultimately the whole thing led to August 1942 affair. I was sur-

. l)rised to find the other-day a speaker from the Benches opposite-.-I think that 
Honourable Member is not there now-laying the whole blame at the door of 
Mr. Amery for giving out this sabotage programme as the Congress programme. 

Kawabaada Jhh&mmad Llaqaat .All lDwl (Rohilkund and Kumaon Divi-
sions: Muhammadan Rural): Ite was probably meaning junior Mr. Amery. 

Mr, .Abdul Qaiyum: Probably a swadeshi one. 
'!'he Honourable Dr. B'; B. Dare: He said the Secretary of State, as far as 

J remember. I do not know whether that was so or that was not so. But my 
Honourable 'friend made an admission that in pursuance of the declaration made 
by Mr. Amery, or alleged to have been made by Mr. Amery some Congressmen 
followed that programme. Now, Sir, is it not funny, is it not a strange thing 
that those who call themtlelves politicians are making that admission and swear-
Jng that those politicians took the cue or that they followed the programme 
dictated by their opponents or adversaries and yet call themselves wise? I say 
such an' ~  beats me ~  I am absolutely certain that if such 
be ~  politicians that want to rule the cou rtry , then woe unto the country. If 
I may say so, it will be the greatest misfortune to the country. Therefore the 
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reHult was that this bungling took place, these Himalayan blunders were 
~  ~~  ~~  tiller or ~ ~ than ~  people going into 
Jail and commg out of Jall. Alter all 10 SPite of the direction they got not to 
attend this legislature, they have come here. I congratulate them for the < 

strength of mind they have shown in disregarding the direction. I do not cavil 
at them. I am simply describing to the House tbe process through which they 
.all went. I congratulate them on the fact that once in their lives, they have 
allowed their inner voice to prevail and not sti1led it to the dictates of others, 
however high they may be. 

P&Dd1t Bhambhud.ayal·K1Br& (Central Provinces Hindi Divisions: ;Non· 
Muhammadan): But we did .Dot cross the 1loor like you. 

The lloDDurable Dr. B. B. Khu'e: Don't be peevish. When you were speak. 
ing we kept quiet. 

l'herefore, .Sir, this frustration has engeudered in the minds of my Honow-. 
able friends opposite, this policy of cynicism. They want to bite at everything. 
I do not oavil at them: I am sorry for them. The result was that· they were 
indulging. in the play of the season. The budget and the Finance Bill usually 
tall in the season of spring or the Holifestival; and. as aU Indians know, itia 
a'l, occasion lor playing how and gali (abuse). l'4ey indulge in abusing \HI ·tq 
their hearts' content; we enjoy that abuse. They throw at us their "sainted" 
bouquets; I would give them in return scented bouquets. Their attitude can be 
1lescribed in ~ words of a Mahratta maxim: Ashaktam aurjam· gandyam kurra. 
l'he translation is, "A. weak, wicked, defeatist and insolent policy". Now about 
the bouquets they have given us; they say we are traitors. I should lii{e to . 
. ask them one question, with your permission. If they come here and sit in this 
House "in utter disregard of the commands given to them and yet call them.· 
.. elves patriots of the first water, can we be called traitors if in the difficult 
.circumstances which prevail in this country and the most unfortunate things 
.happening here, we come here, with similar promptings of the inner voice, and 
try to do our duty to the best of our lights? Then they ·call us corrupt. I do 
not know if they refer to us individu,ally or not, but I know that in every country 
in .t:he world and in every Government some kind of corruption always prefails. 
And Government should try and are trying to combat it, check it and eradicate 
it. .Hut may I ask them if a certain person defalcated a huge sum of ~ 
from the funds of the All-India Spinners! Association, there were lots of wailing 
:and grousing a.nd grumbling in the Papers from the highest quarters ·but the 
man's name was never disclosed and he was neVl}l handed over to the police. It 
~  a fact and I can challenge anyone to disprove'it. 

Then, Sir, when I was fUnctioning as Premier of the Congress province of 
the C. P., I was thrown out because I could not tolera1le corruption. When wp 
.are charged with corruption by such people it passes my comprehension 'how 
they can do it. . 

Then, Sir, it is snid We are inefficient. For efficiency there is no yardstick; 
it depends on what we can and should do within our limitations. All I can say 
is. that we are trying to do our best to do what we can. ~  is one special 
'thing here. An Honourable friend opposite made a di!erentiation between the 
European Members of the expanded Council and the Indian Members. 1 waR 
surprised to find him do so; but on second thought I thought he was keeping up 
the tradition of his bosses. As a m,ember of the Congress I know that when the 
meetings of the Working Committee were held the Congress bosseil Ulled to wel-
come and treat with favour all the .European journalists and the Indians were 
'kept aside. . Then my friend, Mr. Rajagopalachari, the e:r-PrE'm:er of Madra!!, 
used to anneunce . . . . ' 

JIl'. Sami Vencatachela.m. OIletty: Sir, on a point of order, may I know how 
fill these charges and ~  are relevant? It is certainly not the Finance 
Bill of the. Indian Congress which is before the House. . 

111'. Deputy Preiddent (Mr. Akhil Chandra Datta): Apart from strict ~ 
"ancy, unfortunately this thing has been going on. 

The HonODrable Dr. 1(. B, Kharl: A Daniel come to judgment I 
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~  Mr.' Rajagopalachari used to say ~  that the European membera. 

of the I.C.S. were their croton I! to be tended, nurtured and well looked after and ' 
• kept in the shade and the Indian members were shrubs who can go anywhere .. 

So. my Honourable friend is following the tradition laid down by his bosses; I 
-am glad he is doing it. ' . 

Then, Sir, the Congress people never hate anybody ; they .love everybody, 
they love me and everyone elae. Theirs is an all.pervading love. But their 

. love is of two kinds; one is the rose'petal variety, tile other is the 1lint variety. 
They shower the rose.petal variety on my European Colleagues here and the: 
1lint variety on poor Indian devils like me.· 

AD. JIDaourable Kember: You have got arose in your button·hole. 
'1"bI HOIlOUrIble Dr ••• .lI. B:bare:'That-is not given by you; it is my owm 
Sir, in spite of all that they say it is a fact that they have al\'(ays got a nega-

tive policy, and while the country is burning they are spinning., "We have got a. 
positive policy and we want to do whatever CODstructiTe work we can. We may 
fail or succeed; judge us by our action. ' You must remember that on account 
of the ·wal' efforts which have since developed and the action of the Government 
of India, this country which was a debtor country haa now become or is becom· 
ing fast a' creditor country. No one can deny that, not e!en, they. Besides that, 
on account of the war and the policy followed by this inefficiellt Government, the 
country has made great progress in industrial denlopment. There is a Paper 
in Calcutta. called the Lokamanya which is a premier daily and weekly with 
nationalistic views. It has sent me a letter from which I will read four or five 

'lines. I do not give a certificate to myself but this is what they say:" 
"We have noticed the tremcndoUi induBtdal progr.eu of India Bince the ouftlreak of 

the pHient war and U luch we have thought it proper to bring out a special i.lue in the-
fir.t week of April next entitled 'War and industries'," ' 

It is not on the 1st April but in the first week of April! 
Besides that, the country bas beenmilit&rised. You are, of course, entitled 

to .. ay that it is not a voluntary but a mercenary army. That is a matter of 
opinion. But the fact remains that this cOlmtry which did not know anything 
about war. which was on account of political and other circumstances deprived' 
of all knowledge about war, has been 'perforce militarised with more than two> 
million people knewing how to bear Brms and trained in all sorts of modern 
warfare. No one can deny its significance. After all the CIY for SWlWlj is use-
ll'ss unless you know how to defend your own country. Then, Sir, this war ha9 
necessitated the giving of technical traiuil'lg to about two' lakhs of It;ldian youth, 
which will be of use in the post.war period. That knowledge will not be lost. I 
will. not go very much into details: brevity is the BOul of wit. Besides that, 
t}1ere has been an expansion of markets and we are ·trying our best to go frOID' 
poverty to prosperity. We may succeed or fail; judge us by that. 

Sir, my friends have been described as high.minded and men of great capa-
city. I have no doubt at all about their capallity, but they should not be satis-
fied by merely being described 8S high.minded. They must show that they are 
high.minded. When theirBtJj comes it will be called Bam.Baj. I maI' remincl' 
theQl of the behaviour of Rama with his brother Bharata, The story goes. that 
when Rama had to go into the-wilderness for 14 years to fulfil a high purpose, 
naturally his younger brother Bharata had to administer the country during hilt 
absence. He did so, much against his Qwn will; with great reluctance he had 
to do it. After fourteen vears of exile when Rama came back and became the 
King of Ayudhya he did not hate "his brother who ruled the country in p,ilt 
absence; he loved him .. We are IndianS-you are elder brothers and we are your-
younger brotherB-1lnd we are admini!;tering the country in ~~  absene? Whr 
do you hate liS? You "hollid behave like Ramo. if YOIl want "Ram RqJ._ ~  t 
curse us. In spite of all that we are ~  that cheap gibes do not cut much Ice. 
May I also say in retort the same thing that their cheap ~  do not cut much 
ice; nor caD the silvery siren voice be a Bubstitute for logic. 

Then, Sir, they say that they are not afraid of suftaring. I honour them fOr 
that. After all, nothing can be gained in this world' without suffering; I g!anl 
that. But. Sir, why so many applications for release, parole, for preferment. 
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for A class, ;B class, this and that. And then they are going to . oppose this 
Finance Bill. Why? If these applications are to be dealt with properly by the 
Government there must be a Government to function with the -necessary 
finances_ Therefore, I say what is the good of throwing out this j,1inance Bil!. 
There are some people who likened us to chapra8iB. I am. ~ surpnsed 

because some Honourable Members from that side always ask questIOns about 
chapraBiB and chowkidar8. They are always obsessed with. the ideas of chap-
rallis, and therefore I am not surprised. I can tell them this once and for all; 
that ~  own a house and you have got a ehapraBi also as your servant. If ~  
house is in danger of being attacked and if you ~ it and .go. away sulking 
Rnd spinning and do not defend it and if the chapra8l defends It 10 your ablence., 
who is more honourable ?-chaprasi or yourself? 

h BoDour'&hle Kember: All honour to yeu. 
The HODOUrt.ble Dr. N. B. IOlale: Then, Sir, there are some people who', 

want a division of the country into separate independent States and also they 
want 8 paramount power functioning at tile Centre to protect them both· 
agamst one another and against any outside nggression. If it is their desire, or 
demand, or ideal, then why should this Finance Bill be thrown out? It is; 
exactly what they want. . 
lIawabsada KuhamDlld Ll&quat. Ali Xh&D: Who are those people? 
The HOliourable Dr. N; B. lthare: You eanimagine yourself; anybody may' 

wear the cap if it fits him. . 
Jrawabsada Muhammad Llaquat. .&11 Khan:, I cannot imagine that there 

are any idiots like that. 
Kr • .Tamnadaa K. Jlehta: Rood the rep(lrt of the.. NeW8 Chronicle inter-

view of your leader. 
lIawabzada JluhamDlld Llaquat. Ali lCI.&n: Try and have some intelligence. 
The Honourable  Dr. N. B. lthare: In his speech yesterday my Honoln-

able friend from the Muslim League Party said something about Haj. I am 
concerned with that and-I can e.ssure him that I shall do all I can to facilitate ... 
arrangements for Haj. 

AD Honourable Kember: But there is no time left. 

The Honourable Dr. N. B. Dare: The next Haj IS to be observed on or' 
about the 26th of.November and it is too early to say now what conditions 
would be like during the next season, but I want to assure the' Honourable· 
Member that the Government will !!pare no pains to facilitate the next Hai 
Wlgrimage.' I have aiso appointed a Pilgrimage Officer-<>f course the job is 
temporary, but I soon,hope to make it permanent-and I have noted all the 
grievances that have been expressed yesterday. I will do my best. 
Kr. Abdul Qalyum: Will you go and perform Haj yourself? 
The Bonourable Dr. N. B. Dare: Sir, I have nothing more to say except 6-

few words about South Africa. We are trying to do our'best within the limita-
tions. In this connection I will quote a well-seasoned politician, who is no les. 
R person that Mr. Chamberlain himself-the late Prime Minister of England: 
In one of his speeches he said: . 
"There is no ~  which i. calculated to ~ ill-feeling in any country more than 

the .t&tement about ill-treatment of the people of theIr own race in anoth6&' country. That 
i. a subject which providl's the mOlt inflammable of all mat.erials-materials most likely 
to cause a general conflaltration." 
Sir, I agree with Mr. Chamberlain in this mtter Rnd I hope that responsible 

world politicians will ponder over these wise words and take ~  necessary 
lesson. . 
Kr. '1'. Obapman-Mortimer: Mr. Deputy President,. after listening to the 

.brilliant s'Peech from the Government Benches, I find it a little difficult to come-
back to the more mundane subjects with which thip; Finance Bill deals. Unfor-
tunately, it mURt be done and there are It number of aspects emerging from this 
Bill with which I should like to deal. Before the Honourable the Finance 
Member introduced in this House the Finance Bill in which he_ has ~ 

his Budget 'proposals for 1944-45, there had been a general expectation through. 
out ~ country that a very heavy additional burden of taxation would b& 



·1492 UGISLATIVK ASsDBLt [28ao '!(Aa. 1944 
[Mr. T. Chapman·Mortimer.] - -

imposed. Well, Sir, these expeotations havo proved oorrect .. A heavy additional 
burden, ot no less than 23. crore •. · is imposed under this Finance Bill and some 
classes of taxpayers will be afftIoted-some moro and some less. Some of these 
"Will be people who hitherto have not suffered from taxation. Others ~  be those 
·who are already enduring a heavy burden. But speaking generally, I think it is 
fair to Bay that the Honourable the Finance Member spranj!' a surprise on the 

-COllntry, and in particular on the market; and the burden he has sought to lay 
.upon us is one which has been imposed on the Rhoulders of those best able to 
bear it. Those who have seen and read the reports of the various finanoial 
journals and the financial· oolumns of the daily press, will I feel sure agree with 
·the vie.w of Indian Finance, that "despite the additIonal tax burden, there haa 
'been a general feeling of relief". That, Sir, I am sure is the view of a very 
large ~  of people in this coutftry. They had been ~  a very much 
;heavier burden than has been imposed and there is undoubtedly ·a general feel. 
ing of. relief thAt the burden has not been worse. Nevertheless, this Budget and 
this Finance Bill are being heavily criticised and attacked from two main points 
of view. First of all it is alleged t1].at the new proposals will bear heavily on 
-the poor.' Secondly, it has been alleged from certain quarters that a crushing 
t»urden . has been imposed upon industry. 

Now, Sir, I shall deal v.ery briefly with the first of these criticisms. It relates, 
-of ~  to the indirect taxation imposed in this Bill, in clauRe 4. I cannot 
.a,gree with those who think that a heavy burden has been i:nposed by Lhe pro· 
visions of clause 4. '!'he argument that those who have to pay B hx on betel· 
nut and spirits, and .tobacco, cigarettes and cigars are suffering an un clue hurden .• 
is one that cannot be !JUstained for one momeut. Now, Sir, I should like at this 
'p<?int to refer very briefly to 8 matter on which I shall have more to say later 
on. There is no doubt whatever that the poor in this country .today are suffering 
·terribly and I am,·therefore, sorry to hear my Honour.ahle friend, Mrs. Subba. 
Tayan say that we on .these Benches have no regard for the hardships of the poor, 
-and that we are quite. prepared to see new burdens imposed on their shoulders 
80 long as we ourselves get off. That is, I suggest, Il very unfair charge. It is 
not true. Thl'Gughout this war we have consistently supported Government in. 
the imposition of heavy taxes which have hit, and are still hitting, our com· 
·munity very hard. Nevertheless, as I have said, the ~  of the position 
of the poor IS one that WE. have to consider and one that I shall deal with ~  
.. hen I talk about infiati()n. -

The poorer- classes on the whole do not smoke tobacco, cigars, cigardt98 
'and so on. Still less do they drink. Very few take spirits that are subject to 
this new taxation. Very few of the poor,-that I hAve ever seen in my part 
of the world at all evente,-are going to suffer from the increase ~ 1/5 to 
1/2 1D the duty on 8pirits, tobacco and so on. Moreover, among these. few who 
(fo,are a certain elatllft namely, the clerical class and the lower middle clasl 
who have been benefited by the provision in this Budget that instead of levying 
income·tax at the rate of Rs. 1,500 it will not be levied until a man's income 
reaohes Rs. 2.000. Now, Sir,. I 8houlq like to deal very ~  with a few 

J»OintB of detail in clause 4. Clause "4 2(a) seek8 to impose an additional duty 
-on item 22(5) of the Tariff Schedule. This item deals with drugs and medicines. 
I am perfectly sure,-a.t least I hope I am sure,-that it was not the intention 
-of the Govermnentto impose a further duty and burden on drugg and medicines. 
'ft, of oourse, does not affect all drug8 and medicine8. It affects only a oerla.I.n 
'Very expensive class of drugs and ~  into which spirits I!nter. Now, 
"Sir, I do not know whether anything caD be done at a later stage to remedy 
this provillion .in the Bill. If the Bill is. thrown out, as I know Fome Honour- -
able Members propose to do, then it' is going to be difficult for Government to 
make this modifioation which I believe should be made. Not very long ago, 
the Drug Control Order was introduced, and it is largely because of the opera-
tion of that order that ~ am asking Government to consider now the omission 
~ sub·items b (i) and (ii) from item 22(5). 
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When the Drug Control Order, was brought in it wsa followed by the ~ 

oeation of the' agreement between the trade and Government with regard to 
prices. This has run into thousands and thousands of copies, quite apart, of 
-course, from the tens of thousands of people who have received orders that they 
muat sen these drugs at elpecial prices; It is quite true that when. Government 
bring in a measure of this kind, imposing a further duty on spirit, it is difficult 
to make exceptions. At the same time, Sir, I believe that on ~  grounds there 
is a case here for the Honourable the Finance Member giving fav01lU'abie bear-
ing to the pIe,a I now put forward, which is hhat items b (i) and (ii) should be 
omitted from the effect of the increased surcharge. If it is left in, the admi-
nistrative difficulties will be ~  many of the items on the existing 

'Icheduies will have to be revised and oalled in ~ many wholesalers and.Tetailers 
throughout the country will find that the price at which theY' were to lIell these 
drugs, has been suddenly altered as a result of this measure. It would ~ 
matter so much if the Drug Control Order had been issued a long time ago. 
In, point of fact it was only issued as recently as the 8th February or later. 
The ~ ~  ~ which I refer were only issued 8S recently a9 ~  8th February. 
I,should lIke, Sir, to suggest on behalf of this Group that the Honourable the 
Fmance Member considel'l whether anything can be done in this conneotion. 

Now, Sir, in clause 6 of the Bill I WIlnt to deal with another point of detail, 
though again an important ~ In clause 6 provision was made to give certain" 
'Concessions to Life Insurance companies. !rhe Life Insllrance companies have 
been trying to obtain this concession from Govclnment for ilome considerable 
time past. They have pointed out that in the United Kingdom a ceiling was 
placed on the upper limit of the income-tax burden on the investments of Life 
Companies, and theya,sk ·that a similar c'eiling should be imposed in this 4, I[ ~  I am sure that life insurers throughout ~  country are 

•• grateful to Government for their action in, ~  aDd I know 
also that it will be for the benefit of those thousands of insured -who benefit 
from life insurance. There is one further point not connected with life insurance 
but connected with war 'risk insuranoe, to which I should like to refer at this 
stage. I should like to supplelpent the plea of the Honourable Member who 
Tepresents the. Millowne':B' Association of Bombay 'and express. the hope that 
~ ~  wIll see their way at a very early date to make drastic reductions 
In the rate of war risk insurance. -

Now, I.come to the most important provisions in this Fin.ance Blll-I refer 
'to the proposals dealing with income-tax and excess profits tax. It· is very 
difficult to discuse the precise etlect of any inoome-tax taxation, because this 
is not only a highly technical matter, but it is one that requires a very high 
degree of knowledge of finance, considerable knowledge of accountancy and 
to some extent of law . We were reminded the other dny in this House by my 
Honourable friend. Mr. Krishnamachari, who is not now here, that really very 
,few of us were competent to talk about this weighty matter. He ia· quite right. 
Very few o.f us are; a?d naturally I should hesitate to use any figures but 
those supphed by some of the best experts in the country, men who really are 
men of affairs in the world of finance and accountancy. I propose therefore to 
enmine from this point of view some of the figures whioh have been placed in 
the hands of Honourable Memben of this Houee. • 

The first thing that strikes me about this statement .is that it leaves the 
impression on the mind of the casual reader that the ~  shareholder 
in the" company concerned is getting no. better off. The ~ pronts the 
company makes, it does not make any dltlere!lce whatever to thiS unfortunate 
sharehoiderl The' second broad impression that you gain from this statement 
is that those who prepared it do not seem to think that there if! anything wrong 
in showing a company with a standard ~ of 8 lakhs which has increased 
its profit as a result of war conditions by no less than 600 per <!ent. It seem •. 
to me an extraordinary thing that men who are trying to represent the Gov-
~  rapacity should take, as a matter of co,urse. figures tBat show these .. '" 
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tlmtastic profits which are bdng made out of the sufferings of the people. of 
this oountry and incidentally out of His Majesty's Government. and otlier Alhed 
Governments. So much for the general impression that you get ~ yOU' take: 
up this statement. • 

'Now I should like to examine it from two, more detailed, points of view'. 
First of' all, let me take the point of view of ~ individual sh.areh?lder. The 
individual shareholder who is unfortunate enough to have shares m this oompany 
in the stimdard period 1989·40 was left witb-I am assuming: ~ ~  ~  
the sake of argument, that all the prOfits shown here are, dIstributed-he ~  
left with a bare Re. 2 M 675 out of a standard profit of Rs. 8 lakbs. That If 
to lay, 'after taxaaion had been taken off, that was all that remained. for him. 
In the ease of the first example they have given, the profits. have nsen from 
the standard profit of Rs. 6 lakbs to a profit of Rs. 5 ~  and in such t; 
case, according to a casual glance, he is left with only Re. 1,78,000. So, as we 
go ~  in every case that is the ftture that appears to be left to thi. unfortunate 
eareholder. I have been making a little research intp this statement, and 1 
liPti that there are a number of factors in it tbat have been omitted, and they 
are all-important factol'R in trying to arrive at a correct conclusion. Taking, 
fint of all, this figure of Re. 1,78,000, which is all ~  is left for distribution, 

• I find that when grossed up by adding in the income-tax and surcharge on in-
. come·tex,-and it comes ~ the hands of the individual shareholder so grossed 

up-it is almost the same thing as the I amount left for distribution in the 
~  period. In the standard period the amount remaining. is Rs. 2,81,250,· 

and lD the chargeab!e Accounting period in which the company has a profit of 
Be. 5 lakhe, the figure is Rs. 2,81,240, that is, Rs. 10 is the difference between 

~ two ~  I have, given. I do not propose to waste the time of the 
~  by. q',lotmg a lot of figures, nothing is more dreary. I only quoted that 

one illustratIon to show how hopelesslv misleading any statement of this kind 
can be. I find that on every single quoted figure of profits from Rs. 5 lekh. 
~ Rs. 18 lakhs the actual amount which each shareholder would get -assum-
~  that the whole ~ ~  was distributed,-would, in fact, be much higher tha.n 

he would have receIved In the standard period. 

Sir.OoWUJee .J'eJaaDgfr (Bombay City: Non.Muhammadan Urban): I ~  
afraid your mathematics is very wrong. 

JIr. T. Obapm&ll-KortimIr: My mathematics is quite right. That is ~ 
I say, assuming ~ was distributed. My Hononrablefr;end has just 

"interrupted me and I should like to take the opportunity to thank him for doing 
110 j because it enables' me to explain again how very, very diffi'cult it is to talk 
about any taxation matter in general terms. It is extremely difficult. You 
have to take the exact case before you, with all the relevant circumstances and 

_aU relevant figures. Without the exact figures, all relevant ~  and 
80 on,.it is abRolutely impo9Bible to arrive at correct ~  I am grateful to 
mlY Honourable friend for giving me an opportunity to say that; for that is_ one 
of the ~  great difficulties we ordinary mortals suffer from in dealing with 

~  m a m.atter of taxation. The expert knows in his mind the 'p1'6ci88 
details of certoon Cli-SeR, and he cnn come up and argue with us about these 
cases. We have to juc1ge the taxation propoRals of the Honourable the FinanCe 
Member in general termJl. We have to conllitter what tie general effect would 
be in certain different classes of industry and lIee whether in our opinion he has 
acted justly or otherwise. . 

In t.his statement from which I have ]list been quoting,-to that is attached 
an explanatory note.-it is quite clear from the explaI)atory notes that it ia 
intended that these illustrative fi!!llres should relate to somp. ina·'Rtri"l concerns. 
That: is another complication that comes in, in all matters reIn ting to taxation 
--certain taXeR imposed at a certain time and in a certain mAnnpr will bear 
differently on different classes of 88sessees. ,Bome will be hardly h1t, ant;} we 
know that in this cue ~  are people who will be hardly hit. Others benefit, 
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8C)me in greater ·'4egree, !Ome in lellll degree. For that reason, I propose to 
take the example of a company which is engage!i in industry and in this caae 
the company, A. B. and Co. Ltd. had in the standard period capital employed 
of 18 lakbs. Now, Sir, at this stage, I would again· dMw the attention of the 
House to this ~  slip from .which I have been quoting. They mak.e no refer-
·8noo in this green slip to the question of "capital" , . though it has a vitally 
important bearing on the tax proposals of the Honourable the Finance Member.· 
·That has bes omitted. No reference is made to that. -CAn. .Ho'nourabZ. 
M.mber: "What is this green lllip?") It comell from the Federation of Indian 
'Chambers. . 

fte B.oaOarable Sir ".rem1 .... '"'".. They, carelully have not sent me 
'One. 

Mr. '1'. Ohapm&1l-J[Qrt1mer: I !like the. calle of ~ comp.any with l,B lakbs 
'capital and no b9rrowed money. In its ~  peI?-od, thiS ~  s profit 
was 180 000' and in the chargeable accountIng penod,...-4hat IS to say, the 

. period' in' whicb the tax will --- ~ the 811!t December· 1948, the 
position of this company was as follows: Capital e.mpfoyed apart from borrowed 
money 20 lakhs, borrowed money 5 lakhs,· total capital employed for the pur-
poses of E. P. T. calculation 25 lakhs. The increaae of capital in the charge-
able accounting period over capital employed in the standard period therefore 
equals '1 lakhs. Now, Sir, in such a case-and thiJI is very important to. &By 
Honourable Member who has received this green statement from which I ha.ve 
'been reading-E. P. T. will not be payable unless in respect of the chargeable 
-accounting period ·ended the 31st ~  1948 the profit plu. the interell' 
on the borrowed money exceeds Rs. 2,86,000. 

Now, Sir, I just told the House that in the standard period this company 
'had a profit of Rs. 1,80,000. In other words, apparently, its stand·ard profit 
"is Rs. 1,80,000. Actually aa I have shown the House from the example I have 
just mentioned, the standard profit was not RII. 1,80,000 but Rs. 2,3.6,000. 
Already Rs. 56,000 has been added on before they begin to calculate how exces. 
profit is to be arrived at. . 

Now, Sir, I have taken the calle of an industrial company. In the case of 
:. registered firm, as apart from a company, the benefit would have been not 
"Re. 56,000 but Re. 70,000 and iIi the oase of an unregistered firm also Re .. 70,000. 
Now, I dealt with that from the point of view of the shareholder but not fully. 
'There is one further aspect that we have to consider. In so far 88 that company 
has been compelled to pay back or to pay over to Government for safe keeping 
till the end of the war period a certain sum of money, being the shareholders' 
property, the shares of this company have been l!Iafeguarded to that extent 
and that money is still there. Now, that is a very important point that we 
'Ought to bear in mind, because we shall shortly be told that man.y oompanie. 
will have to reduce their dividends. That il!l perfectly true. Companies that 
have been paying ~  dividends in the last few years than they pa.id in their 
.. tandard period may, in some cases,-not a.ll,-:-have to reduce their dividends. 
But when we are told by these unfortunate people-Look at us and sympathise I 
Look at our ~  I They are ~  than they. were-we must remember to 
teU them that their asset-their share-in that company has improved and is 
being safeguarded for their benefit afterwards. In faot, shareholders should be 
grateful to the Honourable the Finance Member for what lie has done, because 
by his action a lot of companies have been saved,wbich might otherwise have 
~  ~ in difficulty because their .directors ~  away too much money 
In the boom penod and thEV would find themselves 10 queer straits when the 
day of reckoning came afterwards. Now, that is the point of view of the share-
holder in an industrial company. I say again an industrial company because 
at the risk of repetiti?n I mu!'" remind Honourable Members that tht!re are 
hard cases that are gomg to anse out of these new tax proposals. 

Now, Sir, I come to the caae of the company itself. In their case the on. 
I have quoted, they have first of all Rs. 89,594 E. P. T. deposit. In' Adlfjf-inn 
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~ that, they are going to ~  from the Government somethmg lIke· 
Re. 18,000 which the Government will in due course have to repay when they 
make their refund under the E. P. T. Act, after the war. In other words the· 
company's caeh is being built up and when the war is over and the exeesl 
profits tax ends, this company will be able to claim from ~ ~  not ~  
its deposit which is lying there earning 2 per cent. but m additIOn ~  wdl 
receive from·the Government Rs. 6f out of every Rs. 661 of tax-that is to sIltY, 
one-tenth of what they paid by way of excess profits tax will have to be repaid 
to that company by Government. . 

I have dealt with the case of an industrial concern but in the case ·of a non: 
industrial concern which is a trading concern the benefit .'will be greater ~ 
bec_ause they will have enormous sums of cash coming onto them, and 
remember that the trqaing companies-all those who have made by far the 
greatest profits in tbis war--they are going to have even larger sums of caah 
coming back to them after the· war. ' 

. The third class of company is the investment company and, of course, "IsO' 
you have certain kinds of assessees who, without being companie!, are affected 
adveraely by the new proposals. I hope that the Honourable the Finance· 
!-fember ~ ~  to have regard to these difficult cases ana I hope very much· 
It may be poesible for him to make ~  modification in his existing proposals'. 

I should. like to quote one or two cases of profits but before I do that I 
Ihould like to quote from the circular issued by a firm of Stock and· Share 
Brokera (in which they bring out precisely the point that I have tried to explain 
to U!e House) in' which they say that "after taking into account the working 
capital, accumulated reserves during the last yeara and other things, the 
ltanciard will have gone up by at least 14 lakh..-irom 28 to 42 lakhs". That, 
Sir, iafrom a really authoritative source, a finn of stock brokera who certainly 
underatand the effect that these proposals will ~  on the companies whos .. 
• hares they deal in. 

Sir 'aow ..... "eJaID&Ir: What·is the name of the stock broker? 
JIr.. '1". Obapma-Kortlmer: The name is Chimanlal Dalal and Co. Before 

I p&88 on, I should like to quote one or two CBses of the profits made by 
companies, in these recent yeara. 

[At this stage, Mr. President (The Honourable Sir Abdur Rahim) resumed 
the Chair.] 

In one- caBe profits made in 1941 amounted to Rs. 5,29,000; in 1948 theae 
were 7 lakhs. (An Honourable Member: "What was the capital?") I am sorry 
I have not got the capital. In another case the profit in 1940 was Rs. 1,28,000, 
before taking tax into account; the dividend paid was 7 per cent. In 1948 the 
profit was Be. 40,24,000 and the dividend paid had risen from 7 per cent. to 
80 per cent. Finally, I come to a cotton mill where in 1989 the dividend wal . 
50 per cent. and in 1948 the dividend was 120 per cent. This compBDjy wu 
still able to pay 12Q per cent., after paying no less than. Rs. 22ti lakhs over 
to the Government and having in addition Re. 86 lakbs· by waI of ~  They 
do not seem to do too bJlodly. I, therefore, suggest that there is no basis ·for 
the allegation that the Finance Member is seeking to crush Indian industries. 
On the contrary, it can very well be argued that he is trying to save Indian 
industry from a repetition of what happened at tlie end of the last world war. 
Recently, I received a letter from Calcutta in which the point was made that 
this budget 80 far from being ~ industry would definitely help to 
stabilille investment and, 8a- we have .lieen, the stock exchange quotations have 
all been either steady or higher in recent weeb. Indeed, 18 ~  after thiJ 
."crushing" burden was ~  on the industry of the country,. we find that. 
the. ~ e%change both m Bombay and in Caloutta has been decidvdly ftrm. 
It IS qwte. true, of course, that the volume of business is very much reduced. 
but for ~  we ~ to thank the Pm.nce Member and not the stock:' uchanp 
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because a state of affairs had been reached in Caloutta and ~  in Bomba,. in 
whioh soandalous weculation was taking place ~  stocks and .hares. 

Now, Sir,' before I pass on ~ say a few w.ords about ~  I should ~  
to deal with one or two more sentences of thIS note to whIch I referred .earher 
in my speech, It says ~ 

"Now under the Finance Member'. proposals, it would be ~  for .a concern to. 
add t.o ita productive capacity-which ~ ~  what i. ~  by 1t1 caPital acconntr-

"ezcept with the scanty funda representing In very favourable ~  80 per cent. of 
t.he pre· war level of dividends. II , 

Well, Sir. aU I can say is that if H0t::l0urable Members are likely to be-
misled by this sort of thing, I can only refer them to Commerce, which is one 
of the most prominent and best fina'lcial papers of the countliY where they will 
get a very different impression of the etJect of this Bill. 

Sir Oowasjee .Jehanglr: Are you referring to the, Commerce of Bombay? 
Mr. '1". OhapmlD-lIortlmer: Yee. I naturally go to Bombay because in 

these financWll matters we know they are experts. We know they are worth 
about ten times more than anybody else I We think in lakhs but they think in 
crores I Another interestL'lg feature of this argument which is put by certain 
interested parties is that by some curious' process the Finance Member' i9' 
actually able to ruin a man .who IS making excess prolits I How that' arises i .. 
~  th.8D I can ~  But all I can say is that he is either something 

umque In the wa.y of a FlDance Member or he is a bit of a communist in dis-
~~  because it is quite fantastic to suppose'that except in a very few and 
limIted ~  of cases, ~  special extraneous circumstancee enter into 
the calculatIOns, any such thmg could possibly happen. 

Now, Sir, I come back to the comment made earlier this afternoon by 
my Honourable friend,. Mrs. Subbarayan. She referred to the desperate state 
of Bengal and she suggested, if I heard her correctly, that we, the Europeans, 
were not at ~  ~  by these dreadful things that were happening in 
that unhappy proVJDce. 

. Shri1ll':ti K. ~  Bat Subbarq&ll: On a point of personal expJanatio'l, 
SIr. I saId they dId not seem to be perturbed by what was happening. 

Ilr. '1", OhapIlWl-Kortimer: l am glad to have the correction from the Hon-
ourable Member and I thank her very II:1uch for making it, She, is quite '::ight. 
that we must seem to be unperturbed and· I do not believe you would believe 
us if we didl H I went round saying how sorry I was for the people of Bengal. 
you (1 mean the members of the Congress Party) -would be the first to say that 
I was shedding crocodile tears. But as obe who .comes from ~  and -who 
has seen the ~  through which the people of that provinCe have gone, I 
cannot refrain on this occasion from making a reference to it. It is the moat 
appalling catastrophe that could possibly have happened and so far from being 
complacent about it, I am perfectly certain that' it is true to say that ~  
thinking European who comes from Bengal is distressed beyond measure by 
what he sees around' him and he boils with indignetion 'to Ullnk that some 01 
the things, I am going to refer to in a moment, are allowed to contirlle by thiB 
Government here, ("Hear, Hear" from OongTe" Benoke •. ) You may say 
'Hear, hear' now, but you may not be able to say that' later on. 

We all know that there has been inflation in this country to a most appal-
ling extent aQd the result of tllat has been seriouBly to hurt not, only the poor 
but all those On fixed incomes, especially the Jarge class of penSIoners - ~ 
out this country. And I shOuld 'ike ,to know what action, if any, Govemment 
can take for some of these pensioners. I kliow they have been trying to do 
something but I should like to feel that they were going to do more. At the 
same time I am fully conscious of the fact that merely to help ~  
pensioners' and some of the lower paid ranks of Government servants is not 
going to help the millions of others who are ~ just as much as they are 
sutlering. And for that reason what is necessary is that this Government ahould 
'take more active steps to combat infiation. . 
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[Mr. T. Chapman.Mortimer.] . 
.(\lOW, Sir, inflation can arise in two main ways. One is where the ~  

ment pursues unsound financial policies, has unbalanced budgetl, and I? ~  
Now, in this country that. kind of inflation bas ~  _ operated and .It 1S 

.absolutely untrue to suggest that the financial policy of the ~  18 ~  

.cause of inflation in India today. Nor is it true to suggest. that. ~  
balanoes have caused inflation. They have, of course, a bearmg on mftatlOn. 
I appreciate that entirely. We have here the words of no leal a person than 
fibe Governor of'the Reserve Bank who points out: ". 

"There ia DO, nat.ural or neoeAary reiat.iOD bet. .. eeD Ul. gro .. ~  of forellD ....... _.d 
~  ~  or monetary inflation and t.be link bat .... n t.be t.wo pheoomeaa II 

.optlODal. • . • 
Now, Sir, these are very significant words coming from the source that ~  

do. They show at once how utterly untrue and how completely incorrect it is 
to suggest that the inflation in this country is the result 0( the financial policy 
~  the Government of India· But inflation can be caused not only by the 

.oper.ation of Government but by the operation of m.iu'kBts and on that I shall 
. .have a word or two to sa,. The Honourable Mrs. Subbarayah referred a little 

while ago to the drawing of a purdah, to shelter or cloak or hide certain other 
. activities. Now. it ill a very curious thing that at the very moment when infta. 
,tionary tendencies set in, ill the markets of this country, such a purdah wal 
drawn over the scene by certain persons in this country. I do not say who ihey 
are. They all know who, they are. Sir, these persons caused political agita· 

·tion. They upset the railway system; they upset the telegraph system; they 
threw the whole country into tvrmoil and behind all that turmoil, the infla-
tionary prooess was .going on a.t an ever increasing pace and this was being 

'brought. about by the most scandalous activities of certain parties. When trade' 
'is active, we all-know that there is a big de'mand for. money, but if the demand 
for money proportionately exceeds the increase in production then we get (}ir· 

'eumstallces in which infiation may very quick\v set in. Now, Sir, what 
happened? In 194:2, we had mills that went on strike-so-called strikes-for 
ne> less than four months. That at once slowed down production. 

Sir Oow&Bjee oTehaIqIr: Where was it? 
Mr. T. Ohapman:.Koittmer: In Ahmpdabad. For four months the Ahmeda. 

,bad mill owners, who are never tired of talking of their love for the poor, went 
·on strike and so deliberately created a tremendous shortage of piecegoods in this 
. country. Not only did they do that, but, they tailed several hundred million 
:yards of piecegoods into Indian States in order thereby again to accentuate this 
shortage. Now, Sir, I consider that men who do that sort of thing should be 
condemned and dealt. with. I also consider that ;HoJ;lourable Members sitting 
on the Front Bench are responsible toe; because when I see a thief mltking 
away with my treastlre, I expect the policeman- to comL. I\nd help me if he 
can. In this connection I should like to say that there is a tendency in all 
,-countries and at all times to think that intlation is a matter that only Finance 
Members and the Chancellors of the Exchequer can deal with. This is !lot 
·correct. If some of the other things, I am. going to talk about in a moment 
are in fact really happening, then the action to be taken is not financial action 
'but action by one or other of ~ Honourable Colleagues of th" Finance Member. 
'Now, Sir, merchants and industrialists very quickly realised the truth of the 
'old economic maxim that· when trade is very active, the demand very brisk, 
and. prices are tending to rise. if you sit on your stocks and do not sell. 40hen 
·the prices rise faster still. That is a very old economic principle which I 'I1n 
sure will be confirmed by the Honourable the FinanCe Member. As I have 
'indicated the Ahlpedabad mill ~  they were nob by any mean. The 
·only people who wet.e conoemed in this matter-and other persons also, ~  
'steps to see either that goods were withheld from the market or that goods 
~  in their own godOWDS and in their agents' godOWDS all over the 
country. It is natural that in these circumstances there should have heen- A 
·tremendous and unpreeedented rise in the price of all eBSential commodities in 
'this eountry. It is absolutely. incorrect fa say that that steep and preoipitous 
Tiee' wall due to- the operations of the financial policy of Governullmt and in 
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particular to the l'ise of sterling balances. However, Sir, 88 1 have liuid, the 
sterling balances naturally bave some bearing on this matter because obviously 
the more they were there in alDount, naturally the Bank could advance further 
8ums to those who were making a demand . upon' it. So; Sir, there is :.11. 
indiTect relation; but to suggest that the sterling balances are the cause of this 
inllation in, e.g., piece goods prices and other prices, is absolute nonsense. 

Now, Sir, another tendency of traders and industrialists, when prices !l.1'e 

rising and especiany when there is a war on, is to overtrade and especiall.v to 
overtrade with the assistance of borrowed money. Then you get rings of traders 
who combine and agree that certain markets will be ear-marked for their own 
friends and other markets for others and so on. All working together on t,he 
same principle, they can very quiokly create precisely these inllationary tenden-
cies that we have seen in the last eighteen months in this country. Specula-
tion in commodities is another type of activity which has a very great bearing' 
on inllation and, above aU, speculation in bullion. Now, Sir, it is very ~  
if the market consists of only small number of people, for tha.lsmall number 
of people to arrange sales among themselves and push the pnCe up and up 
and up, and that, Sir, is done. I do not say that the bullion merchants do It. 
T do not make any suggestions of that sort. But it is done and has been done 
in different markets, at different times, not only in this countiry but elsewhere· 
I think it is probably true toO say that thiR speculation' in bullion, shares And 
commodities has been as much responsible SF! any other single factor for inflation 
in this country. On the stock exchange when you get very great activity nnd 
a boom in share pri('.es, every kind of opportunity is used to give the markets 
another upwA,rd push. The rumour goes round that Smith and Co., r.,ta., nre 
~ -  to issue bonus shares. nalinrlllly the shares of Smith and Co.. are mnch 
in demand. Now, Sir, the issue of bonns shares in itself is. of course. not inth-
tion, bnt when it gives rise to marked speculation, it leads to an inflationRry 
tendency. The floatation of new companies: here again, inflation and inflRt.io'l-
ary tendencies may be ~  Now, Sir,. on this point, I s\lould like to-
make myself quite clear so that there may he no misunderstanding in the 
minds -of any Honourable Members opposite, and that point which I wish to 
make is this. If at .. this time you have a new company which is an industriQI 
company and which is going to increase the production of the country, tbA.· 
is a good thing beoause to the extent "that that industrial company makes more 
of the particular class of goods, it is designed to make, it does not in any way 

.effect any inflationary trend. ,:sut if it is not· an industrial company arid_ if iii 
is a company simply floated to enable me to transfer to a company what, in 
fact, is a Department of my firm, that done in the case of hundreds of people, 
tends to" cause inllation· Now, Sir, the tendency to accentbate the inflationary 
trend which such company 1l0atations. bring about is most ·markedin the :!ase 
of certain types of investment companies .. In this connection, I should like to 
tell the House about some of ~  things that go on in Calcutta. We have 
examples there of people who, knowing that certain classes of assets were 
excluded from the computation of their "capital employed" for the purposes olf 
E.P.T. calculations deliberately got together with, say, a dozen other pe.ople and 
they took over from their different companies these shares-their "excluded 
8ssets"-and they transferred them to a new investment company. By ~  
tnat, they placed in their OWn pockets through these various companies, a loti 
of cash and with that cash thflY themselves or their companies bought commf',· 
ditieR or other things; they did many other things too, which perhaps I should 
not mention,-they are too bad to talk About; some of the thimrR which ~ 
on in Calcllttft today lire too bad to mention even in this HOIlRe . . . ' 

••• abada l[aJlammad Llaquat All Dan: If ~  Rre not unparliamcntury 
t,he Honourable Member can mention them to the Honse. 

Mr. '1'. CJJl&pIIlaIlllortlmer: It makes me ashamed to narrate. them in this 
House. Supposing there iR. a firm caned Smith Brown and'Co., or 'Banerjea 
Chatterjea and Co.. whatever ~  of· nameR you hAve for R firm, and they 
ilnd that theIr profits are ~ very rieRr the level at, which ~  Ptofih 
Tax become. payahlp..(Natural1y that is & most painful thing, hecQlJllle you flee 
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." [lilt. To' Chapman-Mortimer.] 
if we pay E.P.T., we should be helping this satanic'Governmentl And inci-
dentally we should not be ~  to charge quite so much to the poor people whl) 
buy our goodsl) What does this firm do? They dissolve their partnership and 
the assets ~ the partnership are transferred to A and B pluB C, who is, d 
course, a "ddlerent" person. Therefore though C may have some relation to 
A and B, yet when A, B Ilud <.: enter into partnership, it is not, of course, thd 
same partnership as before even though A and B are really the same as Smith 
and Brown. And when that is done in some of the very clever ways in which 
it is being clone, it is impossible for t.he revenue department to ... find out, 
because the whole thing is done so cleverly and in all manper of ways through 
intermediaries that it makes it hopeless for the tax department to find out w!tat 
is going on. And, Sir, if I may interpolate here, it is not their job to do that. 
A great deal of trouble has come to the Central Board of Revenue and, of 
coursp to their officers,-senior and junior a.like,-:rby reasOn of these malprac-
tices ·that go on today. And it is not their function to spend all their time 
finding out Ilbow. these new firms and companies; that is the job of other depart-

~ of Government,. And it is up to these other departments to see thnt 
in their respective spheres the administration is stlch that that kind of thing 
~ noi allowed. If they were to tighten up the P'tDvisions relating to this 

class of hllsiness,-it is hardly fair to call it business because they are not 
honest b\lsiness people at all but. unscrupulous people,-the tllsk of my Hon-
ourable friend. Sir John Sheehy'. and his colleagues would be enormollsly lighten-
ed and relieved. I commend that suggestion to the department of {}ovemment 
concerned. The honest 0 taxpayer, as my Leader has just pointed ont, would 
be no less glad that these sharks should be caught. You Q1ay think that I .Jm 
drawing on my imagination but I assure you ,that not very long ago I travelled 
from Calcutta. to Delhi with' a yonng mlln who in front of me with three other 
person!! also present described just such transactions. And then he turned to 
me and said, "Of course, I suppose you Bre also, doing the same thing?" I Jsid 
·'No, I do not", Bnd what is more, I said, it I were the Government of India 
he and hundreds like him would be in jail and if necessary,-becBuse the jails 
are already so fu11,-1 would let out some four anna Congressmen and put ~  
all in. Of this little party all were bldians except myself. One was from t.;htl 
Punjab, a young oft;icer who had been fighting in the Middle East and invalided 
back on leave. He turned round to the young Marwari gentleman and 3sid, 
·'1 entirely agree with the gentleman who has just told you what he thought 
should be done to you." So it woos not only my feelings in this matter. There. 
was a diamond merchant in the upper berth a,nd his eyes were nearly popping 
out of his bead at this series of fantastic stories about dodging E.P.T. Why 
do I say "dodging B.P.T."? Because when he got the contracts he got them, 
of course, from some one else who had a dire(lt contract from Government and 
who sub-contI-acted to balf a dozen different companies; and, of course, - ~  
Government do not, know who the partners and directors of these cornpanie8 
are it is impossible for the subordinates of the Finance Member to find out 
anything about these activities. ~  ~ ~  things ~  they ought 
to be put down. An'll I know ~ we 10 thiS group ~ that many 
of our constituents who honestly pay thelr taxes and who Bre not 10 any sen&e 
men who are making large sums out of this war are going to be hard-hit bv 
some of the provisions of this Budget. We should like, therefore, to feel that 
all the colleagues of the Fina.nce Member are really going to bestir themselves 
to see that his 0 Department's aotivities are supported, and supported in such -a 
way ~  be will not merely saVe himself. and the Government of Ipdia !"S he 
lias so' brilliantly done, but at the same time 0 be able to assure BOrne relief to 
the unfortunate people who are sutlerh)g today because of these ~  to 
some of whioh I have drawn attention .. I need not take the time of the House 
lonpr except that I should like to say this with reference to the Finance Mem-
ber and what he has done. . 

About nine montha ago, and perhaps a little more, this country "88threa.t-
4'!ned with one of the moat terrible dangers that It hal ever been threatened 
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with. And ~ think that we all ot us owe to the }'inan08 ,M:eJllber a very deep 
debt of gratitude for the manner in which he has e.xtricated himself from an 
~  dangeroull and dUDcult situation. 1 hope" Sir, that when he bri,ggs 

his next buds:et before us he will be able to show not merely that he 'bas 
~  himself and hill Government but that ~  the help ot his oolleagues,-
who by that time I hope will have put down 8 lot of abuses' about which I 
could tell them,-he will be able to show that in addition to saving o-overn· 
ment he is also in a position to give some alleviation to those, who are suffer-
ing from the inflationary tendencies in this country today. It'or whatever may 
be done in the way of dearness allowances and bonuseS' and extra pay, none of 
these things really get to the root of the matter: The only thing that will save 

the situation for the ordinary taxpayer is that the cost of living should go down. 
And that, to my mind, is the paramount duty before this Government in the 
n.ext nine months. I know, of course, .that they will say that they have the 
Anti-Profiteering Ordinance and the Anti-Hoarding Ordinance, and so on. All 
these things I admit and 'r believe they have been trying to do their best. 
But it would be dishonest of me to pretend that I think they have done Illl 
that they COUld. - So far 8S Bengal is concerned, I,am certain that this Gov-

f'N1ment, if it really took steps to put down some of the abuses which only the 
Government of In-dia,-not the Go:vernment of ,Bengal,-ca.n deal with, that 
would go a long way first to help Bengal and, secondly, to make certain that 
the Finsnce Member's policy is going to achie\re itR real objective 8S an anti-
intlationary measure. ' 

Bir, we in this Gronp arE' going to flupport the financial proposals now before 
the House. But I believe I am speaking for all my colleagues when I say tllat 
we do so knowing that some of our constifuents are going to suffer, and we' 
do so hoping also that by administrative' or other action the Finance Member 
will take steps to see that no BflseSReR R1Jffer unduly or unnecessarily 9.S n 
result of the new burdens that hav!' been imposed or are ~  to be imposed 
by this Bill. 

Sir OOW"lee lehaDgtr: Sir, r think several allusions have R'lready been 
made to the fact that Government's financial proposals for 1944·45 may well 
be called an anti-inflationary budget. If that is II' correct description, I think 
it becomes essential to examine how far the steps that Government have taken, 
Bnd propose to take, will really be effective. Conditions in different parts of 
the world are not the same 8'Ild measures taken most successfullv to combat 
a grent evil in one part of' the world may not be so successful in another 
part, because conditions vary. The Finance Member has verv hrieflv placed 
before UR the methods he believes' should be, and are being. adopted in ,this 
country. He says: • "That O"vernment's plan has three broad aspects': In the first place. WI! mu&t control 
and stabilize the net over-all demand placed upon Indian' rellOurces ~  as far as 
possible, for any inevitable increase by imports of food, bullion or other capital anti <consumer 
I'!0odll. In the s8Co\ld place,' we must step up in ewry' way the rate of rupee incomings until 
It equals toe' rate of rupee ou'tgoings. In t.he third place, we must maintain and extend 
our price controls." , 

,These are the t,hree methods that are being adopted and will be adopted 
to fight intlat,ion. I believe these are the tm:ee ~ mo.st ~  
adopted, in England -where they hll'Ve fought thiS great eVil of mflatlOll most 
successfully. If that is so, it will be necessary ~ compare the conditions 
prevailing in India and in England. It can be done not by going into details, 
but by comparing broad aspects of conditions that prevail in England and in 
India. In England today all classes of people are earning more. You rna, 
take any group of people you like-you may take industrialists, YOll may take 
labour, agriculturll'l or industrial, you lI}ay take any class of p.eopIe; they are 
doing better today than they did in pre-war t,imes. To these various c18s98s 
of people I would also add fixed wage-eamers. 

"I'he BoDoarable Sir ~ -....m&1l.: No, no. Never. 
8lr GoWlljee lehaqlr: He is being compensated in England for the htgher 

prices.: ••• 
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fte BGMuable Sir .Jenm, BaI-y: No.· 

. Sir OoWIIJ .. .JthImcir: It is so, and I am saying that in view. of the facts 
I have got before me. 

ft. Boaoarablt Sir JeremJ '&a'm&ll: I can tell the Honourable Member 
t.hat the position of fixed-income worken and Government servants in England 
is not the same. Their Mimdard of living is often half or less than half of 
what it was before. 

Sir Cow"J" Jeb.a.qlr: 1 will come to that. Having milde 
statement about England, let us cQmpareand see the position 
classes of people in this country. The industrialist in India 
better off today than hI'.! was before the war. "" 

that general 
of different 
is certtrinly 

An Jlonourable Kember: Is he? 
Sir CowuJee Jehangtr: As a whole industrial labour is Dot so badly hit. :. . 
JIr. 11' •. K. JOIhl (Nominated Non-Official): I don't agree. 
Sir Oowasjee Jehaqir:" I am not. looking to you for ~  Agaiu, 

I say that, as a whole, industrial labour is not 60 badly hit as other chu;sel> 
of lapour in India. I will point out that the textile industry labour is doing" 
far better than it ever did before; in fact, all connected with thrrt industry 
are far better off today than they were before the war. (Interruption.) I 
have had occasion to say before that nothing will satisfy Mr. Joshi and if he 
by any mistake admitted that he was satisfied in respect of any class of 
labour he wauld get it in the neck when he goes out. Therefore, I do not 
look towardR him fOr agreement with anything I may say with regard to 
labour, but I do not think that any fair man will contest what I say when I 
repeat that so far as labour in the textile industry is concerned, throughout 
the country they are better treated thap any other labour in any walk of life. 
1£ only I had the time to give you figures, Honourable Me!Dbers would 
begin to realize the truth of my statement. Let me only give you one figure. 
Any working man in the textile industry in Bomba;v earning from Rs. 25 to 
Rs. 150 gets a flat rate of Re. 81-this is last month's figure. J list imugine a 
man earning 1ls. 25 per month gets 81 dearness allowance. And in addition 
to that he gets two months' bonus in a year. Ahmedabad men, I believe. get 
better allowances.-I do not know the figures. . 

lI'awabAda Kuhamml4 Lilqaat Ali iDua: They get Rs. 48 dC8I'll e!'lll 
allowance. 

Sir Oowllj .. Jeh&Dllr: The same thing applies to all fixed wage-earners in 
the mills. But let us admit that it is only a very small fraction of t}le 
population. The next cl88sof people in this cou,ntry who are doing very well 
indeed, as compared to pre-'tar tiD!es, or, shall I say, who are rolling in 
wealth compared to prewar times, are the owners of land-I do not mean the 
landless labourer, I mean the owners of -land by whatever nllme you may 
call them. . -

Mauhi Kuhammad Abdul ObNll (Tirhut Division: Muhammadan): They 
Bre worse ot!. 

SIr OowUjee ,JellaDllr: I know I am on very difficult ground here; thEre 
are so mllDy here who are interested in agriculture. I am to a certain exttlnt 
also but let us not clcise our eyes to the facts for, if we do that, we shall 
certllinly come to wrong conclusions. Owners of land or anybody who gets an 
advantage out of land, is better ot! today than he ever was before 80d as 
compared to tite prewar times, may I say that he is rolling in wealth Rnd 
lUXUry. 

1If. CIowbIcl V. Delhmukh (Nagpur Division: Non-Muhammadan): Question. 
, 81r 00waIj .. o1'eIIaIIIir: Then, there are retail shopkeepers, they are better 

off. The wholesale man and the merchant is also better off. There may bo 
other groups, but that does not mean' India. There 8I"e millions and millions 
of people in this ~  who are worse ot! _than they were .before the war and 
therefore you cannot apply your anti.inflationary measures equally to all these 
.,lns!?e!!, for you wiU not have anti-inflationary results if you do 80. 

That jll the ~  difference between England and India. 
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N"ow, in Engiand the cost of living ball gone up from 25 per eeht. to SO 

per cent. In India, 1 believe, the Honourable the It'inance Member hl\s ad-
mitted ~ has gone up by something Hire 248 pt'J' oent. 

St1 J[, B. liliaraja Budge (West Coast and Nilgiris: NOll-Muhammadlfii 
i\ural): 350 per cent. . -. - - • 

Sir dowaIi" -lehaqtr: That is the major 'factor • ditlerence between the 
. t,wo countries. I need hardly emphasise that .with suoh 8 difference in the 

cost of living between the two countries your measures must be different. 
Then, Mr. President, we come· to ·controls. There again there are very 

I;triking differences:" The controls in ~  are- working in a manner which 
is a credit to ~  Gr.vennnent and a credit to Cheir people. There is ODe 
great diffE"rence between controls in l!:ngland and those attempted in India. 
Except for food, there is no control 88 to quantities in India. III England a 
man or woman oan only buy st-·controlled. prices a certain amount of clot,hing 
and boots. In IndW, although toe prices are controlled, there is no limit to 
1\'ht('h a lUan can go into ~ shop and buy at controlled mtes if he clln get it.. 
There ~ no Itmit. That is one great distinction . . . . . . 

Mr, Prellden\ (The Honourable Sir Abdur RHhim): It is 5 O·cloCk. Th6 
Honourable Member can continue his speech tomorrow. 

The Assembly then adjourned till Eleven of the Clock on Friday, the 
~  March, 1044. 
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